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LOK SABHA DEBATES

LOK SABHA

Friday, August 24, 2001/Bhadra 2, 1923 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Sreaker in the Chain
ORAL ANSWERS TO QUESTIONS

[English]
Central Bank of India's NPAs

+
*461. SHRI R.S. PATIL :
SHRI SURESH RAMRAO JADHAV :

Will the Minister of FINANCE be pleased to state :

(a) the total amount of Non-Performing Assets of
Central Bank of India as on date;

(b) whether the bank has decided to file cases
against three big defaulting companies;,

(c) if so, the names of three companies;

(d)  whether Central Bank of india has launched any
drive to collect its NPAs; and

(e) if so, the results achieved therefrom ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (e) A
statement is laid on the Table of the House.

Statement

(a) Central Bank of India has reported that, as on
31st March, 2001, its gross non-performing assets (NPAS)
were Rs. 3253 crore, constituting 16.06% of its gross
advances.

(b) and (c) Central Bank of India has reported that the
Central Bureau of Investigation has registered cases
against two defaulting companies viz. M/s. Mistry Prabhu
Dass Maniji and M/s. Steel Tube India Ltd. and the Bureau
is investigating the account of M/s. Belgundi Cement Ltd.,
which have substantial outstandings in their accounts with
the Bank. Bank has also filed a large number of cases in
Debt Recovery Tribunals against defaulters.

(d) and (e) Central Bank of India has reported that it
has launched drive to recover the amount in NPA accounts
under the Reserve Bank of India's schemes as well as its
own recovery schemes and it had recovered Rs. 368.54
crores during the year 2000-2001.

SHRI R.S. PATIL : In our country at present UTI scam
and the Central Bank scam are taking place simultaneously
as a result of which the growth of the Indian economy is
in jeopardy. The hon. Prime Minister, instead of blaming
the previous Governments and the Finance Minister, should
take serious look into the condition of the country's
economy.

| would like to know the total amount of Non-
Performing Assets of the Central Bank of India as on date.

SHRI BALASAHEB VIKHE PATIL : The total net
NPA of the Central Bank of India is Rs. 1,830 crore.
Percentage-wise in the last three years it has been
declining from 13.49 in 1995-96 to 9.72 in 2000-2001.

SHRI R.S. PATIL : | would like to know whether the
Bank has decided to file cases against the three big
defaulting companies; if so, the names of the three
companies.

SHRI BALASAHEB VIKHE PATIL : Already in the
written reply we have given the names. Cases have been
registered by the CBI and they are in progress. These are
also in the DRT for their recovery.

SHRI R.S. PATIL : | would like to know the names of
the three companies.

MR. SPEAKER : Names are there in the reply.

SHR! BALASAHEB VIKHE PATIL : The names of the
companies are; M/s. Steel Tube India Limited, Corporate
Finance Bank and the Mumbai Branch of the Bank of India.
It is a four-bank consortium in that company.

[Translation]

SHRI SURESH RAMRAO JADHAV : Mr. Speaker, Sir,
the total net non-performing assets which the hon. Minister
has mentioned, is Rs. 1830 crore. Sir, it is a huge amount.
It has been my experience that when a farmer from a rural
area or a small cultivator goes to a bank for loan, he is
asked to fill up many forms and he has to go through many
formalities and he is asked to submit various documents
and even then he is not given loan by the bank. Therefore
through you, | would like to know from the hon.Minister
the names of the persons who have benefitted from the
amount of non performing assets and what steps have
been taken by the Government against the guilty officers?
1 would also like to know whether the Government propose
to conduct a CBI enquiry into this matter? The number of
such cases with the CBI? | would like to know about them
in detail.
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SHRI BALASAHEB VIKHE PATIL : Mr. Speaker. Sir,
overall eight cases are with the C.B.I. | fully agree with
your first question that a common man has to face so many
problems when he goes to bank for loan. The Government
has made efforts that they should get loans easily. But it
happens sometimes that they have to face problems in
getting loan and many times they do not get it at all. The
Government is taking strict steps in this regard. The
Government has announced many schemes for common
man in the budget and after the budget so that they may
get loans easily and quickly. Your third questions is about
court cases. It was decided to bring in a proposal towards
the end of June regarding entire NPA. Cases will be ready
in DRT towards the end of September tor these from whom
proposals have baen received. Certain cases are still under
negoliation due to which they are not ready for litigation
in DRT.

[English]

SHRI RUPCHAND PAL : This consortium is saying that
the Central Bank of India is applying different standards
in the matter of one-time settlement of the dues to the
banks for some unknown or rather | may say questionable
reasons. May | know from the hon. Minister whether the
Central Bank of India or for that matter any other PSU Bank
follow the decision of the related lead institution as a major
guideline for one-time settlement?

| would also like to know whether the Government's
attention has been drawn to any recent case of
discrimination in the matter of one-time settiement by the
Central Bank of India; if so, what steps the Government
proposes to take in this regard.

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : As we have explained on earlier occasions in
this House, the RBI had issued what was described as
non-discretionary, non-discriminatory guidelines for the
settlement of outstanding dues which had formed NPAs.
This was done in order to ensure that individual bank
employees/officers did not take to differential treatment in
the settiement of dues. That is why these guidelines were
issued.

We have reviewed the implementation of these
guidelines in some of the meetings that we have taken with
the Bank Chairmen. So, the question of discrimination
between one type and another should not normally
arise

As far as part (b) of the question of the hon. Member
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is concerned, there is one instance which the hon. Member
has brought to my notice through a recent communication.
I am having the matter looked into. | shall get in touch
with the Member as soon as | get the facts.

[Translation]

DR. JASVANT SINGH YADAV : Mr. Speaker, Sir,
situation has deteriorated due to increase in NAP in various
banks of the country. | want to know from the hon. Minister
whether it has affected the financial condition of the Central
Bank also and whether the Government propose to take
any new steps to improve the condition?

SHRI BALASAHEB VIKHE PATIL : Hon. Member is
right in saying that overall, NPA is increasing but when we
come to the percentage against total advance then it can
be said that certain banks are showing improvement and
| am happy to share it with you that the Central Bank is
also showing improvement and the Bank has not registered
any loss this year. Even after making a provision of Rs.
462 crore for VRS the bank has earned a profit of 16 crore
rupees that is why | do not see any necessity of helping
them.

[English]

DR. NITISH SENGUPTA : Sir, through you, | would like
to ask one question to the hon. Finance Minister. What
percentage of this NPA is accounted for by normal rate
of interest which should have been imposed initially and
how much is accounted for penal interest, interest on
interest and all those kinds of things? My feeling is that,
very often, NPAs grow in a formidable manner because
people, for good reasons, are also unable to pay in time
and then the institution from day one goes on levying penal
interest, interest on interest and all that. So, Rs. 10 lakh
can become Rs. 10 crore practically in no time. And that
is very unrealistic kind of ‘approach when it is a question
of getting that money back.

My question to the hon. Minister is, whether any
assessment has been made or can be made of how much
of that NPA would be on account of normal capital as also
the interest which was originally charged, and how much
on account of penal interest and extra charges levied after
the default occurred.

. Secondly, will the Ministry of Finance consider to have
some kind of a Settlement Commission or something where
the institution or bank and the person concerned can sit
together and come to an agreed solution by which they
can repay it?
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SHRI YASHWANT SINHA : This House has expressed
concern repeatedly about the rising NPAs. It is a very
legitimate concern. And it is for this reason that during the
last 14 months, at my levsl, | have held four meetings with
Bank Chairmen in order to ensure that we attack the
problem of NPAs as effectively as possible and bring it
down. There are internationally-defined norms and we
generally follow those norms. There are NPAs which include
interest, penal interest and interest on interest, as the hon.
Member has said. There are some deviations in certain
other respects. But we are trying to catch up with
international norms. As far as the question of exact amount
of penal interest and interest on interest is concerned, |
do not have the figure. We will collect that figure and supply
it to the hon. Member.

There was a question which the hon. Member raised
about Settlement Commission. As far as the Settiement
Commission is concerned, | do not see the need for overall
Settlement Commission because we have experimented
with settlement mechanism within the banks in the past
and they have served a useful purpose. Then we came
out with a circular from the Reserve Bank of India. The
circular from the RBI has lapsed on the 30th June this year.
The follow-up action is supposed to be taken by 30th
September. We will sit down and review with the banks
again after 30th September. But is our impression that
perhaps the bank approach might be useful. So, we will
keep this suggestion of the hon. Member in mind when
we discuss this issue with Bank Chairmen.

SHRI E. PONNUSWAMY : There is an indication for
performance and non-performance of banks. The Central
Bank of India is the single bank showing non-performance.
Why three big companies have been allowed to default?
When a common man goes to a bank just for drawing Rs.
1000 or Rs. 5000 or Rs. 10,000, he is required to undergo
so many formalities and is being humiliated. He is not even
allowed by the Managers to enter the bank whereas big
people, sitting over a cup of coffee or lunch or dinner, take
money from the bank. When they are not able to repay
it, why should we allow them to draw thousands of crores
of rupees? The interest of the common man is in jeopardy.

The poor people and the people belonging to SC and
ST do not even know as to how to avail of these loans.
Rs. 5,000 is given for group housing. Even that money is
not being given. In Tamil Nadu, the TADCO, has sanctioned
the houses and they were informed that they can avail of
loans from the banks. But that is not being given. Even
Rs. 5,000 is not being given. When that is the fact, how

BHADRA 2, 1923 (Saka)

to Questions 6

is the Government allowing big people and big companies,
especially the ones which are not performing, to default?
I would like to know from the Minister as to what guidelines
have been given to not only recover the money but also
to facilitate the poor people, who constitute nearly 80 to
85 per cent or our population, to avail of the loans . .
.(Interruptions)

MR. SPEAKER : What is your exact supplementary?

SHRI E. PONNUSWAMY : Mr. Speaker, Sir, through
you, | would like to ask the hon. Minister as to what steps
the Government is going to take to not only recover money
from the big defaulters but also to facilitate the poor people
to get the loans.

SHRI BALASAHEB VIKHE PATIL : Sir, the House also
deeply shares the concern of the hon. Member regarding
growing NPAs and how the poor men in particular and the
consumers in general should get justice in the delivery of
the banking system. These three banks have NPAs
because some cases have been registered because
somebody has siphoned off and misused the money. So,
the cases have already been registered against them by
the CBI. The bank has also initiated actions against them.,
| am very happy that he has suggested some thing for the
common man. We are taking criminal action also against
the defaulters. Nobody will be spared, howsoever big he
may be. So, naturally the mongy will be recovered. If
somebody tries to circumvent the rules and siphon off the
funds, he would be penalised immediately and criminal
action will be taken against him . . .(Interruptions)

MR. SPEAKER : The hon. Minister is replying.

SHRI BALASAHEB VIKHE PATIL : | fully agree with the
hon. Member's views. That is why in the beginning itself
| said that this House deeply shares the concerns of the
hon. Member. We have already asked the banks twice or
thrice to follow the guidelines strictly. If necessary, we will
do so again. We are already reviewing PMRY, Jawahar
Rozgar Yojana, and other social security schemes. We are
reviewing them from time to time. | agree with the hon.
Member that bank managers, at the Branch Manager's
level, do this. We would ask the CMD to visit the village
branches and remote branches to take stock of the
situation. We cannot say everything is all right. This is a
vast country and there are 8o many branches. | agree that
there are shortcomings. But sometimes the managers are
very cordial also with the common man. Hon. Member's
suggestion is well taken.
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M the Speaker agrees, we can discuss this issue for
one or two hours and see as to how this problem could
be soived. The House can arrive at a consensus on this
issue.

RBl's Observation on Government Finances

*462. SHRI PRAKASH V. PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that the Reserve Bank of
India (RBl) has recently pointed out certain areas of
concern regarding the stability and sustainability of Central
Government finances;

(b) if so. the details thereof, and

(c) the corrective measures taken by the Govern-
ment in this regard?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) to (c) A Statement is laid on the Table of the
House.

Statement

(a) and (b) The Reserve Bank of India in its monthly
Bulletin for July 2001 in an article on “Finances of
Government of India: 2001-02" has observed “The Budget
has envisaged fresh impetus to fiscal consolidation. There
are, however some areas of concern regarding stability
and sustainability of Central Finances. First, the revenue
base of the Centre continues to be weak with stagnation
of revenue-GDP and tax-GDP ratios. Second, going by the
past experience, any shortfall in the realisation of disinvest-
ment receipts may put pressure on the fisc in achievihg
the deficit targets. Third, the gross market borrowings of
the Centre has been persistently rising over the years.

{c) The long-term sustainability of the fiscal policy
rests upon the complete elimination of revenue deficit and
containment of fiscal deficit within a manageable level.
With a view to achieving fiscal consolidation, the Budget
for 2001-02 emphasises expenditure management through
the process of bringing about structural changes in the
composition of Central Government expenditure, economy
in non-plan revenue expenditure while improving the
quality of expenditure. To this end the Budget contains a
number of initiatives which among others include restrict-
ing fresh recruitment to one per cent of total civilian staft
strength, revision in user charges for services provided by
the Government and its agencies keeping in view the
increased cost of these services etc. Further, with a view
to reducing interest burden, most administered interest
rates were reduced by 1.5 per cent as of March 1, 2001.
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Besides, the Fiscal Responsibility and Budget Manage-
ment Bill, 2000 was introduced in Parliament in December
2000. This Bill includes provisions relating to ceilings on
debt, deficit and borrowing.

SHR! PRAKASH V. PATIL : | would like to know from
the hon. Minister whether the Budget projections and
Revised Estimates are likely to be achieved. If not, whether
the Government plans to further recast the Budget
projections; whether the Government has assessed the
extent of loss because of the Harshad Mehta episode, UTI-
64 and security scam; and whether It would be possible
to regain the momentum "of the economy.

SHRI YASHWANT SINHA : Sir, as far as the Budget
projections are concerned, these are constantly reviewed
in the Ministry of Finance. As far as Parliamentary
procedures are concerned, we com@ with the Revised
Estimates at the time when the next Budgét is presented.
In the meanwhile, as | have presented before this House,
we come with Supplementary Demands.

Despite the fact that there are some lags in the collection
of tax within the first quarter of this year, | am still hopeful
that as we make progress and as we go along in the course
of the year, things will improve. But what exactly will be
the picture, this is something that we will share with the
House when we come before the House with the next
Budget.

As far as stock market scam, UTI and other things
are concerned, they will not have a direct impact on the
fiscal deficit of the Government because this is not factored
into the fiscal deficit. This is outside the Budget.

As far as the question of economic slow down is
concerned, we are acutely aware of this. There is a slow
down the world over. As far as we are concerned, in this
country, we have taken a number of steps. We will continue
to review the situation and take steps to see that we get
out of the slow down.

SHRI PRAKASH V. PATIL : What are the reasons for
the down-trend of the plan expenditure? | would like to
know whether this would affect the overall development of
the country. If it is so, to what extent would it affect? |
would also like to know whether the Government of India
has worked out the plans to combat the strains in the
devaluation of the rupee.

SHRI YASHWANT SINHA : As far as the first part of
the question is concerned, we have noticed a very
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marginal decline in the plan expenditure during the first
quarter of this year. | do not think it is a cause for concern.
| have personally met my ministerial colleagues who are
responsible for the large part of the expenditure of the
Government of India in the Budget. | have pleaded with
them to expedite investment expenditure and capital
expenditure which have been provided for. Therefore, | am
quite confident that as we go along and as the working
season begins from next month, this expenditure, as has
been the experience in the past years, will pick up.

There was a second part of the question which, | think,
is about devaluation of the rupee. | would say that as far
as the value of the rupee is concerned, it is market-
determined. We have a system which has been in vogue
for quite some time and the rupee responds to the laws
of supply and demand in the foreign exchange market.

SHRI KHARABELA SWAIN : The hon. Minister in his
reply has mentioned about the Fiscal Responsibility and
Budget Management Bill. Once the Fiscal Responsibility
and Budget Management Bill is passed, it will become a
law. Then, many citizens can move the court for the
implementation of the law if the Government fails to do
so. If that be the case, there is a possibility that the courts
might determine the fiscal policy of this country. Has the
Government thought of any such eventuality? If any such

thing happens, what is the Government going to do about
it?

SHR!I YASHWANT SINHA : This is a legitimate concem.
| am aware of the fact that this concern has been voiced
by the Members of the Standing Committee. Our officials
have been in constant touch with the Standing Committee.
| am sure, the Standing Committee will also take care of
this problem. We are awaiting the recommendations of the
Standing Committee.

[Translation)

KUNWAR AKHILESH SINGH : You said in your reply
that due to the shorticomings in the realisation of
disinvestment proceeds, there could be pressure on
meeting the fiscal targets and yesterday when there was
a discussion being held on disinvestment, the Hon'ble
Minister of Rural Development had said that the funds
received from disinvestment would be spent on rural
development. There is a big difference between your reply
and the reply given in this very House by the Minister of
Rural Development yesterday. | request you to first explain
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that difference and secondly explain the measures the
Government would take for strengthening the weak
revenue base of the Union.

[English]

SHRI YASHWANT SINGH : As far as the first part of
the question is concerned, my colleague, the Rural
Devetopment Minister, was quite right in saying in this
House that larger proceeds from disinvestment will be used
to ensure that many of our rural projects get more funds
for implementation.

Sir, you will recall and the House will recall that in
the Budget which | have presented before this House, |
have repeatedly said that the disinvestment proceeds would
be utilised for basically three purposes.

[Transiation]

The first one is that we would liquidate the interest
bearing loans. The second thing | have said is that we
would try to get more proceeds from disinvestment to invest
the fund in the public sector restructuring programme which
is being funded throught the budget by the tax payees'
money.

Thirdly, | have said that we should invest this fund on
programmes mainly related with rural development and
social welfare. We have kept these three targets mainly for
disinvestment proceeds. Therefore, there is no contradiction
between what the Rural Development Minister has said and
what | am saying.

The second thing | would like to put forth before the
House is that as the House 1s aware, we have put in one
category fund of Rs. 7000 crore and in another category
Rs. 5000 crore in this year's budget. The main reason as
| have told is that if the amount of Rs. 12000 crore indicated
in the budget is realised fully we will provide Rs. 5000 crore
rupees to the planning Commission so that the Commission
could allocate it for expenditure on Rural Development. We
have kept these targets in the budget and if there is
consensus among all in the House the major portion of
the funds to be realised this year will certainly go for rulal
development.

[English]

SHRI A.P. ABDULLAKUTTY : Sir, in a monthly bulletin
of July, 2001, it has been pointed out that the finances of
the Government of India are not stable and sustainable.
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| would like to know as to what steps the Government has
proposed to take to increase the cost of services provided
by the Government and as to what steps the Government
have taken for reducing the interest burden. | would also
like to know as to in how many ways the Fiscal
Responsibility and Budget Management Bill could improve
the situation. Would the Minister be pleased to tell us as
to whether there was any direction from the World Bank
to get the Fiscal Responsibility and Budget Management
Bill passed?

SHRI YASHWANT SINHA : Sir, | begin with the last part
of the question first. There was a wrong report in a section
of the media that | had conveyed to the Chairman of the
Standing Committee on Finance, Shri Shivraj V. Patil, who
is sitting in this House, that | was under pressure from the
World Bank and the IMF to get the Fiscal Responsibility
and Budget Management Bill passed as quickly as
possible. When | came across the news item, | immediately
got in touch with Shri Shivraj V. Patil, - | remember that
he was in his constituency, | spoke to him, and | said that
to the best of my recollection, | have not ever said this
to him. He agreed with me and said that | had never said
this. | am glad the hon. Member has given me this
opportunity to clarify this matter on the floor of the House
because this has been the subject matter of a great deal
of misunderstanding in the media. | would like to take this
opportunity to say emphatically that the Government of
India is under no pressure from the World Bank, the IMF
or anybody else as far as the passage of the Fiscal
Responsibility and Budget Management Bill is concerned.

It is in our own interest to ensure that we bring the
fiscal deficit down; it is in our own interest to ensure that
we borrow less from the market; and it is in our own interest
to ensure that we go for fiscal consolidation. It is with these
objectives that we have brought before the House the
Fiscal Responsibility and Budget Management Bill. There
should be no doubt that it is in the national interest to
control fiscal deficit, not at all because somebody is putting
pressure. which also is not true.

As far as the other part of the question is concemed,
| had already mentioned in my Budget speech the number
of steps that we are taking to raise the user charges and
to reduce the interest burden on the Government. Those
are in public domain and | do not want to take the time
cf the House in explaining the same.

SHRI SHNRAJ V. PATIL : | am not standing to put a
question to the hon. Finance Minister but | am standing
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to endorse the first part of his reply to this question that
he did not tell me that he had asked me to get this Bill
approved by the Standing Committee quickly under the
pressure of the IMF or World Bank or any other
international organisation.

SHRI YASHWANT SINHA : | am extremely gratetul to
Shri Shivraj V. Patil.

Restructuring of Income
Tax Department

*463. SHRI PRAVIN RASHTRAPAL : Will the Minister
of FINANCE be pleased to state :

(@) whether the Government have carried out
restructuring of the Income Tax Department.

(b) it so. the details thereof;

(c) whether the recent restructuring has converted
the Department to Officers Oriented as against Staff
Oriented; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) to
(d) A statement is laid on the table of the house.

Statement

(a) and (b) Yes, Sir. The Income-tax Department is in
the process of implementing the restructuring plan
approved by the Cabinet. The aobjective behind the
restructuring of the Income-tax Department is to increase
the productivity of the Department through induction of
technology, re-designing business process through func-
tional specialisation and right-sizing of manpower.

(c) and (d) The manpower of the Department has been
right-sized in the light of the current needs to induct skill
and technology. The ratio of staff to total strength has gone
down marginally from 0.88 to 0.86 but significant additional
promotional prospects have been provided for the staff.

SHRI PRAVIN RASHTRAPAL : Sir, what is laid on the
Table of the House is not one-fourth of our requirement.
The hon. Finance Minister is also a Member of the Union
Cabinet. According to my information, the proposal for
restructuring of the Income-tax Department was approved
by the Union Cabinet on 31st August, 2000. Certain
instructions were given to the Income-tax Department.
Firstly, an Implementation Cell should be created within
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seven days from the receipt of the Cabinet order. Secondly,
all orders of new jurisdiction, promotion and placement
should be passed within four months from the receipt of
the Cabinet order. Thirdly, training of all officers and staff
in computers will he completed within 12 months from the
date of the Cabinet order. The approval was granted on
31st August, 2000. Today, we are in August, 2001. | would
like to know from the ‘hon. Minister as to why the
nstructions of the Cabinet were not implemented by
passing orders within four months and by providing
training to the staff in the Income-tax Department.

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : There were certain commitments which had been
made by the Ministry of Finance when the Central Board
of Direct Taxes (CBDT) had taken the restructuring proposal
to the Cabinet. It is true that under the instructions of the
Cabinet. we were required to enter into an MoU. The CBDT
was supposed to have entered into an MoU with the
Department of Personnel and Training to fulfil those targets.
Now, what | would like to say is that there might have been
slippages here and there but, by and large, we are on track.
We had a Cell to look after restructuring. We have been able
to reconstitute the Cell. Orders have been issued recently
and three Commissioners of Income-tax have been given
the responsibility to ensure that the restructuring programme
is carried out in the best possible manner and within
promotional prospects of the officers. We have also set up
a Committee separately to look after the training of the staff
members, who will get promoted when they complete this
training. The work is going on in all these aspects, which
the hon. Member has mentioned. | just got a note saying
that out of 5885 Lower Division Clerks, 4919 have been
trained in computer by 31st July, 2001.

SHRI PRAVIN RASHTRAPAL : | am not agreeing with
the answer which is given by the hon. Minister. In fact, he
has used the world ‘right-sizing’ in his reply. In fact, it is
not right-sizing but improving the prospects of senior
officers and removing the prospects of the staff working
in ‘'C' and ‘D’ categories. According to the information
available with me, on the one hand, the increase in the
posts of the Chiet Commissioner is to the extent of 230
per cent and the increase in the posts of the Commissioner
is to the extent of 23 per cent. On the other hand, the
employees of Group ‘C’' and ‘D’ categories in the Income-
tax Department are reduced in number by 6,033, that is,
14 per cent of the overall strength in the Department. If
this scheme is given the name of right-sizing, | am afraid,
it is nothing but downsizing. However, | would like to know
from the hon. Minister when the orders of more than 1,000
Income Tax Officers to the cadre of Assistant Commission-
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ers will be issued and when the order of the resultant
vacancies arising out of the promotion of Income Tax
Officers, particularly the Inspectors, PAs and UDCs will be
issued buy the Income Tax Department because it is
already more than one year has passed, as required, from
the date of the order.

SHRI YASHWANT SINHA : Mr. Speaker, Sir, as far as
the first part of the comment of the hon. Member is
‘concerned, | am afraid, | am unable to agree with it. If there
is any appropriate case in which the word 'right-sizing'
would be used, it is this. It is because what we have done
is we have looked at the work of the Department at this
point of time; we have looked at the work of the Department
in the future; and in view of the responsibilities and the
work of the Department, we have tried to re-adjust it within
the various groups so that the Department becomes more
than effectively functional. This is the reason why
restructuring was done.

As far as the question of the staff-side is concerned,
let me share this information with the House that this has
created a win-win situation for everyone. It is not merely
that senior officers will get more promotions. Everyone in
this is going to get something more than what he has. This
applies to Group C and Group U as well. Therefore, before
the restructuring proposal was approved by me, | made
sure that all categories of officers and staff of the Income
Tax Department were fully in the knowledge of it; it was
done with their apprdval or with their involvement. So, all
categories of staff have blessed this restructuring proposal.

As far as the second part of his question is concerned,
| can only say that all these promotional processes are
in motion and | am quite sure that for all categories,
promotional opportunities will be realised very soon.

{Translation)

DR. LAXMINARAYAN PANDEYA : Mr. Speaker, Sir,
through you | would like to know from the hon'ble Minister
about the restructuring which he has talked about or the
changes made in jurisdiction, reallocation of which has
created difficulties to the income tax payers and the staff
strength has been reduced considerably and they are
being transferred to other places. | would like to know from
the hon'ble Minister whether he has received such
representations from the income tax payers and income
tax consuitants particularly from the Ratlam, Mandsaur,
Neemuch and Ujjain districts of Madhya Pradesh to
overrule this decision? And if so, the steps taken by the
hon’ble Minister keeping in view the difficulties faced by
the income tax payers.
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SHRI YASHWANT SINHA : Mr. Speaker, Sir, this is true
that after restructuring we are making readjustments in
several jurisdictions. What we are trying to do is that, since
more number of officials are available now, therefore, it will
be proper if we can solve the problems of taxpayer making
close contact with them. The people of my constituency have
also demanded for making some re-adjustment in jurisdic-
tion. My friend Shri Kirti Azad has also just now brought to
my notice the problems faced by the people of his
constituency. By taking immediate action | ensured that no
such step should be taken by the Department which might
aggravate sufferings of tax payers. Therefore, if there are any
anomolies being brought to my notice we are trying to
remove them immediately because the main objective of this
restructuring is 1o provide more facility and convenience to
taxpayers by making close contact with them.

Hon'ble Pandeyaji has brought some points into my
notice which are under my consideration.

[English]

SHRIMATI KRISHNA BOSE : Mr. Speaker, Sir, just now
the hon. Finance Minister said that the restructuring of the
Income Tax Department has given a win-win situation to
everybody — the officers and staff. He alséo said that he
had consulted everybody before he did it. If that is so, why
is there dissatisfaction among the staff now?

11.40 hrs.
[Dh. RacHuvansH Prasap SingH in the Chair)

As far as | understand, they are on a pen-down strike.
| do not know whether it is on an ‘all India’ basis, but in
Kolkata | know that the income tax payers were unable
to submit their returns since there is pen-down strike. The
staft comes to oftice, but does not work. Are you aware
of the pen-down strike? Are you negotiating with them?
Otherwise. the innocent income tax payers will be
penalised for that. It is possible that the innocent income
tax payers will be penalised, although it is no fault of theirs.
What is the situation of the strike and the dissatisfaction
among the staft now?

SHRI YASHWANT SINHA : The dissatisfaction was not
on account of restructuring. It was not because the
Department was restructured in a certain manner that this
discontent arose. | am aware of the fact that there has been
pen-down strike in Delhi for one or two days.

SHRIMATI KRISHNA BOSE : But it is still continuing,
as far as | know.
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SHRI YASHWANT SINHA : | will check up, as far as
this is concerned. But as far as my information goes, there
has been some dissatisfaction precisely because of the
reason that the hon. Member Shri Pravin Rashtrapal
mentioned — that there has been some delay in promotion
in certain categories. As | said. we are expediting all the
processes so that this is taken care of as quickly as
possible.

SHRI SONTOSH MOHAN DEV : Hon. Chairman, Sir,
the hon. Minister has agreed with his friend. He said that
Shri Kirti Jha Azad is a friend of him. But | am not his
enemy. | have given a written letter to him. Sir, the Minister
in his answer today said that the idea was to reach the
customers as soon as possible.

The People of Silchar, Karimganj, Hailakundi and
Dibrugarh have either to go to Guwahati or to Shillong for
income tax appeals. The hon. Minister said that he was
restructuring the Department. Two centres should be
opened at the Commissioner level, in Silchar and
Dibrugarh where the tax-payers are the highest. We have
the tea industry in Dibrugarh, we have the tea industry in
our area and we also have businessmen. He told me that
he would look into it. As he has assured his people, like
Shri Kirti Jha Azad, please tell me something about these
two centres.

SHRI YASHWANT SINHA : Sir, all the hon. Members
are the hon. Members of this House. They do not consist
of my people and other people. Shri Sontosh Mohan Dev
is a very dear friend of mine. Therefore, it is not a
question of obliging only one side of the House and not
the other side of the House. He has brought this matter
to my notice. Silchar is very important not only
because it grows tea, but also it is important because it
returns Shri Sontosh Mohan Dev to this House. That
matter has been brought to my notice. He wants a new
jurisdiction to be created in Silchar; he would like the
presence of Income Tax Department to be upgraded. As
I have already told him — he has mentioned it on the fioor
of the House also — this matter is under my active
consideration.

SHRI M.V.V.S. MURTHI : it is a very important subject.
Hon. Prime Minister is aware that the posts in Groups C
and D have come down substantialty and only posts of
officers are increasing. He said that it was right-siziné. I
cannot dispute it because he is a very well-versed financisi
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management expert. But right-sizing would not create only
ofticers! The posts of Groups C and D have come down
substantially. We have checked it up also.

The other thing is that all the officers are concentrating
themselves only in the metros. Wherever there is laxity in
collection, they are not going; they are not being rotated.
May | know whether the Finance Minister will rotate all
these officers according to the standard formula? if some
proposals to take certain steps to rotate them were on the
cards, | would like to know that from him.

SHRI YASHWANT SINHA : Sir, first of all, | would like
to clarify, as | have already done before this House, that
the strength has been right-sized and wherever we have
reduced the posts, we have created more promotional
opportunities and the Group ‘C' and Group ‘D’ staff have
far more promotional opportunities today, after restructur-
ing, than they had before.

The other point is about rotation. Let me assure this
House. through you, and the hon. Member, that we have
very clearly laid down norms for transfer and we have a
strict period which is prescribed, beyond which no officer
can stay in the metros, whether it is Mumbai or Delhi, which
are two of the most preferred stations for these officers.
It has been my constant endeavour to ensure that we stick
to the norms and not violate the norms. We will continue
to stick to the norms even in future.

SHRI P.C. THOMAS : Mr. Chairman, Sir, when the hon.
Minister thinks of right-sizing, | think, he should think of
left-sizing also. Many people are afraid to pay tax, not
because they do not want to pay tax, but because they
are afraid to go to the officers or the concerned persons.
I am not blaming the officers for that, but when he
restructures the Department, | think, this is one of the most
important aspects that should be borne in mind. The hon.
Minister had already broad-based the tax net, but the
collections should improve and most of the people who are
not paying tax should come forward to pay tax. So, | would
like to know from the hon. Minister as to whether there
is any scheme or any appropriate method, when he
restructures the Department, adopted to see that both
officers and staff concerned will deal with the people in
a better way so that the collections, ab initio, will improve
on their own.

SHRI YASHWANT SINHA : Sir, this is a very important
point which the hon. Member has raised. It has been our
eonstant endeavour to ensure that the Department is
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perceived to be a tax payer-friendly on: and it is not
perceived to be a department which is only neant to harass
tax-payers. This is a very important aspect, and, therefore,
on the 31st of July this year, and in earlier years, on the
last date for filing returns for personal income-tax, we made
sure all over the country that we set up special facilities
to ensure that the large number of tax-payers who came
to file their tax returns were not only given facilities to file
their returns quickly, but they were also looked after in other
ways. | must point out here that there have been media
reports which have suggested that in many places people
have gone back, especially senior citizens, very happy with
the treatment that they received.

Now, as far as widening of the tax base is concerned,
| would like to share some figures with the House. | have
figures for the last four years and | would like to quote
them. This is very important because my worthy
predecessor in this office had introduced a 2/4 formula,
and as a result of the introduction of the 2/4 formula, in
1997-98, the number of tax-payers went up by 23,32,000.
as compared to only 15 lakhs in the previous year. |
converted it into 1/6 formula. | came out with other devices
to capture the tax-payers within the tax net, as a result
of which, in 1998-99, the number of tax-payers increased
by 41.68 lakhs, in 1999-2000 it went up by 33.08 lakhs
and in 2000-01 it has gone up by 36.29 lakhs. Today, the
number of tax-payers is 2,74,42,000. This is a massive
increase in the number of tax payers in this country and,
as you are aware, | have, in this year's Budget. extended
the 1/6 formula to all the urban settiements in this country;
every town, which is described in the Census as ‘urban’,
has been included. Therefore, it was necessary 1o
restructure the Department to be able to take on these
challenges and it is with this view that, the restructuring
has been done. We are getting now crores of returns, which
have to be looked after.

We have to make sure that we capture within the tax
net the entire population of this country that should be
within the tax net.

SHRI P.C. THOMAS : They shouid start believing the
taxpayer. Normally, they do not believe the taxpayer.
Therefore, nobody is in a position to give the correct
picture. The correct returns will not be believed. So, they
will have to downsize.

This must be borne in mind by the statf as well as
the officers.
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[Translation]
Customs Duty on Betel Leaf

<+
‘464. DR. ASHOK PATEL :
SHRI RAMPAL SINGH :

Will the Minister of FINANCE be pleased to state :

(a)  whether the export of betel leaf to Pakistan has
been affected due to hike in customs duty on it, whereas
smuggling of betel leaf has increased;

(b) if so, the details thereof; and

() the action proposed to be taken by the
Government in this regard in view of loss of revenue due
to above said reasons?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a)
There is no Customs duty on the export of betel leaf out
of India. Therefore. the question of any increase in
smuggling of betel leaf to Pakistan due to hike in Customs
duty does not arise.

(b) and (c) Does not arise in view of (a) above.
[Translation]

DR. ASHOK PATEL : Mr. Chairman, Sir, through you
t would like to know from the hon'ble Finance Minister about
the total quantity of betal leaf produced in the country at
present and which State is the largest producer of betal
leal. The yearwise details of quantity of betal leaf exported
to Pakistan during the last three years and the foreign
exchange earned from it.

SHRI YASHWANT SINHA : Mr. Chairman, Sir, at
present. | don't have with me the figures of the total quantity
of the betal leat produced in the country. | will make it
available to the hon'ble member by collecting figures from
the concerned Ministry. But, the quantity of betal leaf
exported to Pakistan in the year 1998-99 is 1144 metric
tonnes.

[English]

The value is Rs. 2,05,00,000. In 1999-2000 it is 1,039
metric tonnes and the value is RS. 2.37 crore. In 2000-
2001, it 1s 929. | metric tonnes. and the value is Rs. 2.52
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crore. In 2001, 2002 the provisional figure for April-May is
252.7 metric tonnes and the value is 0.92 crore.

[Translation]

It also shows that the unit value of betal leat being
exported to Pakistan is constantly increasing.

DR. ASHOK PATEL : Mr. Speaker, Sir, the varity of
betal leaves which are maximum in demand in Pakistan
and to what extent .India is able to meet that demand.

SHRI YASHWANT SINHA : Mr. Chairman, Sir, this
question was whether customs duty is imposed on betal
leaf or not and | have said that we do not impose this
duty on the export of betal leaf. Finance Ministry does not
deal in Paan industry. It is dealt by some other Ministry
therefore, | do not have full information about it. | can give
you information pertaining to my Department.-But | can only
tell you that export of Pann is mostly done to Pakistan and
only a small quantity is exported to other countries. So far
as | know, the Paan grown in South, North and Eastern
India is liked by the Pakistan. As liking for Paan varies from
area to area in our country, the same can be said about
Pakistan also.

SHRI RAMPAL SINGH : M'r‘ Chairman, Sir, hon.
Minister has told about export of betal leaf to Pakistan just
now. | would like to know from him about the names of
the countries, excluding Pakistan, to whom betal leaf is
exported alongwith the quantity thereof exported from
Mahoba and Benaras of Uttar Pradesh.

SHRI YASHWANT SINHA : Mr. Chairman, Sir, as | have
said that this question is related to the Ministry of my friend
Shri Digvijay Singh. Because matter of export-import falis
within the purview of Commerce and Industry. My Ministry
is concerned with export-import duty only. Therefore, | have
no information about the countries as well as the variety
of betel leaf being exported. After getting this information
from the Ministry of Commerce, | will send it to the hon.
Member.

[English]

SHRI S. BANGARAPPA : Sir, the question relates to
the hike in customs duty on betel leaf to be exported to
Pakistan and other countries. Of course, the hon. Minister
said that his Mantralaya deals only with the tax aspect of
the matter, like customs duty and things like that and not
with import or export. The hon. Minister said that it is dealt
with by a separate Ministry altogether.
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Incidentally, during the course of discussion on the
Budget, we have come across matters relating to not only
subjects like betel leaf, but betel nut also. Actually, their
rates have come down considerably.

| would request the hon. Minister to take up this matter
of export of betel leaf and betel nut also because only leaf
is not eaten. Betel leat is eaten along with betel nut. The
customs duty on betel leat and betel nut is too heavy. We
were exporting betel leaf and betel nuts to Pakistan and
other countries, but it has now been almost stopped or
something like that. The rates have completely dropped
like anything, if you take the case of Karnataka and other
areas also. Therefore, | am appealing to the hon. Minister
of Finance to take up this matter with the Ministry of
Commerce about not only betel leaf but also betel nut,
including the hike in the customs duty on both the
items.

SHRI YASHWANT SINHA : Sir, there are only 26 items
on which we impose customs duty and that is with a view
to ensuring that finished products are exported from India
rather than products in their raw form.

| was quickly checking up with my list and | find that
betel nut is not an item on which there is any export duty.
So, it is not export duty which is preventing the export of
betel nut from India. If the hon. Member thinks that there
is a market, my colleague, Shri Digvijay Singh, is sitting
here.(Translation) Digvijay Singh ji, kindly take notice of it.
(English) he will also take notice of this.

Sir, Let me tell you that Paan, apart from Pakistan
which is the main consumer, is generally exported to
countries where we have large sthnic population of Indians
or Asians. | have got the figures and some of the
information here with me, that is, about other destinations
to which Paan is exported. These countries are Canada,
the UK. Sn Lanka. and Bangladesh. These are the
countries to which exports have taken place.

As far as betel nut is concerned, it is an
accompamment of Paan, and | am sure, the Minister of
Commerce will take notice of it and make sure that those
who import Indian Paan also import Indian betel nut.

[Translation]

SHRI RAMDAS ATHAWALE : Mr. Chairman, Sit, betel
leaf is being exported from India to Pakistan, it is good.
My submission is that there is need to export more betel
leaf in order to make Indo-Pak relations more cordial.
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Because, India’s betel leaf is of better taste and the number
of persons eating betel leaf is also higher in Pakistan.
Therefore, the way in which chinese goods are imported
and there are made available here at cheaper rates, in the
same way attention should be paid to export more betel
leaf to Pakistan so that should be made available to the
people of Pakistan at cheaper rates. | think it can improve
Indo-Pak relations. Therefore, India should initiate to make
more quantity of bete! leaf available at cheaper rates in
Pakistan.

SHRI YASHWANT SINHA : It is a very good suggestion
and we shall keep it in mind in the next Summit.

SHRI VIRENDRA KUMAR : Mr. Chairman, Sir, through
you, | would like to bring it to the notice of the hon. Minister
of Finance that betel is cultivated under the shadow of
bamboo strips. By doing so we get maximum production
of betel. But bamboo strips catch fire easily resulting in
damage of betel plantation worth crores of rupees every
year and affecting its export. Therefore, through you | would
like to know from the hon. Minister whether there is any
scheme of the Government to provide benefit to betel
grower under Crop Insurance Scheme?

12.00 hrs.
[MR. Seeaker in the Chair]

SHRI YASHWANT SINHA : | would like to tell the hon.
Member that Crop Insurance Scheme program'me is being
run in the country. At the moment, | do not have any
information whether betel is covered in the said programme
or not. So far as | know, betel is not covered in it. We
will keep in mind the suggestion given by the hon. Member
and see whether betel can be covered under Crop
Insurance Scheme or not?

«

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Domestic Demand for Cement

*465. SHRI RAJO SINGH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether the annual production of cement is
sufficient to meet the demand;

(b) if so, the annual demand and production of
cement in the country during each of the last three years,
til date;
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{c) the steps taken by the Government to fill the
gap between demand and production of cement in the
country;

(d) whether the Government have assessed the
domestic demand of cement for the year 2001-2002; and

(e) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) and (b)
Yes, Sir. Annual production of cement in the country is
sufficient to meet domestic demand. The actual production,
domestic consumption and exports for the last three years
is given in the statement below:

(In Million Tonnes)

Year Production Domestic Exports
consumption

1998-99 81.67 79.77 2.00

1999-2000 94.21 92.05 1.95

2000-01 93.52 90.22 3.15

2001-02 33.72 32.55 1.06

(April-July)

There is no gap between the domestic demand and
supply of cement in the country. On the contrary, there has
been surplus for exports as indicated above.

(c) Does no arise. -

(d) and (e) The Government have estimated a demand
for the year 2001-02 at 109 million tonnes assuming a
targeted GDP growth of 6-8% and a growth of 8-9% in
the cement sector during the IX Plan period.

[English]

Excise Duty Exemption on
Export of Starch

‘466. DR.S. VENUGOPAL : Will the Minister of
FINANCE be pleased to state :

(@)  whether representation has been received from
any State Government requesting exempting excise duty
on export of starch manufactured from maize;

(b) if so, the names of such States and the details
of the requests; and

(c) the reaction of the Union Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) to
(cy Export of Starch does not suffer any excise duty.
However, a representation seeking exemption from excise
duty on maize starch was received from the Government
of Andhra Pradesh before the Budget for the year 2001-
2002. Maize starch was exempted from excise duty with
effect from 1.3.2001. As such, maize starch sold for
domestic consumption also does not attract any excise
duty.

[Translation]

Protection of Domestic Vegetable
Oil Industry

*467. SHRI SADASHIVRAO DADOBA MANDLIK :
SHRI SUNIL KHAN :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the Government are aware that large
quantity of Vanaspati and Vegetable oils are coming into
India through legal as well as illegal channels from
neighbouring countries;

(b) if so, the details thereof;

(c) whether the domestic vegetable oil industry has
been affected adversely due to this; and

(d) if so, the steps taken by the Government to
protect the domestic vegetable oil industry from the adverse
effect of such huge quantity of vegetable oil coming into
the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH) :
(a) and (b) Import of vanaspati and vegetable oils from
Nepal to India, under the preferential trading arrangements
for the articles manufactured in Nepal, provided by the
India-Nepal Treaty of Trade, as modified in December, 1996,
has increased from 68 MT tonnes in 1996-97 to 90,951
tonnes during the period April, 2000—-February, 2001 No
complaints have been received in Department of Com-
merce about the entry of vegetable oil through illegal
channels from the neighbouring countries.

(c) and (d) Representations have been received from
the domestic vegetable oil industry against imports of
vegetable oils from Nepal under the duty - free facility. As
provided under the Treaty, initiatives have been taken to
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enter into consultation with His Majesty’s Government of
Nepal for taking appropriate measures to protect the
domestic vegetable oil industry.

[English]

Margin Money for Fair
Price Shops

*468. SHRI KIRIT SOMAIYA :
SHRI K.E. KRISHNAMURTHY :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a)  whether the Union Government have taken any
decision to allow the State Governments to fix margin
money for Fair Price Shops;

(b) if so, whether the Union Government have
issued some guidelines in this regard,

(c) if so, the details thereof;

(d) the difference between the present and previous
rates of margin; and

(e) the present rates of foodgrains under below
poverty line?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR) :
(a) to (d) Under the Guidelines for the implementation of
the Targeted Public Distribution System (TPDS), the States
were required to issue the foodgrains at Fair Price Shops
(FPSs), particularly, to the Below Poverty Line (BPL)
population at a price not more than 50 paise over and
above the Central Issue Price for the BPL population. The
Central Government has now given flexibility to the State
Governments in the matter of fixing margin for FPSs by
removing that restriction. However. this would not apply to
the Antyodaya Anna Yojana, where the end retail price is
to be retained at Rs.2 a kg. for wheat and Rs.3 a kg. for
rice.

(e) The Central Issue Prices of wheat and rice for
BPL families at present are as under:-

Wheat Rs. 415 per quintal
Rice Rs. 565 per quintal
Upgradation Programme for SBI

“‘469. SHRI A. BRAHMANAIAH : Will the Minister of
FINANCE be pleased to state :
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(a) whether the State Bank of india has ur.dertaken
a Rs. 800 crore upgradation program me;

(b) if so, the details of the upgradation works likely
to be undertaken, work-wise;

(c) whether the service of SBI is not upto the mark
compared to that of private banks; and

(d) if so, the steps taken by SBI! to improve their
services?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
The State Bank of India has undertaken an upgradation
programme. The aim of the programme is to automate all
the businesses of the Bank, network its branches and open
new delivery channels. This programme includes:

- Bank-wide Networking,

Internet Banking

- ATM Connectivity

- Centralized Core Banking,
- Trade Finance,

- ALM, and

Treasury.

SBI has made significant strides in technology and is
invegting in a strong technology backbone to harness its
strengths. The bank made significant improvements to
provide better and efficient banking services to customers
through introduction of appropriate technologies. These
include.

- Electronic Data interchange projects for handling
customer transactions at airports and seaports
made operational at 11 centres.

- Introduction of computerised printing of drafts.

- Opening of MICR and ECS centres for Electronic
Clearing Service.

- Introduction of extended business hours (7 to 12
hours) and 7 days banking.

- Remote login facilities for corporate customers
implemented in over 70 branches covering about
400 customers
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Tele banking introduced on a pilot basis at 38
branches in Mumbai Circle of the bank, to be
extended to other circles soon.

(c) and (d) SBI's service has withstood the competition
of private sector banks well. The technology programme
undertaken by SBI will enable it to further improve its
service.

Export of Rice at BPL Rates

‘170 SHRI RAJAIAH MALYALA :
SHRI B. VENKATESHWARLU :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether the Government have decided to export
rice at the same price at which it is supplied to Below
Poverty Line families;

(b) if so, the amount of subsidy given by the
Government in selling FCI rice to traders for such exports;
and

(c)  the quantity of rice exported so far, countrywise?

THE MINISTER OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR) :
(a) and (b) The Food Corporation of India (FCI) has been
permitted to offer rice for export at the following rates:-

(i) Raw rice Rs. 5,650 per MT

(i)  Parboiled rice Rs. 6,000 per MT

The Central Issue Price (CIP) of rice for BPL farQiIies
is Rs. 5,650 per MT.

The Government does not provide any cash subsidy
to the exporters. However, the export prices of rice are
lower than the FCl's economic cost, which in Rs.11,760
per MT. The export prices have been fixed keeping in view,
inter alia, the international prices.

(c) 1,20,876 MT of rice has been exported so far.
Country-wise details are as under:-

Country Quantity Export (MT)
Bangladesh 60,881

Saudi Arabia 12,260
Kuwait 2,500
African countries 45,235

Total 1,20,876
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Disinvestment of Public
Sector Undertakings

*471. SHRI AJOY CHAKRABORTY : Will the Minister
of DISINVESTMENT be pleased to state :

(a) whether the Government have notified new
guidelines to keep-oft economic offenders from the process
of disinvestment of public sector undertakings;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME IMPLE-
MENTATION, MINISTER OF STATE IN THE DEPARTMENT
OF ADMINISTRATIVE REFORMS AND PUBLIC GRIEV-
ANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE) :
(a) Yes Sir.

(b) and (c) Copies of the guidelines issued on
13-7-2001 regarding qualification of Advisors for disinvest-
ment process and Bidders seeking to acquire stake in
public sector enterprises through the process of disinvest-
ment, are given in the statement - | and Il respectively.

Statement-|

No. 6/4/2001-DD-Il
Government of India
Department of Disinvestment

Block 14, CGO Complex
New Delhi.
Dated 13th July, 2001.

OFFICE MEMORANDUM

Sub:- Guidelines for qualification ot Advisors for
disinvestment process

Government has examined the issue of framing
comprehensive and transparent guidelines defining the
criteria for selection of Advisors, so that the parties selected
through competitive bidding inspire public confidence.
Earlier, a set of criteria like sector experience, knowledge,
commitment etc. used to be prescribed. Based on
experience and in consultation with concerned depan-
ments, Government has decided to prescribe the following
additional criteria for the qualification / disqualification of
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the parties to act as Advisors to the Government for the
disinvestment transactions:-

(a)

(b)

(c)

(d)

(e)

U

(9)

Any conviction by a Court of Law or indictment/
adverse order by a regulatory authority for a
grave offence against the Advising concern or
its sister concern would constitute a disqualifi-
cation, Grave offence would be defined to be
of such a nature that it outrages the moral sense
of the community. The decision in regard to the
nature of offence would be taken on a case to
case basis after considering the facts of the
case and relevant legal principles by the
Government. Similarly, the decision in regard to
the relationship between the sister concerns
would be taken, based on relevant facts and
after examining whether the two concerns are
substantially controlled by the same person/
persons.

In case such a disqualification takes place, after
the entity has already been appointed as
Advisor, the party would be under an obligation
to withdraw voluntarily from the disinvestment
process, failing which the Government would
have the liberty to terminate the appointment /
contract.

Disqualification shall continue for a period that
Government deems appropriate.

Any entity, which is disqualified from participat-
ing in the disinvestment process, would not be
allowed to remain associated with it or get
associated merely because it has preferred an
appeal against the order based on which it has
been disqualified. The mere pendency of appeal
will have no effect on the disqualification.

The disqualification criteria would come into
effect immediately and would apply to all the
Advisors already appointed by the Government
for various disinvestment transactions, which
have not yet been completed.

Before disqualifying a concern, a Show Cause
Notice why it should not disqualified would be
issued to it and it would be given an opportunity
to explain its position.

Henceforth, these criteria will be prescribed in
the advertisements seeking Expressions of
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Interest (EOI) from the interested parties to act
as Advisor. Further, the interested parties shall
be required to provide with their EOl an
undertaking to the effect that no investigation
by a regulatory authority is pending against
them. iIn case any investigation is pending
against the concern or its sister concern or
against the CEO or any of its Directors/
Managers/Employees, full details of such inves-
tigation including the name of the investigating
agency, the charge/offence for which the
investigation has been launched, name and
designation of persons against, whom the
investigation has been launched and other
relevant information should be disclosed, to the
satisfaction of the Government. For other criteria
also, similar undertaking will be obtained along
with EOl. They would also have to give an
undertaking that if they are disqualified as per
the prescribed criteria, at any time before the
transaction is completed, they would be re-
quired to inform the Government of the same
and voluntarily withdraw from the assignment.

The interested parties would also be required
to give an undertaking that there exists no
conflict of interest as on the date of their
appointment as Advisors in handling of the
transaction and that, in future, if such a conflict
of interest arises, the Advisor would immediately
intimate the Government of the same. For
disinvestment proposes, ‘conflict of interest’ is
defined to include engaging in any activity or
business by the Advisor in association with any
third Party, during the engagement, which would
or may be reasonably expected to, directly or
indirectly, materially adversely affect the interest
of Government of India or the Company (being
disinvested) in relation to the transaction, and
in respect of which the Advisot has or may
obtain any proprietary or confidential information
during the engagement, that, if known to any
other client of the Advisor, could be used in any
manner by such client to the material disadvan-
tage of Government of India or the Company
(being disinvested) in the transaction. The
conflict of interest would be deemed to have
arisen if any Advisor firm/concern, has any
professional or commercial relationship with
any bidding firm/concern for the same disinvest-
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ment transaction during the pendency of such
transaction. In this context, both Advisor firm
and bidding firm would mean the distinct and
separate legal entities and would not include
their sister concern, group concern or affiliates
etc. The professional or commercial relationship
is defined to include acting on behalf of the
bidder or undertaking any assignment for the
bidder of any nature, whether or not directly
related to disinvestment transaction.

On receiving information on conflict of interest,
the Government would give the option to the
Advisor to either eliminate the conflict of interest
within a stipulated time or withdraw from the
transaction and the Advisor would be required
to act accordingly, failing which Government
would have the liberty to terminate the
appointment/contract.

Sd/-
(A.K. Tewari)
Under Secretary to the Government of India.

The concerned Ministries/Departments of Government

of India

Statement-ll

No. 6/4/2001-DD-lI
Government of India
Department of Disinvestment

Block 14, CGO Complex
New Delhi.
Dated 13th July, 2001.

OFFICE MEMORANDUM

Sub:- Guidelines for qualification of Bidders seeking

to acquire stakes in Public Sector Enterprises
through the process of disinvestment

Government has examined the issue of framing
comprehensive and transparent guidelines defining the
criteria for bidders interested in PSE-disinvestment so that
the parties selected through competitive bidding could
inspire public confidence. Earlier, criteria like net worth,

experience etc.

used to be. prescribed. Based on

experience and in consultation with concerned depart-
ments, Government has decided to prescribe the following
additional criteria for the qualification / disqualification of
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the parties seeking to acquire stakes in public sector
enterprises through disinvestment:-

(a)

(b)

()

(d)

(e)

U]

9

In regard to matters other than the security and
integrity of the country, any conviction by a
Court of Law or indictment / adverse order by
a regulatory authority that casts a doubt on the
ability of the bidder to manage the public sector
unit when it is disinvested, or which relates to
a grave offence would constitute disqualification.
Grave offence is defined to be of such a nature
that it outrages the moral sense of the
community. The decision in regard to the nature
of the offence would be taken on case to case
basis after considering the facts of the case and
relevant legal principles, by the Government.

In regard to matters relating to the security and
integrity of the country, any chargesheet by an
agency of the Government / conviction by a
Court of Law for an offence committed by the
bidding party or by any sister concern of the
bidding party would resuilt in disqualification. The
decision in regard to the relationship between
the sister concerns would be taken, based on
the relevant facts and after examining whether
the two concerns are substantially controlled by
the same person/persons.

In both (a) and (b), disqualification shall continue
for a period that Government deems appropri-
ate.

Any entity, which is disqualified from participat-
ing in the disinvestment process, would not be
allowed to remain associated with it or get
associated merely because it has preferred an
appeal against the order based on which it has
been disqualified. The mere pendency of appeal
will have no effect on the disqualification.

The disqualification criteria would come into
effect immediately and would apply to all bidders
for various disinvestment transactions, which
have not been completed as yet.

Before disqualifying a concern, a Show Cause
Notice why it should not be disqualified would
be issued to it and it would be given an
opportunity to explain its position.

Henceforth, these criteria will be prescribed in
the advertisements seeking Expression of
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Interest (EOI) from the interested parties. The
interested parties would be required to provide
the information on the above criteria, along with
their Expressions of Interest (EOI). The bidders
shall be required to provide with their EOl an
undertaking to the effect that no investigation
by a regulatory authority is pending against
them. In case any investigation is pending
against the concern or its sister concern or
against its CEO or any of its Directors/
Managers/employees, full details of such inves-
tigation including the name of the investigating
agency, the charge/offence for which the
investigation has been launched, name and
designation of persons against whom the
investigation has been launched and other
relevant information should be disclosed, to the
satisfaction of the Government. For other criteria
also, a similar undertaking shall be obtained
along with EOL.

Sd/-
(A.K. Tewari)
Under Secretary to the Government of India.

To

The concerned Ministries/Departments of Government
of India.

[Translation]

Guidelines Regarding Educated
Unemployed Youth

*472. SHRI RATTAN LAL KATARIA : Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state :

(a) whether the Government have issued guidelines
to the big national and multi-national companies to the
effect that they should take care of the interests of the
educated and uneducated unemployed persons of those
States, whose resources are being exploited by them to
earn profits; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) No, Sir.
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(b) Does not arise.
[English]
Economic Reforms

*473. SHRI J.S. BRAR : Will the Minister of FINANCE
be pleased to state :

(a) whether the economic reforms initiated by the
Government have generated the desired level of employ-
ment;

(b) if so, the detdils thereof for the last three
years;

(c) if not, the reasons therefor and the steps taken
to achieve the targets fixed by the government;

(d) whether the Government are reviewing the
economic reforms with a view to accelerating employment
generation; and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) to (c) Economic reforms are aimed at
accelerating GDP growth, particularly in sectors, which are
important for employment generation. The level, quality and
growth of wages, incomes and employment in the
economy is affected by the overall growth in the economy
as measured by GDP, as aiso growth in population and
consequent labour force.

The latest data on employment situation in the country,
based on 55th Round (July 1999 June 2000) of Survey
on Employment conducted by the National Sample Survey
Organisation (NSSO) reveals:

- Employment in absolute numbers rose from
303 million in 1983 to 374 million in 1994
(2.04%) and to 397 million in million in 2000
(0.98%)

- 1he rate of growth of total employment declined
from 2.04 per cent per annum in the period 1983
to 1993-94, to 0.98 per cent per annum in the
period 1993-94 to 1999-2000. The labour force
participation rates in all age groyps declined in
1999-2000 as compared with 1993-94, which is
reflected in a sharp deceleration in the growth
of labour force from 2.29 per cent in 1987-88
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to 1993-94, to 1.03 per cent in 1993-94 to 1999-
2000. The deceleration in employment is
therefore also associated with the sharp decline
in growth of labour force.

(d) and (e) The annual average GDP growth increased
from 6.3% during the 12-year period ending 1991-92 to
6.3% during 1992-93 to’ 2000-01. However, given the
current rate of expansion in the country's labour force
estimated at 8.7 million annually, the country would need
to register at least 8 to 9% GDP growth per annum to bring
about a significant improvement in the overall employment
situation. A number of employment generation schemes are
currently under operation simultaneously to provide short
term gainful employment in rural and semi-urban areas,
with particular emphasis on creation of assets for sustained
employment generation.

Income Tax on Compensation of Land
Acquired by the Government

*474. SHRI NARESH PUGLIA : Will the Minister of
FINANCE be pleased to state :

(a)  whether compensation of more than rupees one
lakh to be received by a project affected person for his
land acquired for any project is chargeable to income tax
at the rate of 10 percent w.e.f. June 1, 1999;

(b) if so, the details thereof;

(c)  whether the project affected persons have made
representations in this regard requesting the Government
not to charge income-tax on the amount of compensation
received by the project affected persons;

(d) if so, the details thereof; and
(e) the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) and
(b) Section 194L of the Income-tax Act, 1961 relating to
payment of compensation on acquisition of capital asset
was introduced by the Finance Act, 1999 with effect from
01.06.1999. As per provisions of the section, any person
responsible for paying to a resident any sum being in the
nature of compensation or the enhanced compensation or
the consideration or the enhanced consideration on
account of compulsory acquisition, under any law for the
time being in force, of any capital asset, shall, at the time
of payment of such sum deduct an amount equal to 10%
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of such sum as income-tax on income comprised therein.
No deduction was required to be made under .the section
where the amount of such payment or the aggregate
amount of such payments during the financial year did not
exceed Rs. 1 lakh.

However, as a result of subsequent amendment made
by the Finance Act, 2000 the provisions of the above
section 194L have already ceased to be in force with effect
from Ist June, 2000. Accordingly, no deduction under the
above section is now required to be made from any
payment made on or after Ist June, 2000.

(c) and (d) A number of suggestions are received by
the Government every year at the time of formulation of
the Budget proposals. The Government had also received
a letter from the Chief Minister of Maharashtra regarding
reconsideration of the provisions of section 194L of the
Income-tax Act so that the project affected persons were
not adversely effected.

(e) The provisions of section 194L of the Income-
tax Act, 1961 have already been amended by the Finance
Act, 2000. Accordingly, no tax is now required to be
deducted at source under the said section from any
payment made on or after the Ist day of June, 2000.

[Translation]
Import of Tea

*475. SHRI TUFANI SAROJ : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether the import of tea is increasing over the
last few years;

(b) if so, the details of tea imported during each of
the last three years together with the price thereof;

() whether the import of tea at such a low price
and huge quantum has adversely affected the trade of
domestic tea;

(d) if so, the details regarding the effect of imported
tea on the trade of domestic tea; and

(e) the steps taken / being taken by the Government
to safeguard the domestic tea growers?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH) :
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(a) and (b) Import of Tea during the last three years has
been as follows:-

Qty. Value Unit Price
(Tons) (Rs. Lakhs) (Rs./Kg.)
1998-99 9058 6482.75 71.57
1999-2000 5057 2561.05 50.64
2000-2001 6404 4148.92 64.79

(c) to (e) Import of tea during 2000-2001 was 6404
Tons which is only 0.8% of the total tea production in the
country. Since the bulk of these imports is for re-export
purpose, it is very unlikely that import of tea can have any
adverse impact on the domestic tea industry. However, with
a view to protect the interest of the domestic tea growers,
Government/Tea Board has taken various steps which
include the following:-

(i) In order to compensate the small tea growers
for the low price realization at the auctions,
Government had implemented a scheme through
the Tea Board from 1.5.2000 under which
subsidy was provided to the small growers of tea
(holding upto 10.12 hectares of tea plantation)
for an amount equal to the shortfall between the
auction price and Rs. 55 per kg. The extent of
such subsidy was limited to a maximum of Rs.
8 per kg of tea.

(i) A Quality Upgradation Programme has been
launched by the Tea Board in the Nilgiris district
of Tamil Nadu for improving quality of tea
manufactured by smail growers.

(i) Tea Marketing (Control) Order 1984 has been
modified to remove the condition of obligatory
sale of 75% of tea production through public tea
auctions. The producers of tea are now free to
sell any quantity of tea through public tea
auctions.

(iv) The basic customs duty on import of tea has
been increased from 35% to 70%

(v) The sale of tea in the Domestic Tariff Area by
100% Export Oriented Units (EOUs) and units
in Export Processing Zones (EPZs) has been
banned.
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[English]
Economic Slowdown

“476. SHRI G. MALLIKARJUNAPPA :
SHRI IQBAL AHMED SARADGI :

Will the Minister of FINANCE be pleased to state :

(a) whether the International Monetary Fund (IMF)
has asked all member-countries to resist protectionist
measures as a response to the current economic slowdown
and instead take steps to eliminate or reduce trade barriers
and trade-distorting subsidies;

(b) if so, the details thereof and the steps the
Government have taken on this issue; and

(c) the extent to which they have been successful ?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) and (b) The International Monetary and
Financial Committee of the Board of Governors of the
International Monetary Fund referred to this issue in their
communique of the 29th April,2001. The Committee was
unanimous in its opinion that recourse to protectionism
would be the wrong response tc the global economic
slowdown and the attendant difficulties in particular sectors.
The Committee called upon all countries to resist
protectionist measures and to reduce or eliminate trade
barriers and trade distorting subsidies.

India attaohos utmost importance to a rule-based
multilateral trading system. As part of the overall process
of economic liberalisation and India's commitment to the
World Trade Organisation (WTO), the EXIM Policy 2001,
announced on March 31, 2001, has completed the process
of phased removal of the existing Quantitative Restrictions
(QRs) as per the agreed time schedule.

(c) As a result of economic liberalisation under-
taken over the last decade, the growth performance of the
Indian economy has improved exports have gone up and
the Indian industry has become more competitive and
quality conscious.

Value of Rupee

*477. PROF. UMMAREDDY VENKATESWARLU : Wil
the Minister of FINANCE be pleased to state :

(@) whether the value of the rupee becomes
dependent on the inflows of foreign exchange through the
Foreign Institutional Investors;
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(b) if so, the details thereof;

(c)  whether value of rupee with dollar is now clearly
calibrated with the inflow of money through the Foreign
Institutional Investors;

(d) if so, to what extent the Government propose
to widen the dependence of the rupee on other factors
for determining its value; and

(e) the steps taken to ensure that the rupee does
not become dependent on any single source of foreign
exchange ?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) to (d) The exchange rate of the rupee in India
is largely determined by market forces, and moves in both
directions on a day-to-day basis depending upon the
demand for and supply of foreign exchange emanating from
India’s international transactions both on the current and
capital accounts of balance of payments, including inflow
of funds for portfolio investments by Foreign Institutional
Investors (Flls) in India. Therefore, Fils’ investment is only
one of the many sources of foreign exchange flows that
can affect the exchange rate of the rupee.

(e) The developments in the financial markets in
India and abroad are monitored closely both by the
Government and the Reserve Bank of India and
appropriate  measures are taken, when necessary, to
reduce excessive volatility in the exchange rate, prevent
the emergence of destabilizing speculative activities,
develop orderly foreign exchange market conditions and to
help maintain adequate level of foreign exchange reserves.

Government Finances

*478. SHRI N. JANARDHANA REDDY :
SHRIMATI SHYAMA SINGH :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government are aware that there
has been an all round deterioration in the finances in the
first quarter of the current financial year in comparison to
the corresponding period of last year,;

(b) if so, the factors responsible for such an all
round deterioration in the finances of the Union
Government;

(c)  whether the Government have taken/propose to
take steps to improve the financial position in the next few
months;
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(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) and (b) The gross fiscal deficit of the Central
Government during the period April-June, 2001, at Rs.
42198 crore was 36.3 per cent of the budgeted estimate
of 2001-02 compared with Rs. 25073 crore, constituting
22.5 per cent of the budgeted amount for the corresponding
period last year. The higher fiscal deficit during April-June,
2001 mainly reflects contraction in net revenue receipts
after devolution of Central taxes to the States and also
front loading of certain expenditure including advances to
States.

(c) and (d) The trends in the Central Government
finances are closely monitored, kept under constant review
and appropriate measures are taken in the light of
emerging trends as and when necessary.

NPAs of LIC

*479. DR. RAMESH CHAND TOMAR : Will the Minister
of FINANCE be pleased to state :

(a) whether the Non-performing Assets of the IC
have been increasing day by day:

(b) if so, the factors responsible for such increase
of NPAs of LIC;

(c)  whether the steps initiated by the LIC to recover
outstanding loans have been ineffective; and

(d) if so, the reasons therefor and the steps taken
by the Government to improve overall performance of
LIC?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) No, Sir.
Life Insurance Corporation,of India (LIC) has intimated that
the NPAs of the Corporation have declined in the last few
years.

(b) Does not arise.

(c) and (d) Constant effort is made by LIC to recover
outstanding loans. LIC has informed that they have taken
steps to recover outstanding dues by constantly following
up with the defaulting corporate entities, concerned State
agencies/Governments, etc. A separate monitoring cell has
been set up to monitor such recoveries. Action taken
includes restructuring of liabilities in consultation with other
Financial Institutions, taken up the matter with Debenture
Trustees, identification of wilful defaulters as per RBI
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guidelines, instituting legal proceedings and linking
release of fresh loans with clearance of outstanding loans.

[Translation]

Safety of Small Investors

*480. DR. SUSHIL KUMAR INDORA :
SHRI NAWAL KISHORE RAI :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government have taken any new
measures for the safety of the investment made by the
small investors in the financial institutions operating under
the Government control;

(b) if so, the details of the measures taken recently
in this regard;

(c) whether the Government propose to make
changes in the existing system to bring in transparency
and accountability in the management in order to ensure
safety of investment made by the small investors in the
financial institutions;

(d) if not, the reasons therefor and whether there
is a provision of accountability in the present system;
and

(e) if so, the level at which the accountability
lies?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : (a) to (e) Participants in the financial sector are
regulated by different regulatory bodies such as the
Reserve Bank of India (RBI), the Securities and Exchange
Board of India (SEBI), Insurance Regulatory and Devel-
opment Authority (IRDA) and the Department of Company
Affairs (DCA) depending on the nature of their activities
under the respective Acts and rules/regulations issued
thereunder. For example, commercial banks, financial
institutions and non-banking financial companies come
within the regulatory purview of RBI, companies which
mobilise resources in the form of shares, debentures
through public issues and mutual funds come under the
regulatory purview af. SEBI, insurance products, both life
and non-life, are regulated by IRDA and deposit
mobilisation by companies comes within the purview of
DCA.

These regulatory bodies have issued detailed guide-
lines for disclosure, capital adequacy, prudential norms,
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compliance with regulatory norms, etc. Government
regularly reviews relevant legislation, the rules and
regulations made thereunder and the administration of
the same with a view to protecting the interest of
investors.

On-going measures that are being taken include
promoting investor awareness of the risk — return
relationship between various asset classes through investor
education, implementation of a code of corporate
governance and modernisation of trading practices on stock
exchanges.

A Financial Companies Regulation Bill 2000 has been
introduced in Parliament to strengthen the regulatory
framework for NBFCs. SEBI has tightened eligibility norms
for companies to access the primary market. Further,
Government proposes to amend the SEBI Act to strengthen
provisions for investor protection.

[English]
Construction of Warehouses

4756. PROF. A.K. PREMAJUAM : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Government have since decided to
build warehouses abroad and enter into joint ventures,
established subsidiaries and alliances;

(b) the names of the countries where warehouses
would be constructed by CWC and the time by which they
are likely to be constructed; and

(c) the benefit that India would derive from the
construction of such warehouses?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) to (c) At present,
the Warehousing Corporations Act, 1962 does not provide
for setting up of warehouses abroad by the Central
Warehousing Corporation, entering into joint ventures and
establishing subsidiaries and alliances. However, the
Warehousing Corporations (Amendment) Bill, 2001, which
was introduced in the Parliament in Monsoon Session,
provides for these provisions. The Bill has been passed
by both Houses of Parliament. The Lok Sabha passed the
Amendment Bill on 20.8.2001. The proposed amendments
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would enable the Corporation to explore potentials and
possibilities of diversification of its activities.

Pending Cases of UTI

4757. SHRI SURESH KURUP : Will the Minister of
FINANCE be pleased to state :

(a) the number of cases pending in courts as filed
by the Unit Trust of India (UTI) under Section 19 B of the
Unit Trust of India Act, 1963;

(b) the break-up of these cases according to the
monetary value of the relief sought (i) one lakh to ten lakh
(i) ten lakh to fifty lakh and (iii) above rupees fifty lakh
by the UTI; and

(c) the names of parties against whom the cases
above rupees fifty lakh are pending?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
The Unit Trust of India (UTI) has intimated that they have
filed one case under section 19B of the UTI Act, 1963
before the High Court of Bombay (Misc Appl. No. 76 of
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1990) against Keming Tools Co. Ltd. for Rs. 1,00,29,841.50
(rupees one crore twenty nine thousand eight hundred forty
one and fifty paise) in the year 1990, which is pending
for disposal.

Private Agencies in Insurance Sector

4758. SHRIMATI MINATI SEN : Will the Minister of
FINANCE be pleased to state :

(a) the number of private agencies in the insurance
field which have so far come forward after promulgation
of the decision of free market in this sector; and

(b) the names of such private agencies and capital
flow so far invested by these agencies in the open market
with State-wise, break-up?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALA SAHEB VIKHE PATIL) : (a) and (b)
Only Indian Insurance Company as defined in Section 2
(7TA) of Insurance Act, 1938, can transact insurance
business in India. A statement indicating number of the
private insurance companies registered with the IRDA
alongwith their paid up equity is enclosed.

Mumbai (Mah)

Statement
S. Name of Indian Foreign Partner’s Indian Partner's Total Equity
No. Insurance Company Equity Equity (Rs. in crores)
(Rs. in crores) (Rs. in crores)

1 2 3 4 5

1. HDFC Standard Life Insurance Co. Ltd. 31.24 89.26 120.5
Mumbai (Mah)

2. Royal Sundaram Alliance Insurance Co. 26.26 74.74 101.0
Ltd., Chennai (TN) ’

3.  Reliance General Insurance Co. Ltd. No Foeign 100.0 100.0
Mumbai (Mah) Partner

4. Max New York Life Insurance Co. Ltd. 27.30 77.70 105.0
N. Delhi

5. ICICI Prudential Life Insurance Co. Ltd. 39.0 111.0 150.0
Ltd, Mumbai (Mah)

6. IFFCO - Tokyo General Insurance Co. Ltd. 26.0 74.0 100.0
N. Delhi

7. Om Kotak Mahindra Life Insurance Co. Ltd. 26.26 74.74 101.0
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1 2 3 4 5

8. Tata - AIG General Insurance Co Ltd. 32.5 92.5 125.5

9. Birla Sun Life Insurance Co. Ltd. 31.20 88.8 120.0
Mumbai Mah)

10. TATA - AIG Life Insurance Company Ltd. 325 92.5 125.0
Niumbai (Mah.)

11. SBI Life Insurance Co. Ltd. 32.5 92.5 125.0
Mumbai (Mah)

12. Bajaj Allianz General Insurance Company Ltd. 28.60 81.40 110.0
Pune (Mah.)

13. ING Vyasy Life Insurance Company, 28.60 81.40 110.0
B'Lore (KTK)

14. ICICI Lombard General Insurance Company Ltd. 28.60 81.40 110.0
Mumbai (Mah)

15. Bajaj Allianz Life Insurance Co. Ltd. 39.0 111.0 150.0
FPune (Mah)

16. Metlife India Ins. Co. Pvt. Ltd., 28.59 81.41 110.0
B’Lore (KTK)

Permission for Milk Export SINGH) : (a) Yes, Sir. As per the Government of India’s

4759. SHRI VILAS MUTTEMWAR : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether some dairies have sought approval of
the Government to export milk and milk products;

(b) if so, whether the Government have agreed to
give approval to the dairies for such exports;

(c) if so, the names of such dairies and terms and
conditions required to be complied so as to complete in
the international market;

(d) whether the Government have assessed the
demand of milk and milk products in the international
market; and

(e) if so, the names of the countries presently
importing these products?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE ANP INDUSTRY AND MINISTER OF STATE
™ FHE MIMISTRY OF RAILWAYS (SHRI DIGIVIJAY

Order No.2719 dated 28th November, 2000, it is mandatory
for the milk processing units that their milk products
be subjected to quality control and inspection prior to
export.

(b) Government have given approval subject to
implementation of the norms and requirements laid down
vide notification No. 2720 dated 28th November, 2000
effective from 16th December, 2000.

() As on 17th July, 2001, 14 Dairy Processing
Plants have been approved to process milk products fqr
export. They are - Dynamics Dairy Industry Ltd. (Pune),
Mother Dairy (Gandhi) Nagar), Mehsana District Coop. Milk
Producers Union Ltd., Amul Dairy (Anand), Kheda Satellite
Dairy (Kheda), Food Complex (Mogar), Baroda District
Coop. Milk Producers Union Ltd., Sterling Agro Industries
Ltd. (Bhind), Ved Ram and Sons (Ghaziabad), Jaagaijit
Industries Ltd. (Kapurthala), Ludhiana District Coop. Milk
Producers Union Ltd., Bhatinda Coop. Milk Producers
Union Ltd., Punjab State Coop. Milk Producers Federation
Ltd. (Chandigarh) and Mother Dairy Fruit and Vegetable
Ltd. (Delhi).
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The terms and conditions required to be complied so
as to compete in the international market are laid down
in the Govt. of India Order No. S.0.2719 and Notification
No. S.0. 2720 dated 28th November, 2000 which have been
published in the Gazette of India and effective from 16th
December, 2000.

(d) and (e) No assessment is available on the global
demand of milk and milk products in the international
market. Major countries presently imporfing Indian milk and
milk products are Bangladesh, Germany, Belgium, UAE,
Philippines, Canada, Yemen Arab Republic, UK, Saudi
Arabia, France and USA.

Procurement of Rice

4760. SHRI GUTHA SUKENDER REDDY : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Union Government had released a
loan of Rs. 120 crore to the Government of Andhra Pradesh
during the year 2000-2001 for procurement of rice in the
State;

(b) if so, whether the State Government has
, furnished the details of the procurement of rice made
therefrom;

(¢) the procurement made variety-wise and district-
wise during the above period;

(d) whether any amount of the loan were divested
for other purposes by the State Government; and

(e) if so, the details thereof and that action taken
by the Union Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) No, Sir.

(b) Does not arise.

(c) The variety-wise and district-wise procurement
of rice in Andhra Pradesh by the Food Corporation of india
is statement given in the statemsnt | and Il

(d) and (e) Does not arise in view of (a) above.
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Statement-|

The Procurement of Levy Rice by FCl in Andhra
Pradesh during Kharif Marketing Season
(As on 31.03.2001)

(Figures in MTs)

Name of the District Grade ‘A’ Common
-Adilabad 17232 568
Ananthapur 4392 7
Chittoor 4004 200
Cuddapah 8778 16731
E.Godavari 598030 136325
Guntur 183650 37204
Hyderabad 1354 70
Karimnagar 411903 22243
Khammam 180021 0
Krishna ‘;43435 70444
Kurnool 35503 248
M.Nagar 131658 208
Medak 111890 9057
Nalgonda 539913 55093
Nellore 123529 38098
Nizamabad 214392 10219
Prakasham 58230 2393
Rangareddy 81016 1373
Srikakulam 147495 2868
Vizag 2584 46
Vizianagar 50725 1746
Warangal 256061 6067
W.Godavari 449154 122636
Total 4054859 533844
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Statement-i|

BHADRA 2, 1923 (Saka)

Procurement of Levy Rice by FCI in Andhra
Pradesh during Rabi Marketing Season

2000-2001 (As on 11.7.2001)

(Figures in MTs)

Name of the District Grade ‘A’ Common
;dilabad 446 0
Ananthapur 795 0
Chittoor 1159 36
Cuddapah 4123 1385
E.Godavari 143924 77635
Guntur 68619 9248
Hyderabad 356 0
Karimnagar 198339 1232
Khammam 47013 27
Krishna 162687 65818
Kurnool 9617 244
M.Nagar 56347 0 |
Medak 50413 1549
Nalgonda 238036 936
Nellore 100877 4879
Nizamabad 124940 186
Prakasham 62000 1132
Rangareddy 35157 47
Srikakulam 19787 242
Vizag 0 0
Vizianagar 10101 647
Warangal 88181 184
W.Godavari 256073 58292
Total 1678992 223919

to Questions 50

[Translation]
National Minorities Bank

4761. SHRI JAI PRAKASH : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government have received any
memorandum in regard to opening of National Minorities
Bank in the country.

(b) If so, the peréons/organization from whom these
memoranda have been received; and

(c) the reaction of the Government in regard to
opening of such banks?

THE MINISTER OF STATE IN ,THE MINISTRY
OF FINANCE (SHR! BALASAHEB VIKHE PATIL) : (a) No,
Sir.

(b) and (c) Does not arise.
[English)

Demand and Allocation of
Rice under PDS

4762. SHRI V. VETRISELVAN .. Wil ‘the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) the demand and allocation of rice for Tamil
Nadu under the PDS during the current year;

(b) whether poor quality of rice was supplied to the
Tamil Nadu;

(c) if so, the details thereof, and

(d) the remedial steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHR! SHRIRAM CHAUHAN) : (a) With the
introduction of Targeted Public Distribution System (TPDS)
from June, 1997, the allocation of foodgrains to States/UTs
is made as per TPDS guidelines for families below poverty
line (BPL) and families above poverty line (APL); and these
are not demand based.

The munthly allocation of rice being given to Tamil
Nadu is as under:-
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(in tonnes)
BPL APL Total
Rice 1,21,570 38,440 1,60,010

(b) No such report has been received by the
Government.

(c) and (d) Does not arise.
[Translation]
Central Provident Funds

4763. SHRI VISHNUDEO SAIl : Will the Minister of
FINANCE be pleased to state :

(a) the number of applications received by the
Accountant General, Gwalior from 1997-98 to 2001-2002
for final payment of amount deposited in the General
Provident Fund of retired and expired Government
servants;

(b) the total number of vis-a-vis the year-wise
details of cases that have been finally disposed of;

(¢) the number of cases still pending; and

(d) the details of action being taken to dispose of
the pending cases within the time limit?

THE MINISTER OF STATE IN THE MINISTER OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) The year
wise position of total No. of Final Payment applicaﬁons
received in the office of AG(A&E)-Il, M.P. and Chhattisgarh
from employees of M.P. State Government (including retired
and expired M.P. Govt. servants) is given below:-

1997-1998 24219 (OB 4615 + 19604)
1998-1999 12044

1999-2000 6597

2000-2001 12201

2001-2002 (July) 5244

60305

(b) The year wise position of disposal of Final
Payment applications by “issuing payment authorities is
given below. The figures of 97°98 include disposal of cases
of 97-98 and pendency of previous year also.
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1997-1998 22964
1998-1999 11719
1999-2000 6449
2000-2001 10287
2001-2002 (July) 4585
56004

(c) No. of Final Payment Cases pending as on
31.3.2001 is given below:-

No. of cases pending = 4301

Year wise Break-up of Pending Cases

1997-1998 4
1998-1999 117
1999-2000 398
2000-2001 2022
2001-2002 (July) 1760
4301

(d) These cases are being disposed of as and when
necessary particulars are received from the DDOs/
Departments concerned.

[English]
Filing of Income Tax Returns

4764. SHRIMATI RENU KUMARI : Will the Minister of
FINANCE be pleased to refer to the reply given to
Unstarred Question No. 1997 regarding filing of Income Tax
return by MTNL dated December 1, 2000 and state :

(a) what is the present status of SLP pending in
Supreme Court in respect of charging income-tax on
licence fee from MTNL;

(b) whether assessment proceedings in respect of
MTNL has since been completed; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) The
Special Leave Petition (SLP) filed by MTNL in the Supreme
Court is not in respect of charging income tax on licence
fee from the MTNL.
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(b) and (c) The Hon'ble Supreme Court has stayed
all proceedings regarding the validity of the notice u/s 148
for reassessment for the assessment year 1994-95 in the
case of MTNL. Assessment proceedings for subsequent
assessment years have been completed. Assessment
proceedings for the A.Y. 1999-2000 are pending.

Excise Duty Exemption to
Digboi Refinery

4765. DR. JAYANT RONGPI : Will the Minister of
FINANCE be pleased to state : ’

(a) whether the Government have received any
recommendation/propesal from the Ministry of Petroleum
and Natural Gas to give excise duty relief to Digboi Refinery
on the line of Numaligarh Refinery as part of PM's
economic patkage for North-Eastern States;

(b) if so, the steps taken so far in this regard,
and

(c) the time by which a final decision will be taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I GINGEE N. RAMACHANDRAN) : (a) Yes
Sir.

(b) The Government has not found it feasible to
accept the proposal.

(c) Does not arise in view of (b) above.
Study Loan

4766. SHRI RAMSHETH THAKUR :
SHRI ASHOK N. MOHOL :
SHRI A. VENKATESH NAIK :

Will the Minister of FINANCE be pleased to state :

(a) whether any target has been fixed by the
nationalised banks to disburse study loan during the current
financial year;

(b) if so, the bank-wise and state-wise details
thereof;

(c)  the amount disbursed by the nationalised banks
so far;

(d)  whether there is any limit fixed for disbursement
of loan in india and abroad; and

(e) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
No, Sir. No targets have been fixed for the nationalised
banks to disburse the educational loan during the current
financial year.

(¢) According to the information furnished by
Reserve Bank of India, under the educational loan scheme
upto the end of March, 1999, the Scheduled Commercial
Banks tad disbursed Rs. 476.66 crores to 1,39,306
beneficiaries. '

(d) and (e) The educational loan scheme envisages
loans up to Rs. 7.5 lakh for studies in India and up to
Rs. 15 lakh for studies abroad.

Bogus Ration Cards

4767. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Union Government have issued any
guidelines to the States to take utmost care in issuing ration
cards by involving Panchayati Raj institutions;

(b) if so, the details thereot;

(c) the response of the State Governments to these
guidelines;

(d)  whether it is a fact that detection ot bogus ration
cards is increasing year after year, and

(e) if so, the number of bogus ration cards detected
in different States during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) to (c) Under TPDS
guidélines issued in February 1997 States/UTs have been
asked to involve Panchayati Raj Institutions (PRIs) in the
identification of targetted families. States have been
instructed to take every care while issuing ration cards
against its possible misuse. Guidelines issued for greater
involvement of PRIs in functioning of TPDS, issued in June
1999 emphasize the role of Gram Panchayat/Gram Sabhas
for checking of mtion cards for their genuineness.

(d) and (e) As per records available in the Ministry,
it is not evident whether there is an increase or decrease
in the number of bogus ration cards in circulation. Details
of state-wise, number of bogus ration cards is not
maintained in the Ministry.
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State Bank of India Subsidiary
for IT Services

4768. SHRI A. KRISHNASWAMY : Will the Minister of
FINANCE be pleased to state :

(a) whether State Bank of India is planning to
establish a subsidiary company for its Information
Technological Service;

(b)  whether any request has been received by the
Government to this effect, and

(c) if so, the details thereof and the action taken
by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
State Bank of India (SBI) had submitted a proposal to
Reserve Bank of India (RBI) for setting up an information
technology subsidiary to assist the Bank in the implemen-
tation of computerization, networking of its branches for
various banking activities, treasury solutions, risk manage-
ment and better MIS and to meet the requirements of the
financial industry and the insurance sector. Since the
activities proposed to be undertaken by SBI's information
technology subsidiary were not covered by section 6 of the
Banking Regulation Act, 1949, RBI had recommended to
the Government to grant necessary approval of the same
under Section 19(1) (c) of the Banking Regulation Act,
1949. The matter was considered by the Government and
it was felt that setting of an information technology
subsidiary by SB! would be a digression from the Bank’s
main activity and envisaged role and the Bank should
attempt to build upon existing strength rather than make
tentative forays into areas that have witnessed major
debacles. It was further felt that the objectives of
information techinology upgradation of SBI can easily be
met by existing arrangements. Government, therefore, did
not accord its approval to the above proposal.

Antyodaya Yojana

4769. SHRI P.D. ELANGOVAN : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a)  whether wheat and rice supplied for the poorest
of the poor under: Antyodaya Yojana is also inferior in
quality;

(b) it so. the details thereof,
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(c) whether steps have been taken by the Union
Government for the supply of better quality rice and
wheat;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) No, Sir. Good
quality wheat and rice conforming to the specifications laid
down by the Government and the PFA norms are issued
to the States and Union Territories for distribution under
the public distribution system including the “Antyodaya
Anna Yojana”

(b) Question does not arise.
(c) VYes, Sir.

(d) The following steps have been taken by the
Government to ensure that only good quality foodgrains
are distributed:

(i) Ample opportunities are provided to the officials
of the State Governments/ UTs to inspect the
stocks prior to lifting from the Food Corporation
of India (FCl) godowns.

(i) Instructions have been issued to all the State
Governments/UTs that an officer not below the
rank of Inspector should be deputed to check
the quality of foodgrains before lifting from the
FCl godowns.

(i) The samples of foodgrains are jointly drawn and
sealed by the officers of the State Governments/
UTs and the FCI during the issue of stocks from
FCI godowns for display at the counters of Fair
Prices Shops (FPSs)

(iv) The officers of the State Governments’ and the
Ministry pay surpise checks of the FPSs, to over
see the quality of foodgrains being distributed
through TPDS.

(v) The officers of the Department designated as
‘Area Officers’ for monitoring the TPDS work in
the respective States also undertake visits to the
storage~depots and the FPSs, during their visit
to the States to check the quality of foodgrains
being issued.
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(e) Does not arise.
Advertisements in Marathi Newspapers

4770. SHRI DILIPKUMAR MANSUKHLAL GANDHI :
Will the Minister of INFORMATION AND BROADCASTING
be pleased to state the names of Marathi Newspapers and
periodicals to whom advertisements of the Union Public
Service Commission were given through DAVP during
1998-99, 1999-2000 and 2000-2001 till date?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : The names of
the Marathi Newspapers and periodicals to whom UPSC
advertisements were given through DAVP during 1998-99,
1999-2000, 2000-2001 and 2001-2002 (till 20.8.2001)

S.No. Name and periodicity Place of publication

of the Publication

1. Danik Lokmat, Daily  Aurangabad, Maharashtra

2. Gavakari, Daily* Nashik, Maharashtra

3. Gomantak, Daily Panaji, Goa

4. Janvad, Daily* Nagpur, Maharashtra

5. Kesari, Daily Pune, Maharashtra

6. Loksatta, Daily Mumbai, Maharashtra

7. Lokmat, Daily Jalgaon, Maharashtra

8. Lokmat, Daily Nagpur, Maharashtra

9. Maharashtra Times, Mumbai, Maharashtra

Daily
10. Navakal, Daily Mumbai, Maharashtra
11. Pudhari, Daily* Kolhapur, Maharashtra
12. Sakal, Daily* Pune, Maharashtra
13. Sakal Mumbai, Daily Mumbai, Maharashtra
14.  Sanchar, Daily Solapur, Maharashtra
15.  Tarun Bharat, Daily Belgaum, Karnataka

16.  Tarun Bharat, Daily Nagpur, Maharashtra

* These newspapers are not being used for UPSC
advertisements after 30.6.2001 as their Rate Contracts
have not been renewed so far.
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Grants to EPC

4771. SHRI RAMJEE MANJHI : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether CAG has pointed out several irregulari-
ties in making payment of market /Development Assistance
grants to Export Promotion Councils as reported in the
Economic Times of August 12, 2001 under the captioned
“Commerce department faces CAG fire over EPC grants”;

(b) if so, the facts in this regard;

(c) the reasons for releasing grants to the tune of
Rs. 36.89 crore to 17 ineligible Export Promotion Councils
(EPCs); and

(d) the measures taken by the Government to
remove the irregulartities pointed out by the CAG?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY
SINGH) : (a) Yes, Sir.

(b) to (d) Principal Director of Audit, Economic and
Service Ministries in draft review on Marketing Development
Assistance (MDA) in audit observations for comments had,
inter alia, pointed out that Rs. 36.69 crore was released
to 17 Export Promotion Councils (EOCs) though they were
not eligible to get the grant. The position was clarified to
the Principal Director of Audit intimating therein that the
MDA grants to the EPCs had been released as per the
policy decided by the Government from time to time, and
that release of Rs. 36.89 crore to the 17 EPCs was made
with the approval of the competent authority as per the
guielines of the Marketing Development Assistance
Scheme. However, the CAG in its Report No. 2 of 2001
(Civil) submitted recently, has reiterated their observations
and these are being re-examined for further action.

Internal Debt

4772. SHRI SHEESH RAM SINGH RAVI : Will the
Minister of FINANCE be pleased to state :

(a) whether the internal debt of the Government is
on rise during the last three years;

(b) if so, reasons and details therefor;

(c) the comparative figure for the last three years;
and

(d) the steps taken by the Government to reduce
the internal debt?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! BALASAHEB VIKHE PATIL) : (a) to (c)
The details of internal debt during the last three years,
raised to finance the gap in resources of the Government,
are as under:-

(Rs. crore)

1998-99 1999-20002000-2001

(actuals) (actuals) (R.E)
(i) Market Loans 285585 355862 431809
(i) 91 days Treasury 103319 103575 103575
Bills/Treasury Bills
funded into special
securities
(i) Other Internal Debt 106792 254817 269144
Total-Internal Debt 495696 714254 804528

(d) Government is making all efforts to increase
non-debt receipts and containing expenditure. Government
has introduced a Bill titled ‘Fiscal Responsibility and Budget
Management Bill' in Lok Sabha on 21st December, 2000.
The Bil provides, inter-alia, for a legal and institutional
framework to eliminate revenue deficit, bring down fiscal
deficit and contain growth of public debt as proportion to
GDP within a time-frame.

Lack of Transparency in Disinvestment
of Air India

4773. COL. (RETD.) SONA RAM CHOUDHARY :
Will the Minister of DISINVESTMENT be pleased to
state :

(a) whether the attention of the Government have
been drawn to the news item captioned “A-l sale caught
in Ministry War” published in the Hindustan Times (Delhi
edition) dated June 29, 2001;

(b) it so, facts of the matter reported therein;

(c)  whether the bidder, the Hindujas had com-
plained to the Government about lack of transparency in
the disinvestment process; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME IMPLE-
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MENTATION, MINISTER OF STATE IN THE DEPARTMENT
OF ADMINISTRATIVE REFORMS AND PUBLIC GRIEV-
ANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE):
(a) and (b) Yes, Sir. There are no differences between the
Ministry of Civil Aviation and the Department of Disinvest-
ment in the process of disinvestment in Air India. All the
issues relating to valuation of the bilaterals of Air India and
finalisation of the shareholders agreement were discussed
and sorted out in the meetings of the Inter Ministerial Group
consisting of representatives of several Ministries including
the Ministry of Civil Aviation, and the Department of
Disinvestment.

(c) and (d) The points raised by the Hindujas about
the transparency of the disinvestment process have been
duly clarified to them.

Increase in Customs Duty on
Non-Coking Coal

4774. SHRI ASHOK N. MOHOL: Will the Minister of
FINANCE be pleased to state :

(a) whether the Govérnment have increased the
customs duty on non-coking coal used by Thermal Power
Plants;

(b) if so, the reasons therefor;

(c)  whether this increase has adversely affected the
operations of the power plants and lead to rise in the price
of electricity;

(d) if so, whether the State Government, especially
Maharashtra have requested the Union Government to
place non-coking coal at par with the coking coal level,

(e) if so, the details thereof, and
(f) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) to
(c) Basic customs duty on non-coking coal was increased
from 15% to 25% in May, 2000 in order to provide adequate
protection to domestic coal producers. This has increased
input costs of power plants using imported coal.

(d) No such request seems to have been received
in the Ministry of Finance from the State Governments in
the recent past.

(e) and (f) Do not arise in view of (d) above.
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llegal Trade of Heroin

4775. DR. MANDA JAGANNATH : Will the Minister of
FINANCE be pleased to state :

(a) whether illegal trade of heroin through Southern
Coromandal Coast of India meant for Srilanka, is on the
rise; and

(b) if so, the stricter vigil proposed on the entire
coast to check such illegal trade?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) Drug
smuggling is a clandestine activity. The seizure of Heroin
in Tamil Nadu in recent years which was destined for Sri
Lanka has shown an increasing trend.

(b) Instructions to all drug enforcement agencies to
maintain utmost vigil and step up enforcement efforts,
vesting of powers in Coast Guards under the Customs Act,
notifying certain precursor chemical viz. Acetic Anhydride
etc. as ‘Controlled Substances' under the NDPS Act,
quarterly coordination meetings by NCB, Indo-Sri Lanka
bilateral talks on anti-smuggling and other related matters
are some of the steps taken by the Government to check
smuggling around the coastal areas of India.

Meeting of International Coffee Organization

4776. SHRI G.S.BASAVARAJ : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state :

(a) whether India attended the meeting of the
international Coffee Organisation in London;

(b) if so, the subjects discussed in the meeting of
ICO;

(c)  whether India has sought more time for making
a detailed study of the proposal both from the technical
and legal implications; and

(d) if so, the time by which final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH):
(a) and (b) Yes, Sir. During the Executive Board meeting
of the International Coffee Organisation (ICO) held in May,
2001, the most impprtant subject discussed was diversion
of low grade colfees. In the said proposal, a study on
improving the global coffee supply/demand balance
through measures designed'to eliminate low grade coffees
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from exports was discussed. Based on the discussion, the
ICO adopted a resolution on quality in the Council meeting
seeking co-operation of producer countries to reduce
availability of low grade coffees from exports and also to
continue studies on the diversion proposal.

(c) and (d) India recorded its reservations at the ICO
Council meeting stating that more time was required to
study the legal, technical and financial aspects of the
scheme. The Coffee Board has already discussed the said
issue with a cross section of the Indian Coffee industry
comprising exporters, traders and growers. The overall
view of the industry was that since India's grade
specifications for export are quite stringent, export of
inferior grade coffees was very insignificant. As such, any
export restrictions on the grounds of quality are counter-
productive and the market forces should only prevail.

Release of Sugar

4777. SHRI ANNASAHEB M.K. PATIL : Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Union Government propose to
amend the existing monthly release policy for sugar
industry;

(b) if so, the details thereof;

(c) whether sugar mills of Maharashtra have
suggested some changes in existing policy;

(d) if so, the details thereof;

(e) the reaction of the Union Government thereto;
and

f) the measures adopted to liquidate surplus
stocks of sugar lying in the mills of Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI V. SREENIVASA PRASAD) : (a) At present,
there is no proposal under consideration of the Govern-
ment to amend the existing monthly release policy.

(b) Does not arise.

(c) Government has received a memorandum from
Maharashtra Rajya Sahakari Sakhar Karkhana Sangh on
problems of Maharashtra's sugar cooperative sugar mills.
The said memorandum does not contain any suggestion
on the release policy of the Government.

(d) and (e) Does not arise.
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(fy  In order to reduce the stocks of sugar laying with
the sugar mills, Government has taken the following
measures;

(i)  Quantitative ceiling on export of sugar has been
removed.

(i)  The sugar meant for export has been exempted
from the levy obligation.

(iiiy  Duty Entitlement Pass Book (DEPB) @ 5% value
of FOB price of sugar has been allowed.

(iv) Requirement of Registration-cum-Allocation cer-
tificate from APEDA has been dispensed w.e.f.
1.4.2001.

(v) The quantity of sugar exported is treated
as advance freesale release to be adjusted
after a period of 12 months from the date of
release.

(vi) The advance releases of freesale sugar are
being given to needy sugar mills.

(vii) The sugar factories have been provided tempo-
rary relief in lieu of their un-lifted levy sugar
quotas by way of permitting them to sell
equivalent quantity in the open marked.

[Translation]
Himachal Gramin Bank

4778. SHRI SURESH CHANDEL : Will the Minister of
FINANCE be pleased to state :

(a) whether the Reserve Bank of India has received
any requests from the Himachal Gramin Bank seeking
licences for opening its branches;

(b) if so, the dates on which the requests had been
received,

(c) the action taken for expanding the network of
Himachal Gramin Bank and for opening of its- branches

in Hamirpur (Himachal Pradesh) after the issuance of

Government of India Gazette Notification dated April 18,
2000 in this regard;, and

-

(d) the time by which the licences are likely 10 be
issued and branches of the said bank are likely to start
functioning?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
Yes, Sir. The Reserve Bank of India (RBI) had received
application from Himachal Gramin Bank (HGB) through

National Bank for Agriculture and Rural Development

s
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(NABARD) on 30th December, 2000 for issuance of
licenses to open new branches in the extended area of
operation in Hamirpur, Una and Bilaspur.

(c) and (d) The RBI has authorised Himachal Gramin
Bank on 10th July, 2001 to open branches in the above
three centres. The branches would be able to function
after the Himachal Gramin Bank sets up the necessary
infrastructure facilities and thereafter obtains the license
from the Regional Office of RBI at Chandigarh.

Claims of Sugar Mills for
Levy Difference

4779. SHR!I MANSINH PATEL : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the sugar mills of Gujarat have claimed
for levy difference;

(b) if so, the details thereof;

(c) the amount of levy difference and since when
the said amount is outstanding; and

(d) thecefforts made by the Union Government for
the payment of the same?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI V. SREENIVASA PRASAD) : (a) to (d) Out of
a total claim of Rs. 870.57 lakhs of 11 sugar mills situated
in Gujarat, payment of Rs. 817.16 lakhs has been released
in June and July, 2001 leaving a balance amount of Rs.
53.41 lakhs only. The claim of Bileshwar/Kodinar sugar mill
amounting to Rs. 44.34 lakhs is held up for want of certain
documents from the sugar mill. A part of the claim of
Ganpesh/Vataria and Bardoli sugar mills amounting to Rs.
8.34 lakhs and Rs. 0.73 lakh respectively is held up for
want of .reconfirmation of quantity.

. [English]

Action against Amara Raja
Batteries Limited

4780. SHRI VIJAY GOEL : Will the Minister of
FINANCE be pleased to state :

(a) whether the SEBI have launched criminal
proceedings against certain market operators for their role
in creating artifigial market in the scrip of Amara Raja
Batteries Limited;

(b) if so, the details of the accused;

{c) whether these accused traded heavily in the
scrip with an intention to create false market; and
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(d) the results of the investigations conducted
against them and the steps taken to guard such illegal
activities?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! BALASAHEB VIKHE PATIL) : (a) and (b)
SEB{ has intimated that it has initiated criminal prosecution
proceedings against Hari Narayan Bajaj and his son, R.
Bajaj for their alleged role in creating artificial market in
the Amara Raja Batteries Ltd. scrip.

(c) SEBI has intimated that Hari Narayan Bajaj
and his son, R. Bajaj traded in the shares of Amara
Raja Batteries Ltd. with an intention to create false
market.

(d) Pursuant to nvestigations by SEBI, enquiry
proceedings have been initiated against members of BSE
and NSE. Further, SEBI has initiated proceedings under
Section 11B of SEBI Act, 1992 against Hari Narayan Bajaj
and his son R. Bajaj.

CRB Scam

4781. SHRI BASU DEB ACHARIA : Will the Mintster of
FINANCE be please refer to the reply given to an Unstarred
Question No. 5117 dated the April 20, 2001 regarding
Refund of matured amount to NRIs and state :

(a) whether the RBI had referred the matter to the
Adjudicating Authority/Officer for the recovery of foreign
exchange currency:;

(b) it so, the details in this regard;
(c) if not, the reasons therefor;

(d) whether C.R. Bhansali group had taken permis-
sion from RBI to get conversion of foreign exchange into
Indian currency after the expiry of the authorization period
in this regard; and
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(e) if not, the circumstances under which the
foreign exchange was got converted into Indian currency
by CRB when the authorization period was over in April,
19947

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (e)
The information is being collected and will be laid on the
Table of the House.

[Translation)
Increase in PDS Quota for BPL

4782. SHRI RAVINDRA KUMAR PANDEY
SHRIMATI JAS KAUR MEENA :

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state :

(a) whether the Union Government have recently
increased the allocation of foodgrains under
Public Distribution System for the people living below
poverty line;

(b) if so, the details thereof, and

(c) the State-wise details of the foodgrains allo-
cated to the people living Below Poverty Line during the
last three years and the foodgrain actually lifted by the
State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) and (b) The
allocation of food grains for BPL families has been
increased from 10 kg to 20 kg w.e.f. 1 April, 2000 and
to 25 kg per family per month from July, 2001.

(c) State-wise details of allocation and lifting of
food grains under BPL category during the last three years
is given in the statement attached.

Allocation and Lifting of Foodgrains Under BPL Category during
1998-99, 1999-2000 and 2000-2001.

(in '000 tonnes)

1998-99 1999-2000 2000-01
State allocation offtake allocation offtake allocation offtake
1 2 3 4 5 6 - 7
1. Andhra Pradesh 442.790 425.457 453.360 433.570 1316.65 923.05
2. Arunachal Pradesh 9.240 9.463 9.240 8.320 20.22 16.11
3. Assam 228.720 214.380 228.720 215.900 457.43 374.14
4. Bihar 1030.800 808.280 1030.800 876.280 1877.10

560.10
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2 3 4 5 6 7
5. Chhattisgarh 127.66 78.96
6. 17.760 0.000 0.000 0.000 24.54 10.50
7. 4.650 0.623 4.560 8.620 9.10 1.84
8. 240.00 238.988 240.000 246.850 908.81 398.39
9. 87.960 44.787 87.960 80.320 175.92 49.40
10. Himachal Pradesh 50.886 28.319 51.120 24.150 102.32 46.46
11. Jammu & Kashmir 74.160 74.166 74.160 69.180 148.32 87.64
12. 184.50 86.68
13. 345.000 344518 345.000 346.900 710.34 663.41
14, 184.200 223.255 184.200 182.000 365.14 417.01
15. Madhya Pradesh 640080 440.141 640.080 537.430 1134.11 556.26
16. Maharashtra 725.520 625.635 725.520 671.610 1490.08 960.36
17. 15.600 15.000 20.600 21.070 31.21 18.67
18. 17.160 14.278 17.160 17.550 34.36 30.11
19. 6.360 6.700 6.360 6.890 13.94 13.94
20. 11.520 10.771 11.520 12.650 23.04 20.99
21, 381.840 384.585 874.715 819.200 1052.22 659.58
22. 51.600 9.113 51.600 2.650 106.24 1.12
23, 260.400 142.114 260.400 193.060 874.17 322.73
24, 4.080 3.399 4.080 4.210 8.92 5.88
25, 549.480 479.454 549.480 535.390 1121.66 1131.12
26. 27.720 26.393 27.720 19.070. 55.45 53.57
27. Uttar Pradesh 1146.000 1070.886 1197.300 1203.121 2279.29 1208.62
28. 34.01 0.00
29. West Bengal 548.640 328.075 548.640 450.170 1253.56 798.96
30. 2.200 0.000 2.640 0.180 5.28 4.76
31 2.160 0.035 2.160 0.210 4.32 0.000
32. D&N Haveli - 1.800 1.682 1.800 0.778 3.62 2.44
33. Daman & Diu 0.360 0.255 0.360 10.040 0.80 0.23
34. Lakshadweep 0.120 0.000 0.240 0.000 0.00 0.00
35, 7.800 0.000 7.800 7.320 17.09 7.51
7116.516 5970.652 7659.295 6994.689  15971.423  9520.510

|2
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Purchase of Opium

4783. SHRI SHRICHAND KRIPLANI : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government propose to purchase
bud and dust (Doda-Churra) of opium directly from the
farmers; and

(b) if so, the details thereof and the action taken
by the Government so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) No,
Sir. Purchase of bud and dust (Doda-Churra) is regulated
by State Government and Central Government has no
proposal to buy Doda-Churra directly from farmers.

(b) Does not arise.
[English)]

World Bank Loan to Karnataka for
Poverty Reduction

4784. SHRI KOLUR BASAVANAGOUD : Will the
Minister of FINANCE be pleased to state :

(a) whether the World Bank has sanctioned loans
to support various poverty reduction programmes in
various States of the country;

(b) it so, the amount of loans sanctioned by the
World Bank during the last three years;

(c) whether the Government have provided the
above loan to various poverty reduction programmes of
Karnataka;

(d) if so, the details thereof; and

(e) if not, the reasons for not releasing the above
loans to Karnataka? h

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Yes,
Sir.

(b) The World Bank has approved assistance
amounting to US$ 321.6 million (equivalent to approx. Rs.
1500 crore) during the last three years for District Poverty
Initiatives Projects in the States of Andhra Pradesh,
Rajasthan and Madhya Pradesh.

(c) No, Sir.

(d) and (e) Do not arise.
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[Translation]

Expenditure on Government
Administration

4785. SHRI MANSUKHBHAI D. VASAVA : Will the
Minister of FINANCE be pleased to state the details of the
revenue earned during each of the last three years and
the amount spent out of it on running the Government
administration and on other facilities?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : The
details of revenue receipts and establishment expenditure
of the Government during the last three years was as
under:

(In crore of Rupees)

Year Revenue Establishment expenditure
receipts excluding Defence

Pay Allowances

1998-1999 149510 19440 10655

(actuals)

1999-2000 181513 19307 13386

(actuals)

2000-2001 206166 17930 12302

(revised estimates)

The details of other administrative expenditure viz.
office expenses, rent, PolL, etc. are not centrally available.

Iraq's Contract Awarded
to BHEL

4786. SHRI THAWAR CHAND GEHLOT : Will the
Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES be pleased to state :

(a) the details of the contract awarded to BHEL by
Iraq for manufacture of gas turbine;

(b) the value of export order received by the
Government from lragq;

(¢) the number of gas turbine units for which
Government have given permission to expon;

(d) the time by which the export order of turbine is
likely to be completed as per the said contract;

(e) whether the condition of maintenance and
supply of spares for.two years is included in the said
contract; anu ;
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(f) if so, whether India will bear the total burden
of supply of spares for two years as per the said terms
and conditions?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) BHEL has received
two orders, each involving supply of 2 Nos. of V94.2
(Approx. 159 MW SO rating) Gas Turbine generating units
along with associated electrical and mechanical auxiliaries
tor the Beiji power plant, besides providing expert
supervisory services during erection and commissioning of
the said equipment. The civil works and erection is being
carried out by the client as per the contract.

(b)  The total value of the orders is Rs. 870 crore.

(c) The order has been received under the “UN Oil-
for-Food Programme”. For executing the export order for
supply of 4 gas turbines to Iraq, permission of United
Nations which was required to be taken under “UN Oil-
tor-Food Programme”. was obtained.

(d) The supplies for both the contracts are to be
completed within 18 months from the date of receipt of
respective Letters of Credit and fulfilment of other obliga-
tions by the customer in accordance with the contract.

(e) The contract includes supply of spares for two
years operation.

) The contract price provides for supply of spares
for two years operations.

[English]
Assistance to Orissa

4787. SHRI BHARTRUHARI MAHTAB : Will the
Minister of FINANCE be pleased to state :

(a) the financial assistance given by public sector
financial institutions and NABARD to Orissa during each
of the last three years;

(b)  whether the assistance is very low as compared
to other States;

(c) if so, the reasons therefor and details of such
assistance provided to other States; and

(d) the steps being taken to improve the position?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d) The
State-wise assistance sanctioned by All India financial
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institutions during the years 1998-99, 1999-2000 and
2000-2001 is given in the statement attached.

Financial Institutions including NABARD provides
financial assistance to all viable projects irrespective of
their location. However, the extent of assistance in any
state depends upon various factors including the
flow of support-worthy projects, Infrastructure available,
availability of raw material and skilled labour, proximity to
market, overall exposure limits set by RBI for individual
companies/group, resource constraints.

AStatement

State-wise Assistance sanctioned by AlFls during
April-March 1998-1999, 1999-2000 and 2000-2001

(Rs. Crores)

S. State April-March Apfil-March April-March
No. 1998-1999 1999-2000 2000-2001
1 2 3 4 5

1. Andhra Pradesh 5795.4 8636.4 5328.5
2. Arunachal Pradesh 22.5 1.5 1.7
3. Assam 98.3 316.4 257.7
4. Bihar 1119.9 964.5 238.5
5. Chhattisgarh - 207.5 303.00
6. Delhi 5478.2 9181.9 11602.4
7. Goa 436.8 247 1 153.1
8. Gujarat 10315.7 12628.4  12793.1
9. Haryana 1777.3 1823.1 4915.3
10. Himachal Pradesh 448.4 708.2 485.6
11. Jammu & Kashmjr 45.5 326.4 216.4
12. Jharkhand - 56.2 13.00
13. Karnataka 5316.6 5303.5 §771.4
14. Kerala 1094 .4 559.8 642.4
15. Madhya Pradesh 2606.2 2044.1 2254.1
16. Maharashtra 24586.0 219612 30166.9
17. Manipur 3.7 4.8 15.00
18. Meghalaya _ 48 4.1 242
19. Mizoram 1.0 1.1 -
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1 2 3 4 5 Metro Prime Time Siot
20. Nagaland 15 15 6.90 4788. SHR! PS. GADHAV! : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
21. Orissa 1194.6 2776.4 1148.4 state :
22. Punjab 1918.8 1806.6 2820.6 (a)  whether reputed broadcasters and film makers
23. Rajasthan 1875.4 1640.4 2308.4 have lost several crores of rupees by way of telecast fee
on Metro Prime Time (MPT) of Prasar Bharati during the
24, Sikkim 7.0 25 11011 last two years;
25. Tamil Nadu 9449.2 8031.7 6352.3 (b) if so, the details of prime time slots given to
26. Tripura 3.9 5.1 25 various producers/broadcasters during the last two years;
27. Uttaranchal - 63.4 45.00 (c) whether the credibility of Prasar Bharati has
declined due to low content and non-viable projects; and
28. Uttar Pradesh 3838.4 3356.7 4263.3
(d) if so, the steps the Government propose to take
29. West Bengal 3510.4 3679.5 4764 .4 to enhance the image of Prasar Bharati?
30. Union Territories ~ 731.7 539.6 566.4 THE MINISTER OF INFORMATION AND BROAD-
and Others CASTING (SHRIMATI SUSHMA SWARAJ) : (a) Prasar
1. Andaman & Nicobar 0.1 - - Bharati have intimated that they have no such information.
2. Daman & Diu 84.0 104.6 143.4 (b) Details of prime time given to various producers/
broadcasters during the last two years are given Iin the
3. Dadra & Nagar 446.2 306.9 142.9 statement attached.
Haveli
(c) No Sir.
4. Chandigarh 14114 46.4 128.2
5. Lakshad (d) Doordarshan has taken several steps to im-
+ Lakshadweep - - - prove its image and to ensure telecast of quality
6. Pondicherry 60.3 56.5 129.6 programmes on national channels. Doordarshan has
revised the guidelines for sponsored programmes, revised
7. Others - 25.2 223 the commercial rate cards of Doordarshan national,
31. Multi-State/Non- 3306.6 5362.4 9747.5 metro and regional channels, and restructured slotting
Spcific Areas of programmes. The revised guidelines also provide
for concessions to talented young producers 1o
Total 84988.2 92242.00 108309.1 supply quality programmes for Doordarshan channels.
Statement

Details of prime time slots given to various producers/broadcasters on
DD Metro during the last two years

SI.  Name of the programmes Name of the producers Time slot

No.

1 2 3 4

1. NYAY Ms. Nimbus Communications 8.00 PM. Monday to Friday

2. DHOOP CHHAON M/s. Sonu Fiims

Later shifted to 2.00 PM.
9.30 PM. Monday
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1 2 3 4
3. MUQADDAR M/s. Arora Films 9.00 PM. Monday
4. IN TOUCH M/s. Denim Enterprise 9.30 PM. Friday
5.  BHABHI MAA M/s. Hansha Vision 8.30 PM. Tuesday
6. AAJA HASA JAA M/s. Bisawa Creations 9.30 P.M. Tuesday
7.  JUHI M/s. Airtime 8.30 P.M. Sunday
Later shifted to Wednesday
and again shifted to Thursday.
8. FRONT PAGE M/s. Nimbus Communications 8.30 PM. Thursday
9.  AGNIPATH M/s. Expression Films and Video Unit 9.30 PM. Thursday

10. WE LOVE YOU M/s.Sood Telefilms

10.00 PM. Sunday
Later shifted to 9.30 P.M. Friday

11. SHOW NO. 1 M/s. Ad Impact Communications 8.30 PM. Saturday

12. ALL IN ALL M/s. Guruji Films 8.15 A.M. to 9.00 A.M. Sunday
13. BOLLYWOOD MAIL M/s. Indradhanush TV -do-

14. THE COMPUTER SHOW M/s. Moving Pictures 11.30 A.M. Sunday

15.  FAMILY FIT GAANE HIT M/s. Radical Entertainment 9.00 PM. to 10.00 PM. Sunday
16. HUNGAMA UNLIMITED M/s. Pritish Nandy Communications Pvt. Ltd. 9.00 PM. to 10.00 PM. Sunday
17. DR. DELTA M/s. Today Vision 9.0 A.M. Sunday

18. ZENITH COMPUTER SHOW M/s. Zenith Computer Ltd.

11.00 A.M. Sunday

19. SATYA M/s. UTV 9.00 PM. Thursday
20. BULK AIR TIME M/s. Nine Network Australia Pty. Ltd. 7-10 PM. (daily)
[Translation) ANCES OF THE MINISTRY OF PERSONNEL, PUBLIC

Unemployment due to Disinvestment Policy

4789. SHRI JASWANT SINGH BISHNOI : Will the
Minister of DISINVESTMENT be pleased to state :

(a) whether feeling of despair is being created
among labourers and farmers due to new disinvestment
policy in the country,;

(b)  whether unemployment has increased in the
country due to the said policy of the Government; and

(c)  the corrective measures initiated in this regard?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING. MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME IMPLE-
MENTATION, MINISTER OF STATE IN THE DEPARTMENT
OF ADMINISTRATIVE REFORMS AND PUBLIC GRIEV-

GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE) :
(a) No, Sir.

(b) and (c) There is no indication of increase in
unemployment due to the disinvestment policy of the
Government. The Government is committed to protect the
interests of the workers, as mentioned by the Finance
Minister in his Budget Speech for the year 2000-2001.

[English]

Financial Irregularities in
Import of Aircraft

4790. SHRI GAJENDRA SINGH RAJUKHEDI : Will the
Minister of FINANCE be pleased to state :

(a) whether the Union Government have received
any complaints against M.P. Flying Cilub, Indore in
connection with the financial irregularities in the import of
3 aircraft and 2 engines;
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(b) if so, the details thereof,

(c) whether the aircrafts and engines have been
bought for Rs. 42,15,077.00 against Rs. 78,40,018.00 and
balance of Rs. 36,25,004.00 has been shown as excess
charges towards the cost for aircrafts as an advance in
the balance-sheet of year 1999-2000;

(d) if so, whether this practice is against the rules
and regulations of FERA and Income Tax Act; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) Yes,
Sir.

(b) The allegation included suspected over-invoic-
ing in the purchase of three aircrafts imported during 1997.

(c) and (d) The auditors had taken the value of the
imported aircrafts at Rs. 41,19,647/- provisionally, on the
basis of report of the Flying Club Board Members, whereas
scrutiny of the file/evidence on record suggests that the
aircrafts were imported at CIF value of US$ 1,84,569/-,
which corresponds approximately to Rs. 73,45,000/-. The
aircrafts were imponted at the value at which they were
indented. No over-invoicing was noticed.

(e) Since there was no over-invoicing, no action
was taken.

interest Rate on Small Savings

4791. SHRI SUBODH MOHITE : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government have set up a
Committee to review the existing system of administered
interest rates of small savings schemes including Public
Provident Fund under the Chairmanship of Dr. Y.V. Reddy;

(b) if so, the details thereof including terms of
references of the Committee;

(c) whether the Committee has submitted any
report or made recommendations to the Government;

(d) if so. the main recommendations of the
Committee; and

(e) the reaction of the G‘overnmem thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) The
Government has set up an Expert Committee to review the
system of administered interest rates and other related
Issues.
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(b) The Committee is chaired by Dr. Y.V. Reddy,
Deputy Governor, RBI. The terms of reference of the
Committee are as under :-

(i)  To suggest criteria for bench-marking of admin-
istered interest rates,

(i) To suggest the periodicity of revision of
administered interest rates;

(i) To examine the feasibility of transferring the
entire net proceeds of small savings to the State
Governments on a back-to-back basis;

(iv) To make recommendations on other aspects of
small savings like designing of instruments,
engagement of agents and rules governing the
deposits and withdrawals;

(v) To make recommendations on issues related to
the interest rates, and

(vi) To make such other recommendations as the
Committee may deem appropriate on the
subject.

() No, Sir.
(d) and (e) Do not arise.
[Translation)

Wahi Committee Recommendations
on Black Money

4792, SHRI RAM TAHAL CHAUDHARY
Minister of FINANCE be pleased to state :

Will the

(a) whether the Wahi Committee had made some
recommendations in regard to black money;

(b) if so, the details thereof, and

(c) the reasons for not accepting these recommen-
dations ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! GINGEE N. RAMACHANDRAN) : (a) to
(c) This Ministry is not aware of any such Committee which
had made recommendations on Black Money.

Shortage of Coins

4793. SHRI UTTAMRAO PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government are aware of the
shortage of coins and circulation of soiled and mutilated
currency notes in Maharashtra; and

(b) it so, the steps taken by the Government in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) There are
some reports about shortage of coins and circulation of
soiled and mutilated currency notes in certain parts of the
Maharashtra State.

(b) The offices of the Reserve Bank of India
(RBI) at Mumbai, Belapur and Nagpur have been directed
to ensure regular and adequale supply of coins to
respective currency chest branches of Public Sector Banks
(PSBs) for ensuring equitable distribution of coins
throughout Maharashtra. All the branches of Public Sector
Banks in Maharashtra have been instructed to exchange
the soiled notes freely and to ensure that soiled notes are
not issued to the public. These soiled notes are ultimately
disposed of at the RBI after due examination. Similarly, all
the currency chest branches of PSBs in Maharashtra have
been delegated full powers for adjudication of mutilated
notes presented by members of public.

World Bank Aid for Canal/River
Development Projects

4794. SHRI RAMDAS ATHAWALE : Will the Minister
of FINANCE be pleased to state :

(a)  the details of funds provided by the World Bank
during each of the last three years tor Canal/River
development projects in Tribal areas in various States;

(b) the State-wise and location-wise details of such
Canal/River projects;

(c) the work-wise and expenditure-wise details of
the work undertaken so far;

(d) the State-wise details of the achievements; and

(e) The time by which these projects are likely to
be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) There is
no World Bank-supported project for Canal/River develop-
ment specifically in Tribal areas.

(b) to (e) Do not arise.
Loans for Rice Export

4795. SHRI BRAHMA NAND MANDAL :
SHRI SUBODH MOHITE :
SHRI NIKHIL KUMAR CHOUDHARY :

Will the Minister of FINANCE be pleased to state :
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(a) the limit of advance amount fixed by the
nationalised banks for rice exporters to buy rice for export
from FCI since April, 2001 to till now;

(b) whether the given limit was against the policy
formulated in this regard; and

(c) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
Reserve Bank of India and not the nationalised Banks
authorises credit limit to various State Governments, Union
Territory Authorities and Food Corporation of India (FCI)
for procurement of food grains under the public distribution
system; Credit limits are also authorised to FCI for buffer
stocking. These limits are disbursed through a consortium
of banks led by State Bank of India under single window
schemes. Nationalised Banks liberally provide credit to rice
exporters after proper credit evaluation, for purchase of rice
from any source for exports.

[English]

Board for Banking, Commercial
and Financial Frauds

4796. SHRI VINAY KUMAR SORAKE : Will the Minister
of FINANCE be pleased to state :

(a) whether a Board for Banking, Commercial and
Financial Frauds is in existence since March, 1997;

(b) whether this Board has been reconstitued by
the Central Vigilance Commission following a Court
directive to this effect; and

(c) if so, the members of the reconstituted Boards
and the investigative role the Board on the stock market,
UTI and related scams?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) Yes,
Sir. The Central Vigilance Commission has reported that
the Advisory Board on Bank, Commercial and Financial
Frauds was reconstituted w.e.f. 01.07.2001 on the expiry
of the term of the existing Board. The Chairman and
members of the reconstituted Board are as under :

1. Shri S.P. Talwar, Rtd.-Deputy Governor RBI -
Chairman.

2. Justice A. Siddiqui. Rtd Judge, Dethi Highe
Court - Member
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3. Shri A.V. Gokak, Rtd. Secretary Gowvt of India -
Member

4. Shri RK Raghavan, Rtd. Director CBI - Member

5. Shri Y.H. Malegam, Chartered Accountant and
Sr. Partner in M/s Billimoria and Company -
Member

6. Shri S. Doreswamy, Ex. CMD Central Bank of
India - Member

The Board's function is only advisory in nature and
it has no executive or investigative powers. No case
relating to recent Stock Market/UTI Scam has been referred
to the Board so far.

Demand of Indian Goods
in Nepal

4797. SHRIMATI JAYABEN B. THAKKAR : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether the demand for India-made electronic
goods such as VCRs, Television sets and an array of
consumer items like textiles and garments is decreasing
day by day in the markets of neighbouring countries
particularly in Nepal;

(b) it so, the details thereof;

(c)  whether this situation has arisen due to flooding
of cheap and duplicate Chinese goods in these markets;
and

(d) if so, the efforts being made by the Indian
Government to reestablish its original position?

BHADRA 2, 1923 (Saka)

to Questions 82

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH):
(a) and (b) It may be observed from the
enclosed statement that during the period 2000-2001
export of electronic goods has increased to Sri
Lanka, Maldives and Pakistan whereas there was a
down trend in export to Nepal, Bhutan and Bangladesh
as compared to the level of exports during the previous
year, 1999-2000. Similarly, export of textiles and garments
etc., to Nepal, Bangladesh, Sri Lanka and Maldives has
increased during 2000-2001 while it has gone down in the
case of exports to Bhutan and Pakistan. A mixed trend
has also been noticed during the month of April 2001 as
compared to the corresponding period previous year i.e.
April 2000.

(c) It is not possible to attribute the trend in our
exports to the neighbouring countries to their imports from
other countries since the' data of trade among third
countries is not maintained in India.

(d) Efforts made by Government of India to promote
exports to neighboring countries namely Nepal,
Bhutan, Bangladesh, Sri Lanka, Maldives and Pakistan
who have organized themselves into the South
Asian Association for Regional Cooperation (SAARC),
include gradual reduction in tariffs and removal of
other non - tariff barriers, sharing the knowledge of
the potential for intra - regional economic exchanges
through SAARC Trade Fairs, exchange of business
delegations and bilateral trade reviews to address the
policy and procedural issues periodically with the aim to
promote intra-regional investment, harmonization of
customs procedures and standards.

Statement

A: Export of electronic goods from India to the neighbouring countries :

(Value in Rs. Lakhs)

Period Nepal Bhutan Bangladesh Sri Lanka Maldives Pakistan
1999-2000 1379.10 380.23 4931.00 3752.31 40.13 173.15
2000-01 1306.42 5.39 4326.69 4684.72 138.15 253.37
April 2000 89.64 Nil 140.30 440.62 5.14 12.52
April 2001 33.93 2.17 708.90 308.84 0.43 11.71

(Source : DG, CIS, Kolkata)
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B: Export of Textiles including Ready Made Garmetns (cotton, woolen, silk) and cotton yarn, fabrics, carpets etc. to the

neighbouring countries.

(Value in Rs. Lakhs)

Period Nepal Bhutan Bangladesh Sri Lanka Maldives Pakistan

1999-2000 2602.56 161.57 105919.31 51442.61 621.50 566.40

2000-01 6936.43 4.00 112041.20 59623.73 1713.59 350.13

April 2000 604.82 NIl 7356.19 4271.21 205.78 Nil

April 2001 170.79 8.69 2375.64 '3846.24 148.62 10.51
(Source : DG,CIS, Kolkata)

UK Assistance for Setting Up of a
Centre for Good Governance

4798. DR. (SHRIMATI) C. SUGUNA KUMARI : Will the
Minister of FINANCE be pleased to state :

(a) whether Andhra Pradesh Government have
requested to approve the proposal for assistance by UK
Department for International Development for setting up of
a Centre for Good Governance at Hyderabad; and

(b) If so, the action taken for issuing necessary
clearance at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Yes,
Sir.

(b) The matter is under active consideration of the
Government and a decision thereon will be conveyed to
the State Government shortly.

[Translation]

Filling Up Vacant Posts
in BHEL

4799. DR. BALIRAM : Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to
state :

(a)  the category-wise, number of posts lying vacant
in vanous units of the Bharat Heavy Electrical Limited as
on March 31.2001 and since when these posts are lying
vacant;

(b) the details of action taken to fill up the vacant
posts; and

{c) the time by which these vacant posts are likely
to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (c) BHEL follows a need
based system except in case of Executive Directors and
General Managers where the number of posts has been
fixed. As on 31.3.2001, there was no vacancy of Executive
Director and there were two vacancies of General Manager
w.e.f 25.2.2001 and 25.3.2001 respectively. These posts
are likely to be filled up by internal promotions, this year.

[English]
intellectual Property Appellate Board

4800. SHRI T.M. SELVAGANAPATHI : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) whether the Government are planning to
establish an Intellectual Property Appellate Board;

(b) if so, the objectives of the proposed board;

(c) whether nearly 2.6 lakh applications are
pending for trade mark registration;

(d) if so, the steps taken by the Government to
reduce the pendency of un-examined applications; and

(e) the action taken by the Government to strengthen
the trade mark registry?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) and (b)
Yes, Sir. It is proposed to set up an Intellectual Property
Appellate Board (IPAB) as required under Section 83 of
the Trade Marks Act 1999. The objectives of the IPAB is
to hear appeals against the decisions of the Registrar; to
provide a mechanism for quick disposal of cases; to
develop sound precedents and practices; and to ensure
that appeal from the Registrar's decision is dealt with by
judicial and technical experts promptly.
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(c) to (e) Yes, Sir. To augment the capabilities of the
Trade Marks Registry, a project for Strengthening the
Infrastructure of Trade Marks Registry under the 9th Five
Year Plan period was approved by the Government. The
estimated cost of various activities envisaged in the project
is Rs. 8.60 crores. The thrust of the project is to eliminate
the backlog of pending applications, augment the staff
resources of the Registry, modernize the registry and its
branches through IT support and strengthen the available
infrastructure apart from improving public utility services.
The work on the various activities is under progress.

Bail Out Package for IFCI

4801. SHRI RAM MOHAN GADDE :
SHRI M.V.V.S. MURTHI :
SHRI S.D.N.R. WADIYAR :
SHRI SHIVAJI MANE :

SHRI REMSHETH THAKUR :
SHRI A. VENKATESH NAIK
SHRI ASHOK N. MOHOL .
SHRI A. BRAHMANAIAH :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government have approved a bail
out package for the crisis ridden Industrial Finance
Corporation of India (IFCI) Limited;

(b) if so, the details of the package approved
therefor;

(c) whether the Government have worked out the
modalities for the bail out package; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d)
Government has decided to shore up Tier-I capital of IFCI
by subscribing Rs. 400 crores to the 20 years convertible
debentures to be issued by IFCI. Major Fis/Banks who are
the main shareholders of IFC! have also agreed to
consider facourably IFCl's request to infuse further capital
of Rs. 600 crores.

IFCI has also been asked to take several measures
including steps to expedite cases pending with BIFR
and Courts, particularly involving large NPAs, exploring
the possibility of roll over/refinancing of foreign
currency and domestic lenders, exploring the possibility
for a strategic partnership with foreign lenders (after
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its financial healh is restored), vetting of the projection
of IFCl's profitability and business plan by a reputed
and independent agency, undertaking study to assess
the impact of the NPAs in IFCl's portfolio with a view
to consider sector-wise approact for resolving the
problems etc.

[Translation]
Pending FDI Proposals

4802. SHRI C.N. SINGH : Will the Minister of
COMMERCE AND INDUSTHY be pleased to state :

(a) the sector-wise and company-wise details of the
proposals in regard to direct foreign investment pending
with the Foreign Investment Promotion Board;

(b) since when these proposals are pending and the
reasons for pendency of each proposal; and

(c) the time by which these proposals are likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) to (c)
As per the guidelines for the consideration of Foreign
Direct Investment proposals by Foreign Iinvestment Promo-
tion Board, proposals are to be considered by the Board
keeping in view a time-frame of 30 days for communicating
Government decision. Accordingly, majority of the propos-
als are disposed within the prescribed time-frame except
for a few cases that get delayed due to request for
deferment by the administrative Ministry concermned or want
of further information from the applicant. Such propor s
are disposed as and when required inputs are
received. All proposals are considered on first-come-first-
serve basis.

[English]
Export Price of Sugar

4803. SHRI Y.S. VIVEKANANDA REDDY : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the present export prices of sugar are
less than that of production costs;

(b) if so, the details thereof,

(c) whether a large quantity of sugar stocks are
lying in India as there is no market for its exports;
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{d) if so, whether the Government are considering
any steps to weed out these stocks; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR! V.- SREENIVASA PRASAD) : (a)
and (b) There has been wide fluctuation in the prices
realized by the sugar mills/exporters of sugar on
account of export of sugar to different countries. During
May 2001 to July 2001, the export price of sugar (F.O.B)
ranged from US $ 214.5 to US$ 327 per torine. The
actual cost of production of sugar, as incurred by
various sugar mills, is not maintained by the Government.
Hence, no comparison between the two sets of prices is
feasible.

(c) to (e) Due to high level of production, during the
three consecutive sugar seasons, viz. 1998-99, 1999-2000
and 2000-2001, the level of stocks of sugar held by sugar
mills have also increased. In order to reduce the stocks
held by the sugar mills the Government has taken the
following measures :

()  Quantitative ceiling on export of sugar has been
removed.

(i)  The sugar meant for export has been exempted
from the levy obligation.

(i) Duty Entitlement Pass Book (DEPB) benifit @
5% value of FOB price of sugar has been
allowed.

(iv) Requirement of Registration-cum-Allocation cer-
tificate from APEDA has been dispensed w.e.f.
1.4.2001.

(v) The quantity of sujai =xported is treated
as advance frecsale release to be adjusted
after a period of 12 months from the date of
release.

(viy The advance releases of freesale sugar are
being given to needy sugar mills.

(vii) The sugar factories have been piovided
temporary reliet in lieu of their un-lifted levy
sugar quotas by way of permitting them to sell
equivalent quantity in the open marked.
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Revenue from Corporate Taxes

4804. SHRI PRAKASH YASHWANT AMBEDKAR :
SHRI LAKSHMAN SETH :

Will the Minister of FINANCE be pleased to
state :

(a) the total revenue collected by way of
Corporate Taxes during 1998-99, 1999-2000 and during
2001,

(b) the public sector contribution to Corporate taxes
during the above period;

(c) whether there is any unrealised Corporate tax;
(d) if so, the details thereof; and

(e) the steps taken to realise the same with the
action taken against defaulters ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a)
The revenue collected from Corporate Tax for the years
1998-99, 1999-2000 and 2000-2001 is Rs. 24529
crores, Rs. 30692 crorés and Rs. 35656 crores
respectively.

(b) No separate statistics are maintained for Public
Sector Undertakings and Other Companies.

(c) and (d) Yes, Sir. The total amount of unrealised
Corporate Tax as on 31.12.2001 is Rs. 23899 crores.

(e) Income Tax prescribes a statutory procedure for
collection and recovery of taxes. The recovery of the
outstanding tax is a continuous process. The process starts
after :he demand falls due after 30 days of the service
of the Nemand Notice. Thereafter, action is taken by
Assessing Officer in respect of unstayed demand by
attaching bank accounts, charging interest, levying penailty
etc. In difficult cases matter is referred to Tax Recovery
Officer who takes various coercive measures as per the
Act like attachment and sale of defaulter's movable and
immovable properties, arrest of defaulter and his detention
in prison, appointment of receiver for the management of
the defaulter's movable and immovable properties. The
recovery action taken by the Assessing Officer and TRO's
is closely monitored by the higher Income Tax Authorities.
Further dossier cases having outstanding demand of Rs.
10 lakhs and above are monitored by higher Authorities
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on a regular periodic basis and necessary instructions are
issued for taking various coercive measures for effecting
the recovery of demand.

[Teanslation]

Setting Up of Consumer Courts
in Rural Areas

4805. SHRI HARIBHAI CHAUDHARY : Will the Minis-
ter of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether . there is any proposal to set up
consumer courts in rural areas of the country;

(b) if so, the necessary steps being taken or pro-
posed to be taken by the Government in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI V. SREENIVASA PRASAD) : (a) to (c) The
Consumer Protection Act, 1986 provides for the establish-
ment of a District Forum by the State Governments/Union
Territory Administrations in each district of the State/UT. The
State Government/Union Territory Administration, if it
deems fit, may also establish more than one District Forum
in a district.

[English]
Export of Sugar

4806. SHRI G. GANGA REDDY : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether export of Indian sugar has suffered a
set back with Yemen and lraq rejecting two cargoes
because of poor quality;

(b)  whether the Government have enquired into
this, and

(c) it so. the findings of the enquiry and the steps
taken to ensure good quality of indian sugar is exported
to these countries in future?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI V. SREENIVASA PRASAD) : (a) to (c) The
export of sugar is being undertaken by various sugar mills/
exporters as per the requirement of the foreign buyers
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based on their commercial judgements. This Ministry has
no information about the rejection of cargoes of sugar by
Iraq and Yemen.

Hiring of Private Godowns
by FCI

4807. DR. RAMKRISHNA KUSMARIA : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether Food Corporation of India (FC!) is hiring
private godowns for storage of foodgrains;

(b) if so, the number of private godowns hired
during the last two years and in the current year, capacity-
wise and the amount spent thereon, year-wise;

(c) the quantum of foodgrains destroyed in storage,
transportation and pilferage and losses suffered as a result
thereot during above period, State-wise; and

(d) the steps taken/proposed to be taken to avoid

losses of foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) Yes, Sir.

(b) The number of Private godowns hired by FCI
during the last two years and the current year, capacity-
wise and year-wise amount spent thereon is given
below:

(In laxh tonnes)

Storage capacity
(Covered & CAP)

Year No. of hired godowns
(Covered & CAP)

1999-2000 361 52.59
2000-2001 425 77.34
2001-2002 492 93.01
(30.6.2001)

Year wise amount spent

Year Amount in Rs. Crore
1999-2000 22.40 (Provisional)
2000-2001 27.10 (RE)
2001-2002 33.00 (BE)
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(c) The storage and transit losses for the FCl as a
whole during the last two years are as under:-

Storage Loss

Year Quantity of loss in Lakh MT
1998-1999 1.51 (Prov.)
1999-2000 1.60 (Prov.)

Transit Loss

Year Quantity of loss (In Lakh MT)
1998-1999 2.66 (Prov.)
1999-2000 2.89 (Prov.)

State-wise breakup is being coliected.

(d) Food Corporation of India has taken the
following measures amongst others to avoid losses of
foodgrains:-

(i) Adoption of 50 kg. Packing in phased manner.
(i)  Installation of weighbridges.

(i) Administrative measures such as tightening of
security at depots, intensifying surprise checks
at the loading/unioading points, ensuring regular
stock verification etc.

(iv) Encouraging machine stitching of bags."

(v) Induction of Central Industrial Security Force
at vulnerable depots to curb theft and
pilferage.

(vi) Special squad checking at selected railhead
transshipment and destination points.

(vir) Indentification of vulnerable points.

(vii) Speed up of write off cases and fixation of
responsibility wherever called for.

(ix) Not to place the godowns under the charge of
officials whose antecedents are doubttful.

(x) Inspection of depots and record by Senior
Regional Manager/District Managers.

(xi) Inspection of weighbridges by Joint Manager
(Mechnical) and District Manager.
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(xi) Double line machine stitching of bags.

(xiii) Reduction in open wagon movement to the
extent possible.

(xiv) Improvement in the size and quality of
gunnies.

[Translation]
Voluntary Retirement Scheme

4808. DR. M.P. JAISWAL : Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to
state : '

(a) whether the Government propose to introduce
Voluntary Retirement Scheme in Cement Corporation of
India;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) whether the Government have conducted any
study before introducing VRS; and

(d) if so, the outcome’thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(DR. VALLABHBHAI KATHIRIA) : (a) to (d)
Cement Corporation of India (CCl) introduced a Voluntary
Retirement Scheme (VRS) in March, 2001 to rationalize
manpower in different units. Under the scheme, 855
employees of the company opted for voluntary retirement
and were relieved after paying them voluntary retirement
benefits. This has resulted in saving of Rs. 90 lakhs per
month in salary/wages besides savings in other personnel
costs. CCl have invited’fresh applications for Voluntary
Retirement against which 735 employees have
applied.

[English)
Disinvestment of IBP Co. Limited

4809. SHRI B.K. PARTHASARATHI :
SHRI GANTA SREENIVASA RAO :

Will the Minister of DISINVESTMENT be pleased to
state :

(8) whether the Government propose to disinvest
Indo-Burma Petroleum Company Limited (IBPC);
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(by whether the Government have considered
the recommendation of Nitish Sen Gupta Committee
for merging IBPC with either Bharat Petroleum
Corporation or Hindustan Petroleum Corporation Limited,

:and

(c) if not, the basis of rejection of these recommen-
dations?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN
THE DEPARTMENT OF ADMINISTRATIVE REFORMS
AND PUBLIC GRIEVANCES OF THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PEN-
SIONS (SHRI ARUN SHOURIE) (a) to (c) The
Disinvestment Commission had recommended that
Government, while retaining 26% equity in IBP, might
offer the balance to an Indian oil company or joint sector
oil company or foreign oil companies, through
an international global bidding process. After considering
various options including the one recommended in
Nitish Sengupta Committee Report and all aspects,
Government decided that Government would retain only
26% equity in IBP Co. Limited and disinvestment of the
balance 33.6% would be carried out through international
competitive bidding in which the domaestic oil companies
can also participate.

Local Area Banks

4810. SHRI ARUN KUMAR : Will the Minister of

FINANCE be pleased to state :

(a) whether any new private local area banks have
since been set up in Bihar;

(b) if so, the details thereof with their location,
district-wise, functions and criteria fixed for mobilization of
rural savings; and

(c) f not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
No local area bank has been set up in the State of Bihar
so far.

{¢) Reserve Bank of India have not received any
proposat/application for setting up local area bank in Bihar
so far.
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[Translation]
Losses suffered by Super Bazar

4811. SHRI RAMSHAKAL : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether a Committee has been set up to
look into the causes of loss suffered by the Super
Bazar;

(b) if so, whether it has presented its report;
(c) if so, the details thereof?

(d) the action taken so far/proposed to be taken on
the report of the Committee; and’

(e) if not, the time by which it is likely to be
submitted?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI V. SREENIVASA PRASAD) : (a) No
Sir.

(b) to (e) An inquiry under Section 69 and 73 of Muiti
State Cooperative Societies Act 1984 was held into the
affairs of Super Bazar. Central Registrar of Cooperative
Society (CRCS) is inquiring into the conduct of persons who
took part in management of Super Bazar resulting into
losses to the Super Bazar, if any.

[English]
Demand and Supply of Edible Olf

4812. DR. LAXMINARAYAN PANDEYA : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the gap between the demand and
supply of edible oil in the country during 2000 and in the
current year was estimated;

(b) if so, the details thereof,

(c) whether the edible oil was imported to meet the
demand during the above period, separately; and

(d) if so, the total quantity of edible oil importad
through public sector during 2000 and current vyear,
separately?
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THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI V. SREENIVASA PRASAD) : (a) Yes,
Sir.

(b) The gap between demand and indigenous
supply of edible oils in the country during the year 1999-
2000 and 2000-2001 is estimated to be 35.36 lakh MT and
46.42 lakh MT, respectively.

(c) Yes, Sir.

(d) The import of edible oils during the year
1999-2000 and 2000-2001 has been 41.96 lakh MT
and 39.74 lakh MT (Provisional), respectively. This
includes import of edible oils through STC for
Public Distribution System (PDS) and commercial pur-
poses as under:-

Quantity in lakh MT

Year PDS Commercial

1999-2000 0.82 0.81

2000-2001 Nil 1.71
[Translation]

Smuggling from Nepal

4813. SHRI RAMJIVAN SINGH : Will the Minister of
FINANCE be pleased to state :

(a)  whether incidents of smuggling from Nepal to
India have come to the notice of the Government during
the last two years;

(b) if so, the details thereof,

(c) whether the Government have collected the
figures regarding the incidents of smuggling during the said
period,

(d) if so. the details thereof, and

(e) the steps taken by the Government to prevent
the smuggling of various items from Nepal to India?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) Yes,
Sir.

{b) to (d) The details of cases of smuggling detected
by the Customs Department including Directorate of

t
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Revenue Intelligence (DRI) at Indo-Nepal border during
last 2 years and current year (upto July, 2001) are as

follows:

Details of seizures 1999- 2000- 2001-
2000 2001 2002

(upto July, 2001)

No. of cases 4422 6405 1654

booked

Value of goods 58.14 53.21 9.66

seized

(Rs. in crores)

(e) All the concerned field formations under the
Customs Department including Directorate of Revenue
Intelligence (DRI) are alet and vigilant to prevent
smuggling of various items from Nepal to India.

Funds for Panchayati Raj

4814. SHRI SHIVAJI VITHALRAO KAMBLE : Will the
Minister of FINANCE be pleased to state :

(a) the amount of funds recommended by the Tenth
Finance Commission to be allocated to Maharashtra for
Panchayati Raj Institutions;

(b) the amount of funds released by the Union
Government to Maharashtra for this purpose, so far;

(c)  whether the allocated amount has not been fully
released to Maharashtra;

(d) if so, the details thereof and the reasons
therefor;

(e) whether the Union Government is likely to
release the remaining amount; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (f)
The Tenth Finance Commission (TFC) had recommended
total grants of RS. 347.01 crore to Maharashtra
for Panchyati Raj Institutions (PRis) for the period
1996-97 to 1999-2000. Grants amounting to Rs. 216.88

crore had been released to the State Govemment during
the same period.
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The balance amount of PRI grants could not be
released because the Government of Maharashtra had not
furnished complete details of utilization in time in respect
of the grants released by the Centre and had also not
fulfiled the guidelines prescribed for the purpose.

Entitlements to grants recommended by any Finance
Commission lapse after the period of its recommendations
get over.

Travelling Allowance

4815. SHRI JAGDAMBI PRASAD YADAV : Wil the
Minister of FINANCE be pleased to state :

(a) the expenditure incurred on travel allowance of
Central Government employees during last three years,
year-wise;

(b) the amount, spent on it during the current
year in to that in April-July last year
after imposing ban on Leave Travel Concession, since
Apnl. 2001,

comparison

(c) the reasons for sudden increase in travel

allowance;

(d) whether the Government propose to ban the
travel allowance aiso for two years; and

(e) it not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
The total expenditure on travel expenses for the last three
years is as under:

(i) 1998-1999 (Actuals) - Rs. 1191 Crore

(i)  1999-2000 (Actuals) - Rs. 1193 Crore

(i) 2000-2001 (RE) - Rs. 1152 Crore

Expenditure on Travel Expenses, includes Travelling
Allowance but not Leave Travel Concession and as
such, no comparison can be made of such
expenditure before and after imposing ban on Leave Travel

Concession.

(d) and (e) Since Travelling Allowance is granted for
official journeys carried out in public interest, there is no
proposal to ban Travel Allowance.
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[English)]

Under-Invoicing by Edible
Oll Importers

4816. SHRI B.V.N. REDDY : Will the Minister of

FINANCE be pleased to state :

(a) whether several cases of under-invoicing by
Indian edible oil importer for duty evasion have been
reported,

(b) whether the Union Government have initiated
measures to check under-invoicing by edible oil traders;

(c) it so, the details thereof, and
(d) if not, the reasons thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) Yes
Sir,

(b) to (d) Directorate of Revenue Intelligence was
asked and has initiated detailed investigations into
the propriety of prices declared by a pumber of
importers of Paim Oil and RBD Palmolein imported

mostly after February, 2001 for taking necessary
action to safeguard Government revenues. All the
Chief Commissioners were also alerted in April,

2001 to guard against any attempts of under-invoicing
by the importers of edible oils. Further, Government
has fixed Tarif Values for Crude Palm Oil and
RBD Palmolein effective from 3rd August, 2001
for assessment of Customs duties leviable on ad-valorem
basis on these oils.

Outstanding Income Tax and other Taxes
against Corporate Houses

4817. SHRI K. YERRANNAIDU : Will the Minister of
FINANCE be pleased to state :

(a) the total Income Tax and other taxes outstanding
against ten top corporate houses, separately, as on 31st
March, 2001;

(b) the percentage of tax returns in India as
against percentage in U.S.A. and South Asian countries;
and

(c) the steps taken or proposed to be taken to
improve the tax recovery/return from the rich/high income
groups and companies?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a)
Income Tax Department does not maintain details
of constituents of corporate houses and outstanding
taxes separately aﬁainst a Corporate House. The
total Corporation Tax, Wealth Tax and Interest Tax
outstanding against the ten companies against whom
maximum outstanding taxes are there — is Rs. 7286.13
crores as on 31.3.2001.

(b)  The total number of Income Tax assessees in
the country is 2,46,04,621 as on 31.5.2001. The data in
respect of the tax returns etc. regarding USA and South
Asian countries is not maintained in the Income Tax
Depariment.

(c)  High priority is given to the work of collection/
reduction of arrear demand and appropriate administrative,
legal and other measures are taken to recover the same.
Request is made to the concerned appellate authorities for
early disposal of cases. Wherever the recovery proceedings
are stayed by the courts, steps are initiated to get the stay
vacated. Coercive measures are also taken in suitable
cases for speedy recovery of demand. In bigger cases, the
dossiers are maintained and the recovery position is
reviewed regularly.

The steps taken for recovery of the tax are the same
tor rich and high income group and companies as for
others.

Pre-Emptive Purchase of
Immovable Property

4818. SHRI ANANT GUDHE :
FINANCE be pleased to state :

Will the Minister of

(a) whether the pre-emptive purchase of immovable
property is made under Chapter XXC of the Income Tax
Act, 1961 by Appropriate Authority;

(b) if so, the details of properties acquired under
this Chapter in the country especially in Mumbai during
the last three years;

(c) the details of total investment made in
such acquisition of properties in India and especially in
Mumbai;

(d) the number out of them disposed,;

(e) the financial gain acquired by the income tax
department in these transactions;
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(f) whether any properties were returned to the
original owners after the notification of acquisition; and

() it so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) Yes,
Sir.

(b) During the last three financial years i.e. 1998-
1999, 1999-2000 and 2000-01, a total of 24 properties were
acquired under Chapter XXC. Out of these, only one
property was acquired in Mumbai.

(c) A total investment of Rs. 20.13 crores was made
in acquiring these 24 properties Out of this, an investment
of Rs. 2.68 crores was made in acquiring the property at
Mumbai.

(d) Out of these 24 properties, so far 6 properties
have been disposed of till 31st March, 2001.

() A financial gain of Rs. 1.56 crores has been
made in selling off these 6 properties.

) Yes, Sir.

(g) Out of these 24 properties, 3 properties were
returned to the original owners after the purchase orders
were passed. In 2 cases, the Chief Commissioner of
Income Tax was of the opinion that the circumstances
surrounding the properties were such that their saleability
was questionable and they may not fetch a good price in
the market and accordingly no payment was made in
respect of these 2 properties. In the third case, the property
was returned to the original owner on the directions of the
High Court.

[Translation]
Facilities to Bureaucrates

4819. SHRI ABDUL RASHID SHAHEEN
Minister of FINANCE be pleased to state :

: Will the

(a) whether Government have taken measures to
curtail the facilities available to bureaucrates and reduce
the administrative expenditure;

(b) if so, the details thereof; and

(c) the extent to which the expenditure on this
account has reduced during each of the last three years?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! BALASAHEB VIKHE PATIL) : (a) Yes,
Sir.

(b) Government have taken decision to keep the
Leave Travel Concession in abeyance for two years; reduce
per diem allowance by 25% for travel abroad; permit only
such official tours abroad as are absolutely essential;
increase in license fee on Government accommodation, in
order to reduce administrative expenditure;

(c) the information is not centrally maintained.
Liberalisation Policy

4820. DR. JASWANT SINGH YADAV : Will the Minister
of FINANCE be pleased to state ;

(a) whether the Government are reconsidering the
existing structure of liberalisation policy in view of the
economic recession;

(b) if so, the details thereof;

(c) whether the Government are studying the
economic model of China in this regard,;

(d) if so, the details thereof; and

(e) if not, the other steps taken by the Government
to improve the economy of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! BALASAHEB VIKHE PATIL) : (a) and (b)
Liberalisation policy of the Government is a continuous
process wherein constraints, bottlenecks and other
hindrances to development are identified and steps are
taken to remove them. The Central Budget for 2001-02 has
announced various policies to boost up growth ‘in
agriculture, industry and infrastructure sectors and for
improvement in overall economic environment.

(c) and (d) Successful economic development models
of both developed and developing countries including China
are kept in view while formulating appropriate economic
policies for India, which are most suitable for its own socio-
economic and political structure.

(e) Since 1991 Government has been undertaking
credible reforms in industry, trade, fiscal and financial
sectors to improve competitiveness of Indian economy and
to impart dynamism to the overall growth process. Ongoing
economic reforms are expected to have favourable Impact
on economic growth.
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[English]
Monitoring Financial institutions

4821. SHRI SAHIB SINGH : Will the Minister of

FINANCE be pleased to state :

(a) whether the Government have decided to
monitor the working of financial institutions quarterly as
reported in the ‘Indian Express’ on July 14, 2001

(b) if so, the details thereof, and

(c) the manner in which these steps are likely to
strengthen the condition of the public financial institutions?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) Yes,
Sir. In a meeting taken by Finance Minister on 13.7.2001
with the Heads of Financial Institutions, it was decided to
hold such meetings on quarterly basis for better interaction
between Government and Financial Institutions. This would
help the financial institutions to bring out major issues
concerning all the Fis which requires soiution at
Government's level.

Overseas Activities of BHEL

4822. SHRI S.OD.N.R. WADIYAR : Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state .

(a) whether Bharat Heavy Electricals Limited (BHEL)
has proposal to expand its overseas business:

(b) if so, the strategy adopted and plan drawn up
thereon;

(c)  whether the Information Technology (IT) and IT
enabled services proposed to be introduced as part of
expansion strategy, and

(d) the details of the plan of BHEL in that regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) Yes, Sir.

(b) The strategy primarily revolves around the
following:

- Consolidating of references already built in
target countries.

- Enhancing visibility through opening of offices
overseas.
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- To promote target product exports aggressively
and generate a minimum level of business
through such product exports.

- Become a regular sourcing center for OEMSs,
IPPs. EPC contractors, etc. for stand-alone
equipment, systems, products as well as inter-
mediate products.

- Establish joint ventures overseas to make use
of preferences for local produces and also
enhance visibility.

(c) No. Sir.
(d) Does not arise.
MoU for Fiscal Reforms

4823. SHRI V.S. VIVEKANANDA REDDY : Will the
Minister of FINANCE be pleased to state :

(a)  whether Union Government have signed MoUs
on fiscal reforms with Assam and Nagaland;

.(b) it so, whether the Government are also
considering to follow the same procedure in regard
to Orissa, Himachal Pradesh and other North-Eastern
States;

(c)  whether the traditional MoU route has been
given a quite burial with the new mechanism proposing
to bring all States under its net;

(d) if so, the extent in which this new tradition of
MoU will give the States to be part of the fiscal reforms
programme; and

(e) the time by which the Government are likely
to sign this MoU with Karnataka and other States?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) In
1999-2000. Government of india had signed a Memoranda
of Understanding on fiscal reforms with 13 States
including Assam and Nagaland. Consequent upon the
acceptance of the recommendations of the Eleventh
Finance Commission on its additiorial term of reference on
States’ Fiscal Reftorms and subsequent issuance of
guidehines 1o States in this regard. States shoula draw a
Medium 7erm Fiscal Reforms Programme (MTFRP)
delineating steps to improve their revenue balances. This

would form the basis of a fresh Memorandum of

$
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Understanding to be entered into between each State and
Government of India.

(d) The States' Fiscal Reform Facilty and the
MTFRP is essentially the States’ own programme.
Considerable flexibility in designing the policy framework
has been left to the initiative of the State Governments. If
the trend of improvement as suggested in the scheme
continues, the State Sector as a whole is expected to come
into revenue balance by the financial year 2005-06.

(e) The Government of Karnataka and some other
States have submitted their Medium Term Fiscal Reforms
Programme (MTFRP) for the period 2000-01 to 2004-05
to the Government of India.

Investment by LIC

4824. SHRI G. PUTTA SWAMY GOWDA : Will the
Minister of FINANCE be pleased to state :

(a) whether Life Insurance Corporation purchased
the shares of Cyberspace Infosys Limited;

(b) if so, the details thereof and the reasons for
going in for large scale buying of the shares at premium
of the company when the market price of the shares of
company were going down rapidly;

(c)  whether the LIC still retains a nominal holding
in the scam-tainted company; and

(d) if so, the reasons therefor and the market price
of each share of this company?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) No,
Sir. !

(b) to (d) Do not arise.
NPAs of Financial Institutions

4825. SHRI RAMCHANDRA PASWAN
SHRI DINESH CHANDRA YADAV :

Will the Minister of FINANCE be pleased to
state :

(a) whether the financial institutions are facing
sickness because of non-recovery of huge payments made
to the corporate houses in the country;

(b) if so, the estimated advance made to the
companies by each of the financial institutions durnng
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;me Hast three years and the outstanding loan against
‘the companies at the time of making fresh loans;

; (c) the reasons for non-recovery of the outstanding
~loans from the companies; and

i
f (d) the steps contemplated by the Government
fto recover the outstanding dues from these com-

[ panies?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
The details of loan disabused and Net Non Performing
Assets (NPAs) by Industrial Development Bank of India
(IDB1), IFCI Lwd., ICICI Ltd., Infrastructure Development
Finance Corporation (IDFC), Exim bank, Industrial Invest-
ment Bank of india Ltd. (11BI Ltd.) for the years 1998-99,
1999-2000 and 2000-2001 are as under :

(Rs. in crores)

1 Institution Disbursement Net NPAs
1998-99 99-2000 2000-2001 1998-99 1999-2000 2000-2001

[o]:] 14470 17059 17498 6490 7675 8371
?IFCI LTD. 4829 3272 4258 4103 3937
/ICICI LTD. 19225 25836 31965 3733 3959 2982
iEXlM BANK 1271 1730 407 374 407
T 1688 1440 1710 480 641 662
'IDFC 374 642 Nil Nil NIl

(c) Recessionary conditions in major industrial
“sector resulting from excess capacity creation, increased
i‘ competition from imports and slowdown in exports affected
“the recovery by the Institutions. There are also certain
lindustry/unit specific and management related problems
“which has adversely effected the profitability of Fis. Some

of the financial Institutions (Fls) have suffered losses due
to bad investment decisions and asset liability maturity
mismatch.

(d) Fis are taking measures like exercising prepay-
ment option on high cost debt, raising fresh funds through
appropriate liquidity/maturity/cost mix and offering new
structured products. Government is also taking various
steps in consultation with all concerned to help the
“financial institutions who are presently in financial distress
to revive them so that they continue to play their significant
role. Fls are also making recovery efforts through sustained
recovery.

‘Report of DTT Service

4826. SHRI RAMANAIDU DAGGUBAT! : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether the Government have received feasi-
bility Report on Prasar Bharati's planned Digital Terrestrial
Television (DTT) service;

(b) if so, the details thereof along with the main
recommendations of the said report; and

(c) the action taken by the Government thereon ?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) and (b)
Prasar Bharati has received the feasibility report on
introduction of Digital Terrestrial Television (DTT) service
in India, prepared by Ms BBC Resources. The study has
concluded that a Public Service-led Digital Terrestrial
Television proposition is strategically important, technically
deliverable, operationally challenging and financialty justi-
fiable.

(c) The report is under consideration of Prasar
Bharati.

New Public Distribution System

4827. SHR! K. MURALEEDHARAN : Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :
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(a) whether the Union Government have any
proposal for new Public Distribution System;

(b) whether the Union Government have also
decided to re-induct the subsidies through P.D.S.;

(c) it so, the details thereof and whether the
Government have received any proposal in this regard from
the Government of Kerala;

(d)  whether the Union Government have allocated
subsidised Kerosine to Kerala for distribution through P.D.S;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) to (c) No, Sir.
Subsidised foedgrains are provided for the Below Poverty
Line families in the country under the TPDS introduced in
June 1997. With effect from July, 2001 a discount of 30%
on the economic cost of FC! has also been given on the
foodgrains for APL families till 31.3.2002 or til excess stocks
last.

(d) and (e) Yes, Sir. 269497 MT of kerosene has been
allocated to the Government of Kerala for the year 2001-
2002.

Financlal Package to Uttaranchal

4828. SHRI NARAYAN DATT TIWARI : Will the Minister
of FINANCE be pleased to state :

(a) whether the newly created special category
State of Uttaranchal is in dire need of a financial package
for economic development keeping in view its special
requirements;

(b) whether the Central Government are also
considering to extend the Income-tax- and Excise Relief
Schetnes to Uttaranchal like other Special Category States
for encouraging Industrial Development; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a)
Uttaranchal, after its creation on 09.11.200, has been
receiving tunds from Government of india on both plan
and non plan accounts. Financial needs of the States
for their overall economic development are p:)sed by
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the State Governments at the time of finalisation of
their Annual Plans. Annual Plan of Uttaranchai for
2001-02 is yet to be finalised. However, Union Cabinet
has approved granting of Special Category Status
to Uttaranchal. This decision will be implemented after
the same is approved by the National Development
Council subsequent to which the State Government would
receive Central Assistance for their Annual Plan in the
shape of 10% loan and 90% grant in place of 70% loan
and 30% grant.

(b) and (c) Section 80-1B of the Income Tax Act
provides two tier tax holiday to industrial undertakings
including cold storage plants set up in an industrially
backward State as specified in the 8th Schedule of the
Income Tax Act, or in notified industrially backward districts
if these commence operation on or before 31.03.2002. All
parts of Uttaranchal, except the districts of Nainital, Pauri,
Udhamsinghnagar, Dehradun and Hardwar, are notified
as industrially backward districts for purposes of this
section.

As regards Central Excise Relief, there is no such
proposal under consideration of the Government.

Serial on Rath Yatra

4829. DR. PRASANNA KUMAR PATASANI : Will the

Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) whether the Government plans to make a full
serial on the famous ‘Car Festival’ or ‘Rath Yatra' which is
being held every year at Puri in Orissa State;

(b) if so, the details thereof: and
{c) if not, the reasons thereof?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ) : (a) to
(c) Prasar Bharati have intimated that there is no
proposal to make a serial on the ‘Car Festival' or ‘Rath

Yatra' since the event is telecast live by Doordarshan
every year.

Seizure of Cocaine

4830. SHRI PRABHUNATH SINGH : Will the Minister
of FINANCE be pleased to state :

(a) whether attention of the Govermment has
been drawn to the newsitem captioned “Cocaine
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@orth Rupees 4 crore seized in the Capital, 4 Nigerians
held" appearing in Indian Express dated the August 07,
2001;

(b) 4 so, the details/facts of the matter reported
- Jherein;
.’:'f (¢) the quantum of drugs such as cocaine, hashish,
ieheron'v etc. smuggled into the country every year;

Fr

,.?F (d) the details of smugglers arrested dealing
‘fﬁn drugs during the last two years and the details of
gdrugs seized from them indicating the value of the
“drugs;

\ (e) the route through which these drugs are being
ssmuggled into the country; and

Es (f) the action/measures taken by the Government
%‘io check their smuggling?

% THE MINISTER OF STATE IN THE MINISTRY OF

FleANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) Yes,
?Sur

1 (b) The Delhi Unit of Narcotics Control Bureau
gexposed a drug trafficking racket involving some Nigerian
‘Nationals spread across Pakistan, India and Europe with
the arrest of four Nigerians and seizure of 396 gms. of high
quality cocaine.

(c) and (d) Drug smuggling and trafficking is
ia clandestine activity. The total quantity of drug
‘seizures in 1998, 1999 and 2000 of Opium,
‘Morphine, Heroin, Ganja, Hashish, Cocaine, Methaqua-
lone, Ephedrine and LSD, as reported by various Drug
Law Enforcement Agencies, as on 30th June 2001,
were 83335 kgs., 46751 kgs. and 110581 kgs.
‘respectively. Since all narcotic drugs confiscated are
liable to be destroyed and no authentic market value
exists, no precise valuation can be made. The total number
of persons arrested in 1998, 1999 and 2000 for drug
trafficking, including smugglers, of Opium, Morphine,
Heroin, Ganja, Hashish, Cocaine, Methaqualone, Ephe-
drine and LSD, as reported by various Drug Law
Enforcement Agencies, as on 30th June 2001, were
13243, 13490 and 15065 respectively.

(e) The Indo-Pak border, the indo-Myanmar border,
the indo-Nepal border and the Indo-Sri Lanka border are
the identified routes through which the drug are being
smuggled into the country.
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(f) Government of India has already taken a
number of significant steps to prevent and put effective
check on drug trafficking. These include instructions to
all drug enforcement agencies Jo maintain utmost vigil
and step up enforcement efforts, training to officers,
fencing of Indo-Pak border provided with flood lighting,
vesting of powers in BSF and Coast Guards under
the Customs Act, notifying certain precursor chemicals
viz. Acetic Anhydride, Ephedrine etc. as ‘Controlled
Substances’ wunder the NDPS Act, quarterly
coordination meetings by NCB, signing of a bilateral
agreement with Pakistan to hold periodic meetings
at Secretary level and Director General level, holding
of quarterly cross-border meetings of Indian and
Pakistani anti-narcotics agencies as a part of the
order mestings of BSF and‘ Pak Rangers, signing of
a bilateral agreement with Myanmar, holding of operational
level meetings with Myanmar officials and providing
two sniffer dogs to Myanmar and training dog handlers
of Myanmar.

Madhavpura Mercantile Cooperative Bank

4831. SHRI RAGHUNATH JHA :
SHRI PRABHUNATH SINGH :

Will the Minister of FINANCE be pleased to state :

(a) whether during 1998 RBI inspected Madhavpura
Mercantile Cooperative Bank (MMCB) and found major
irregularities in its functioning;

(b) if so, the details of the irregularities noticed
during inspection;

(c). the reasons why no action was taken on RBI
inspection report; and

(d) the action the Government have taken/propose
to take against RBl's officials, who has not acted on RBI
inspection report on MMCB during 19987

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
Reserve Bank of India (RBI) has reported that
the Madhavpura Mercantile Co-operative Bank
(MMCB) Ltd.,, Ahmedabad was not inspected in the
year 1998. The previous inspection of the bank was
conducted under Section 35 of the Banking Regulation Act,
1949 (As Applicable to Co-operative Societies)
from September 36, 1999 to October 20, 1999
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with reference to its financial position as on March
31, 1999. Some of the major irregularities/shortcomings
noticed during the course of inspection included inadequate
internal control system, absence of critical scrutiny of
loan applications, renewal of cash credit accounts in a
routine manner, defective loan documentation, unsatisfac-
tory follow-up of post disbursement supervision, non
compliance with the requirement of 15% of Net Demand
and Time Liabilities (NDTL) in Government and other
approved securities, non-review of large borrowal accounts
and position of accounts by the Board of Directors and
higher share of institutional deposits in the total deposits
of the bank.

(c) RBlI had asked the MMCB to furnish an
item-wise compliance for each of the defects pointed
out in the inspection report to its Ahmedabad Regional
Office. The Chairman. Managing Director and Chief
Executive Officer, one of the Directors and the Branch
Manager of Mumbai branch of the bank were called to
discuss the major findings of the inspection by Chief
General Manager at Mumbai. During the course
of discussion the officials of the bank assured that all
the defects/deficiencies noticed during the course of
inspection would be rectified.

(d) The Joint Parliamentary Committee (JPC) is
enquiring into the matter.

Setting Up of Industries under
Indo-French Collaboration

4832. SHRI PRABHAT SAMANTRAY : Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state :

(@)  the number of industries set up in the country
in Indo-French collaboration during the last three years,
Sector-wise.

(b) the details thereof alongwith the location of
those units: and

(c)  the employment generated by those units so far
unit-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (DR. RAMAN) : (a) and (b)
The number of FDI proposals from France approved during
the last three years along with the total amount of

investment proposed is as under:-
t
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Year No. of Amount in
(Jan to Dec) Proposals Rs. Crore
1998 43 513,56
1999 69 1448.62
2000 60 202.07

Tha details of approvals are published in the monthly
SIA Newsletter brought out by Department of Industrial
Policy and Promotion, which is widely circulated to various
establishments, including the Parliament Library. The
information is also posted in SIA Website (http://www.nic.in/
indmin).

(c) The data regarding employment generation is
not centrally maintained.

Privatization of PSE's under
Ministry of Coal

4833. SHRI GANTA SHEENIVASA RAO :
SHRI GUTHA SUKENDER REDDY :

Will the Minister of DISINVESTMENT be pleased to
state :

(a) whether the Government propose to privatize
some PSE's under the Ministry of Coal;

(b) if sothe details thereof:

(c) the reasons for the privatization of such PSEs;
and

(d) the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME IMPLE-
MENTATION, MINISTER OF STATE IN THE DEPARTMENT
OF ADMINISTRATIVE REFORMS AND PUBLIC
GRIEVANCES OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN
SHOURIE) : (a) No, Sir. Currently, there is no proposal to
privatise coal sector PSEs.

(b) to (d) Do not arise.
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increase in the Prices of Edible Oil

4834. SHRI VIRENDRA KUMAR : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the prices of edible oil and selected
vanaspati have increased;

(b) if so, the details thereof;
(c) the reasons for increase in the prices of edible
oil;

(d) whether the Union Government have initiated
steps to prevent the frequent increase of the prices of
edible oil; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHR! V. SREENIVASA PRASAD) : (a) and (b) The
prices of major edible oils and vanaspati during the last
one year are mentioned below:-

(Price in Rs. per quintal)

Type of oil Price as on Price as on % variation

20.8.2000 20.8.2001 over 20.8.2001
Groundnut Oil 3950 3950 Nit
Mustard Oil 2600 3120 +16.67
Soyabean Oil 2330 3030 +23.10
Sunflower Oil 2520 3900 +35.38
Vanaspati 455 580 +21.56
(15Ltr. Tin)

(c) Price rise in the intemational market, decline in
production of domestic oilseeds, upward revision of custom
duty on edible oils, etc. are some of the reasons for
increase in the prices of edible oil.

(d) and (e) Some of the steps taken by the Govamment
to prevent frequent increase of the prices of the edible oils
are :-

(i)  Import of edible oils on OGL has been aliowed.

(i) The State Govemments/UT Administrations have
been addressed to' maintain vigil on the prices
and availability of oils.
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(ili) Govemment is keaping a watch on the price and
availability situation of edible oils in the country.

Telecast of Regional TV Channels

4835. SHRI ANANTA NAYAK : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a) the number of Regional T.V. Channels telecast-
ing their programmes in Delhi;

(b) whether the Government have a proposal to
permit all the Regional TV channels to present their
programmes in their languages;

(c) it so, the proposal submitted in this regard for
Oriya language; and

(d) the steps taken to clear such proposais?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAL)) : (a) Doordarshan
is presently operating 21 channels (including 11 regional
channeis). Programmes of all these channels can be
received anywhere in the country with the help of an
appropriate dish antennae system / cable network. A
number of cable operators in Delhi are distributing regional
channels of Doordarshan over their networks.

(b) In addition to the 11 regional channels of
Doordarshan, permission for uplinking has been accorded
to a large number of private companies having regional
language channels.

(c) and (d) The proposal for uplinking of ETV Oriya
channel of M/s. Ushodaya Enterprises Ltd. has been
approved.

World Bank Loan for Drinking
Water in Andhra Pradesh

4836. SHRI A.P. JITHENDER REDDY : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government are aware that
Mehboobnagar and Naigonda districts of Andhra Pradesh
are severely fluoride affected areas;

(b) if so, whether the Government have received a
proposal from the Government of Andhra Pradesh covering
24.70 lakh population. in these two districts seeking
financial assistance from World Bank for pravision of

drinking water; ,
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(c) if so, whether the proposal has been examined
and forwarded to the World Bank for consideration;

(d) if so, the details thereof; and
(e) if not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Yes,
Sir.

(b) Yes, Sir.

(c) and (d) The proposal of Government of Andhra
Pradesh was forwarded to the World Bank seeking financial
assistance in January 1999. The World Bank launched an
Identification Mission in November 1999 and suggested to
the Government of Andhra Pradesh some modifications in
the proposal. Government of Andhra Pradesh is yet to
submit a revised proposal incorporating the suggestions
given by the World Bank.

(e) Does not arise.
[Translation]
Export of Wheat

4837. SHRI RATILAL KALIDAS VARMA : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Associated Chamber of Commerce
and Industries (ASSOCHAM) has submitted any
representation to the Government to announce the wheat
export policy for the year 2002-2003 in advance;

(b) it so, the details thereof;

(c) whether the Government have taken any action
thereon; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHRIRAM CHAUHAN) : (a) and
{b) Yes. Siu. ASSOCHAM has made the following
suggestions for causing exports to make a quantum
jump this year:-

(1) Export price ot wheat and rice be reduced.

(2) Freight should be paid/deduced by FCL.
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(3) Letter of undertaking (LUT) be accepted instead
of Bank Guarantee.

(4) 25-35% allowance in brokens be permmitted.
(5) Port godowns weight should be final.

(6) Transit loss of 1% should be allowed to
exporters.

(7)  No Octroi’handling tax/market fee be charged for
export.

(8) FCI should accept H-form within 90 days from
the date of Bill Lading.

(9) Refund of unlifted quantity upto 5-6% be made
within 7 days on transaction to transaction basis.

(c) and (d) The decision on export of foodgrains on
Government Account is taken after constantly reviewing the
stock position of foodgrains in th Central Pool vis-a-vis the
prescribed buffer norms, production of foodgrains in the
country, trend for procurement for Central Pool, requirement
for public distribution system (PDS) and other welfare
schemes, open market prices etc.

[English]
Customs Duty on Aluminium

4838. SHRI ADHIR CHOWDHURY :
SHRI M.V. CHANDRASHEKHARA MURTHY :

Will the Minister of FINANCE be pleased to state :

(a)  whether the Ministry of Mines, the administrative
Ministry for aluminium metal has repeatedly recommended

to the Government for reducing customs duty on import
of aluminium;

(b) if so, whether the Government have received
several representations from various secondary manufac-
turers and associations of Cable and Conductor Manufac-
turers as also Aluminium Extruders Council of India and
Pressure Cooker Manufacturers giving full justification

recommending reduction/abolition of Import Duty on
Aluminium; and

(c) it so, the reasons/justifications for not reducing/
abolishing customs duty on Aluminium?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRiI GINGEE N. RAMACHANDRAN) : (a) No.
Sir.
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(b) and {c) Do not a:ise in view of answer to (a) above.

Loan to Dabhol Power
Company by Fls

4839. SHRI SUNIL KHAN : Will the Minister of

FINANCE be pleased to state :

(a) -whether the banks and financial institutions
have made any representations to the Govermnment for
amicable settlement of Cabhol Power Company disputes
with the India authorities;

(b) if so, the details thereof,

(c) the names of the public and private sector
‘banks, institutions that have advanced loans to Dabhol
‘Power Company; and

(d) the amount of such loans?

‘, THE MINISTER OF STATE IN THE MINISTRY OF
'FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d)
‘Financial Institutions are presently discussing among
?themselves various altematives for restructuring the
Dabhol Power Project. In this regard, IDBI being the
:‘lead institution is also in touch with all concemed viz.
the sponsors, Dabhol Power Company, Maharashtra
.State Electricity Board, Government of Maharashtra,
Government of India alongwith Indian and foreign
lenders in order to work out an acceptable package.
All the lenders including the Indian Financial Institutions
have constituted a Steering Committee to discuss various
options available and making recommendations to the
broad lender group for resolving the current impasse.
However, in accordance with the practices and usages
customary amongst banks and in conformity with the
i:provisions of statutes governing public sector banks and
Hfinancial institutions as also the provisions of public
iFinancial Institutions (obligation as to Fidelity and Secrecy)
zAct 1983, further details relating to individual constituents
tcannot be divulged.

Janata Deposit Scheme

. 4840. SHRI KIRIT SOMAIYA : Will the Minister of
IFINANCE be pleased to state :

(a) whether the State Bank of India has closed the
Janata Deposit Scheme; and

(b) if so, the details thereof alongwith the reasons
flhovelov ?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) No,
Sir.

(b) Does not arise.
Consumer Courts

4841. SHRI J.S. BRAR : Will the Minister of CON-
SUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be
pleased to state :

(a) the number of Consumer Courts functioning in
Delhi and other parts of the Country;

(b) the number of cases referred to these Courts
during 2000-01 and 2001-02 (upto July 31, 2001) with
details and the cases disposed of during the above periods;
and

(c) the pending cases in each court and steps being
taken to expedite disposal of pending complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI V. SREENIVASA PRASAD) : (a)
Nine District Forums, the Delhi State Commission and the
National Commission are functioning in Delhi. In all,
besides the National Commission 31 State Commissions
and 496 District Forums are at present functioning in the
country.

(b) and (c) As per the information made available
by the National Commission, as on 31st July,
2001 1664661 cases had been filed in the National
Commission/State Commissions/District Forums since in-
ception, of which 1318511 cases have been disposed off
and 346150 cases are pending. The following steps, among
others, have been taken to facilitate the quicker disposal
of cases:-

(i) To strengthen the infrastructure of the consumer
forums, the Central Government has provided a
One-Time-Grant of Rs. 61.80 crores to the
States/UTs.

(i) Monitoring of working of consumer courts
through National Commission.

(i) States and Union Teritories have been re-
quested to taken prompt steps to fill up vacant
posts of President/Member in the consumer
forums.
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Global Trust Bank

4842. PROF. A.K. PREMAJAM : Will the Minister of
FINANCE be pleased to state :

(a) whether the Global Trust Bank has a shortfall
of Rs. 40 crores in collateral value against loans to the
capital market sector;

(b) if so, the steps taken by the Government to
recnover the great loss to the exchequer; and

(c) the precautionary measures taken so that such
loss do not recur in the futiure?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
The information is being collected and will be laid on the
table of the House.

interest Rates on Farmers Loan

4843. SHR! IQBAL AHMED SARADG! :
SHRI G. MALLIKARJUNAPPA :
SHRI SURESH KURUP :

PROF. R.R. PRAMANIK :

Will the Minister of FINANCE be pleased to state :

(a) whether the State Govemments of Kamataka
and Chhattisgarh have demanded waiver of interest on
farmers loans;

(b) if so, whether some other States have also
demanded that the Union Government should waive the
loans of farmers where drought and floods have
occurred;

(c)  whether any final decision has been considered
by the Union Government in this regard; and

(d if so, to what extent the Government are
considering to provide help and assistance or increase the
period of recovery of loans?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
No, Sir.

(c) Does not arise in view of above.

(d) Reserve Bank of India (RBI) had issued standing
guidelines to banks in August 1984 to be followed by
them for providing relief in areas affected by natural
calamities such as floods, droughts, cyclones, etc.
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without waiting for instructions from RBl each time.
These guidelines have been issued to enable banks to
take uniform and concerted action expeditiously, particu-
larly to provide the financial assistance to agriculturists,
small-scale industrial units, artisans, small business and
trading establishments affected by natural calamities.
These guidelines envisage, inter-alia, conversion of
short-term production loans into medium-term loans;
rescheduling/postponement of existing term loan
instalments; provision of additional need-based crop
loans/working capital, relaxation in security and margin
norms, etc. These guidelines were further modified in
June 1998 with a view to allow more discretion to
banks to decide upon the quantum of relief assistance
to be provided to the affected farmers. The modified
guidelines, inter-alia, permit banks o convert/reschedule
loans from 3 to 9 years depending upon the successive
crop failure/intensity of damage to crops; grant fresh
crop loans to affected farmers; convert principal as
well as interest due on the existing loans; grant
consumption loans; not to treat portion of converted/
rescheduled loans as Non-Performing Assets; not
to compound interest in_ respect of loans converted/
rescheduled, etc.

[Translation]
Paddy Procurement Centres

4844. SHRI RAJO SINGH : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) the State-wise number of paddy procurement
centres of the Food Corporation of India at present;

(b) whether the Govemment propose to open
more of such centres in various States especially in Bihar;
and

(c) if so, the locations identified for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) The State-wise
number of paddy purchase centres operated by Food
Corporation of India during the current Kharif Marketing
Season 2000-2001 is given in the attached statement.

(b) and (c) Before the commencement of each Kharif
Marketing Season sufficient number of purchase centres
are opened by the Food Corporation of India in consuitation
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tvﬁith the State Government to avoid distress sale and
inconvenience to the farmers.

Statement

The Number of Purchase Centres Operated by the
Food Corporation of India for Procurement
of Paddy during KWarif Marketing
Season 2000-2001

S.No. Region FCI Jointly with State
agencies

1. Punjab 460 87

2. Haryana 22 10

3. UP - -

4 Delhi 4 -

5. Rajasthan 12 -

6. Andhra Pd. 217 -

7. Madhya Pd. - -

8. West Bengal - -

9. Karnataka 18 -

10. Pondicherry 2 -

1. A.Pradesh - -

12. Bihar 40 -

13. Orissa - -

14, H.P 2 -

15. Maharashtra - -

16. J&K 2 -
Total 779 97

[English)

Entry Points for imports

4845. SHRI VILAS MUTTEMWAR : Will the Minister of
COMMERCE AND INDUSTRY be pleased to
state :

(a) whether the Government propose to establish
more entry points for imports;
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(b) i so, the number of existing entry points for
imports and new points proposed to be opened and the
reasons therefor;

() whether the Government have identified the
items which may be allowed to be imported; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY AND MINISTER OF
STATE IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY
SINGH) : (a) to (d) Imports into India are permitted to
be made through 255 entry points. These include
82 customs ports, 32 customs airports, 132 land customs
stations and 9 foreign post offices/ sub-foreign post offices.
New entry points for imports are opened by the
Government from time to time based on representations
received from trade organizations, in consultation with
the concerned administr.ative departments, State
Governments and other agencies. All items which are not
restricted for impobrts under the Exim policy may be

imported by any one.
Disinvestment of Salem Steel Plant

4846. SHRI V. VETRISELVAN : Will the Minister of
DISINVESTMENT be pleased to state :

(a) whether the Government propose to carry out
disinvestment in Salem Steel Plant; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN
THE _ MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE N
THE DEPARTMENT OF ADMINISTRATIVE REFORMS
AND PUBLIC GRIEVANCES OF THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI ARUN SHOURIE) : (a) Salem Steel
Plant (SSP) is a unit of Steei Authority of India
Limited (SAIL) and at present there is no proposal
for disinvestment of Government equity in SAIL. However,
the financial and business restructuring package for
SAIL that has been approved by the Government
envisages, inter alia, formation of a joint venture for Salem
Steel Plant with strategic Alliance Partners (SAP).
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Accordingly, SAIL has taken steps to select a suitable joint
sector partner and proposals received are being evalu-
ated.

(b) Does not arise.
Funds for Mobile Vans

4847. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Union Government provides funds
to States for mobile vans for PDS;

(b) if so, the details of the funds provided for this
purpose during the last three years, year-wise and State-
wise;

(c) whether the amount provided to States for this
purpose is not sufficient;

(d) if so, the reasons therefor;

(e) whether the Government propose to increase
the assistance for this purpose keeping in view to help
the poor in hilly remote tribal areas and drought prone
areas,

(f) if so, the details thereof; and
(g) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) and (b) Yes, Sir.
The details of tunds provided for this purpose during the
last three years, year-wise and State-wise is given in the
statement attached.

(c) to (9) Financial assistance is provided to States/
UT Administrations for purchase of mobile vansftrucks
under Centrally Sponsored Scheme (50% subsidy and
50% loan) ‘Purchase of vans' on receipt of proposals from
the State Governments after approval by Standing Finance
Committee. The amount sanctioned to States for purchase
of vans is according to the proposals seeking financial
assistance received from the State Governments. The funds
provided under the scheme are supplemental in nature
and are meant to strengthen the PDS infrastructure in the
States/UTs. There is no shortfall in the allocation of funds
under the scheme.
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Statement

Amount provided Rs. in lakhs

Sl. State/UT 1998- 1999- 1999-
No. 99 2000 2000
1. Arunachal Pradesh - 28.00 23.83
2. Assam 43.30 - -
3. Himachal Pradesh 80.00 - -
4. Kerala 128.28 - -
5. Maharashtra 417.22 54.275 -
6. Sikkim - - 31.10
7. Tripura 60.00 - 44.30
8. Uttar Pradesh 221.20 - -
9. Dadra & Nagar - 4.00 -
Haveli
10. Pondicherry - 20.00 -
Total 950.00 106.275 98.93

Amendment In Foreign Trade
Development Act

4848. SHRI RAJAIAH MALYALA : Will the Minister
of COMMERCE AND INDUSTRY be pleased to
state :

(a) whether there is any proposal under consider-
ation of the Government to make necessary changes to
the ‘Foreign Trade Develbpment Act” (FTDA) to enable the
clearance of goods under ATA carnet at Hyderabad Airport
and Visakhapatnam Port;

(b) if so, the details thereof; and

(c) the time by which final decision in this regard
is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIAY SINGH) :
(a) to (c) India is a contracting party to the ATA Carnet
system which is administered here by the Department of
Customs in association with the Federation of Indian
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;échamber of Commerce and Industry (FICCI). Presently
#ATA carnets in India are authorised only at Mumbai,
'EKoIkata. Delhi, Chennai and Cochin ports. Hyderabad and
sakhapattanam ports are presently not allowed to
saccept ATA carnets. Extension of this facility is considered
by the customs in association with the FICCI as and when
"the need arises. There is no need to amend the FTDR
‘g".'Act for this purpose.

X'

Fund Position under Sugar

3 Development Fund
3

' o 4849. SHRI P.D. ELANGOVAN : Will the Minister of
:{CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
;?fTION be pleased to state :

‘: (a) the details of the fund position under the Sugar
".Development Fund as on date;

; (b) the funds allocated for various utility purposes
ifrom the SDF, head-wise, State-wise during the last three
.years:

"
I

: (c) the number of sugar factories, which have
:secured loan from SDF and the loan amount, disbursed,

factory-wise during the above period; and
¥
[

: (d) the allocation of funds for sugarcane develop-
g‘rmem and research projects in the country, State-wise in

“the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI V. SREENIVASA PRASAD) : (a) Net
. Fund available in Sugar Development Fund i.e. SDF
.(excluding repayment of principal amount and interest
‘vthereon) as on 31.3.2001 was Rs. 605.16 crores. In
addition, as on 31.3.01 an amount of Rs. 627.76 crores
has been repaid by the Sugar units (as principal and
interest) on the loan given to them. Therefore, the total
fund available in the SDF as on 31.3.2001 is Rs. 1332.92
crores.

(b) Funds allocated for various purposes from the
SDF. head-wise, during the last three years are given in
the attached statement-I.

Fund from SDF is not allocated State-wise.

{¢) Number ot Sugar factories which have been

BHADRA 2, 1923 (Saka)

to Questions 128

sanctioned loan from SDF during the last three years are
as under:

98-99 99-00 00-01
(i) Modemisation/Rehabilitation 16 8 )
(ii) Cane 136 3 3

Development (including short term loan)

Position regarding the loan amount disbursed factory-
wise is shown at statement-li.

(d) Funds, disbursed from SDF towards cane
development loan and grant-in-aid for research projects
during the last 3 years is indicated below:-

1998-99 1999-2000 2000-2001

(i) Cane development 99.9 26.85 11.00

(ii) Grant-in-Aid for 2.43 0.65 0.14
Research Projects

Statement-|

Annual Budget Provisions during the
Yoars 1998-99 to 2000-01.

(Rs. in crores)

RE RE RE
1998- 1999- 2000-
99 2000 01

(i) Administration of SDF 405 4.80 5.48

(ii) Subsidy for maintenance 133.00 6.50 2.00

of buffer stock

(iii) Grant-in-aid for research 2.45 1.25 1.25
schemes aimed at
development of sugar
industry.

(iv) Loans to sugar mills 100.00 25.00 20.00
for Cane Development

schemes.

(v) Loans to sugar mills for 158.00 200.00 150.00
Modernisation/

Rehabilitation.

RE = Revised Eslimates.
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Statement-i
1998-99 to 2000-2001

(A) Loan for Modemisation/Rehabilitation

1998-99
S.No. Name of the Sugar Factory Amount Disbursed
(Rs. in Lakhs)

1 2 3

1. Sahakari Khand Udyog Mandli Ltd., Gandevi Gujarat 620.16
2. Yeshwant SSK Ltd., Chintamaninagar, Mah. 403.89
3. United Provinces Sugar Co. Ltd., UP 340.72
4. Basti Sugar Milis Co. Ltd., Basti, UP 598.30
5. Saraswati Sugar Mills, Yamunanagar, Haryana 368.67
6. Gobind Sugar Mills Ltd., Aira Estate, UP 450.00
7. DSM Sugar, Rauzagaon, UP 474.00
8. Chandrabhaga SSK Ltd., Bhalwani, Mah. 840.00
9. DSM Sugar (Kashipur), UP 685.57
10. Vighnahar SSK Ltd., Mah. 960.00
11. Kisan Sahkari Chini Mills Ltd., Nanauta, UP 1950.00
12 Rana Sugar Ltd., Baba-Bakala, Punjab. 1010.40
13. Renuka Sugars Ltd., Karnataka 1580.48
14, Seksaria Biswan Sugar Factory Ltd., UP / 440.00
15. Tulsipur Sugar Co. Lid., UP 1105.318
16. Kisan Sahkari Chini Mills Ltd., Sampurnanagar, UP 860.625
17. Ajinkyatara SSK Ltd., Mah. 442.00
18. Harinagar Sugar Mills Ltd., Bihar. 310.00
19. Bannari Amman Sugars Ltd., Erode, TN 420.00
20. Kanoria Sugar & Gen. Manufacturing Co. Ltd., UP ’ 315.00
21. Sarjoo Sahakari Chini Mills Ltd., Belryan, UP 975.00

22. Sir Shadilal Enterprises Ltd., Shamli, UP 204.98

s
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1999-2000
1 2 3
;3 Riga Sugar Co. Ltd., Bihar 1605.00
?4 Motilal Padampat Udyog Ltd., Bihar 762.00
*5 Harinagar Sugar Mills Ltd., Bihar. 310.00
5'6 Basti Sugar Mills Ltd., Basti, UP 137.912
: 7. The Oudh Sugar Mills Ltd., Narkatiganj, Bihar 1800.00
“a K.M. Sugar Mills Ltd., Motinagar, UP 292.17
§9 Govindnagar Sugar Ltd., Walterganj, UP 222.828
km Vishnu Sugar Mills Ltd., Gopalganj, Bihar. 1069.79
21 Shree Valsad Sah. Khand Udyog Mandii Ltd., Gujarat 1522.00
%2 Sarjoo Sah. Chini Mills Ltd., Belrayan, UP 975.00
%3 Kisan Sahkari Chini Mills Ltd., Sampurnanagar, UP 860.625
?;4 Seksari Biswan Sugar Factory Ltd., UP 440.00
M:?5 Rai Bahadur Narain Sugar Mills Ltd., UP 617.595
iﬁs Bannari Amman Sugars Ltd., Kamataka 1800.00
3 Tulsipur Sugar Co. Ltd, U.P. 1105.318
Sir Shadilal Enterprises Ltd., U.P. 204.98
Kanoria Sugar & Genl. Mfg. Co. Ltd., U.P. 268.00
Davangare Sugar Co. Ltd., Kamataka 394.43
Manjara Shetkari SSK Ltd., Maharashtra 304.245
Datta SSK Ltd., Asurle Purle, Maharashtra 242.085
Shrigonda SSK Ltd., Maharashtra 406.60
Ganpati Sugar Industries Ltd., Andhra Pradesh 662.950
2000-2001
Davangere Sugar Co. Ltd., Karnataka 394.43
Ganpati Sugar Industries Ltd., Medak, Andhra Pradesh 687.95
Manjara Shetkari SSK Ltd., Vilasnagar, Maharashtra 304.245
Shrigonda SSK Ltd., Maharashtra 381.85
Shree Datta SSK Ltd., Asurle-Porle, Mah. 242.085
355.61

Picadilly Agro Industries Ltd., Bhadson, Haryana
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1 2 3

7. L.H. Sugar Factories Ltd., Pilibhit, UP. 633.696
8. Eastern Sugar & Industries Ltd., Motihari, Bihar. 1337.00
9. Rai Bahadur Narain Singh Sugar Mills Ltd., Lhaksar, UP. 617.595
10. Kanoria Sugar & Gen. Mfg. Co. Ltd., Captainganj, UP. 47.00

1. Sakthi Sugars Ltd., Sakthinagar, TN. 494.40
12. Jawahar Shetkari SSK Ltd., Hupari, Mah. 1200.00
13. The United Provinces Sugar Co. Ltd., Seorahi, UP. 1032.718

(B) Loans for Cane Development

1998-99
S.No. Name of Sugar Mill Amount Disbursed
(Rs. in lakhs)

1 2 3

1. M.R. Krishnamoorthy Cooperative Sugar Mills Ltd. Tamil Nadu. . 60.00

2. Shri Datta Sahakari Sakhar Karkhana Ltd. Asurle-Purle (Maharashtra). 146.93

3. Govindnagar Sugars Ltd. Walterganj, Uttar Pradesh. 110.63

4. Vanivilasa Cooperative Sugar Factory Ltd. Karnataka. 69.28

5. Jawahar Shetkari Sahakari Sakhar Karkhana Ltd., Maharashtra. 82.98

6. Amadavalasa Cooperative Sugars Ltd., Andhra Pradesh. 68.68

7. Rudra Bilas Kisan Sahakari Chini Mills Ltd., Uttar Pradesh. 47.83

8. Gangeshwar Ltd., Ramkola, Uttar Pradesh. 56.39

9. Titavi Sugar Complex Uttar Pradesh. 124.28
10. Shahabad Cooperative Sugar Mills Ltd. Haryana. 45.32

1. Sanjivani Sahakari Sakhar Karkhana Ltd., Goa. 25.16

12. Majalgaon Sahakari Sakhar Karkhana Ltd.,, Maharashtra. 67.75

13. Ganga Kisan Sahakari Chini Mills Ltd. Uttar Pradesh. 23.69

14, Balrampur Chini Mills Ltd., Bhabnan, Uttar Pradesh. 2217

15. Tulsipur Sugar Co. Ltd., Uttar Pradesh. 85.35

16. Shree Dodhganga Krishna Sahakari Sakhar Karkhana 179.24

Niyamit, Karnataka.

17. Basti Sugar Mills Co. Ltd.,Uttar Pradesh. 88.40

2
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f 2 3
18 Ajnala Cooperative Sugar Mills Ltd., Punjab. 59.43
179 MAC Agro Industries Ltd., Tamil Nadu. 15.97
@ Sarjoo Sahkari Chini Mills Ltd. Uttar Pradesh. 80.54
1999-2000
21 Kaithal Cooperative Sugar Mills Ltd., Haryana. 37.03
32 S.V. Sugar Mills Ltd., Tamil Nadu. 94 41
ts Tatyasaheb Kore Warna Sahakari Sakhar Karkhana Ltd., Maharashtra. 138.06
24 Deogiri Sahakari Sakhar Karkhana Ltd.,, Maharashtra. 109.06
fﬁ Malwa Sahakari Sakhar Karkhana Ltd., Madhya Pradesh. 59.38
gﬁ Bhadra Sahakari Sakhar Karkhana Niyamit Karnataka. 63.79
37 Bannari amman Sugars Ltd.,, Kamataka. 150.40
Sn Dhampur Sugar Mills Ltd., Barabanki, Uttar Pradesh. 42.84
ﬁQ Sakthi Sugars Ltd., Sakthinagar, Tamil Nadu. 72.00
éo Tatyasaheb Kore Warna Sahakari Sakhar Karkhana Ltd., Maharashtra. 131.96
?1 Jawahar Shetkari Sahakari Sakhar Karkhana Ltd., Maharashtra. 84.61
32 Shakumbari Sugar & Allied Industries Ltd. Uttar Pradesh. 54.135
33 Meham Cooperative Sugar Mills Ltd., Haryana. 48.78
:34 Sakthi Sugars Ltd., Sivaganga Unit, Tamil Nadu. 72.48
Patiala Cooperative Sugar Mills Ltid., Punjab. 89.78
Andhra Sugars Ltd., Tanuku Unit, Andhra Pradesh. 60.345
2000-2001
Rana Sugars Ltd., Punjab. 89.83
Varalakshmi Sugars Andhra Pradesh. 100.32
Govindnagar Sugars Ltd., Walterganj, ‘Jttar Pradesh. 94.24
Jawahar Shetkari Sahakari Sakhar Karkhana Ltd. Maharashira. 101.79
Bannari Amman Sugars Ltd., Karnataka. 111.32
Ganpati Sugar Industries Ltd., Andhra Pradesh. 92.214

Rana Sugars Ltd., Punjab. 83.43
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(C) Short Term Loan for cane development disbursed during 1998-99.

S.No. Name of Sugar Mills Amount Disbursed
(Rs. in lakhs)

1 2 3

1. Saraswati Sugar Mills, Yamunanagar, Haryana. 149.40
2. Daurala Sugar Works, U.P. 85.482
3. Sakthi Sugars Ltd., Sakthi Nagar, T.N. 100.00
4. Sakthi Sugars Ltd., Badamba, Orissa 50.00
5. Sakthi Sugars Ltd., Sivaganga, T.N. 50.00
6. Sakthi Sugars Ltd., Dhankanal, Orissa. 50.00
7. Rajgad SSK Ltd., Bhor, Maharashtra. 44,973
8. Bannari Amman Sugars Ltd., Erode, T.N. 50.00
9. Bannari Amman Sugars Ltd., Alaganchi, Karanataka. 50.00
10. Chilwaria Sugars Ltd., Chilwaria, U.P. 49.50
11. Indo Gulf Industries Ltd., Maizapur, U.P. 50.00
12. Varalakshmi Sugars Ltd., Srikakulam, A.P. 50.00
13. Shakumbari Sugar & Allied Industries Ltd., U.P. 50.00
14. DSM Sugar Asmoli, U.P. 50.00
15. Dhampur Sugar Mills Ltd., Dhampur, U.P. 150.00
16. K.M. Sugar Mills Ltd., Motinagar, U.P. 50.00
17. The Sannjivani (Takl) SSK Ltd., Kopargaon, Mah. 50.00
18. Mahatma SSK Ltd., Saloo, Mah. ’ 50.00
19. Tatyasaheb Kore Warana SSK Ltd., Warananagar, Mah. 97.338
20. DSM Sugar Barabanki, U.P. 50.00
21, Deogiri SSK Ltd., Phulambri, Mah. 50.00
22. Shree Ganesh SSK Ltd., Ganesh Nagar, Mah. 45.00
283. The Maegaon SSK Ltd.,, Shivnagar, Mah. 44.73
24, Shri Mahankali SSK Ltd., Mah. 45.00
25. Shri Una Taluka Khedut Sah. Khand Udyog Mandli Ltd., Mah. ) 47.25
26. Rajshree Sugars & Chemicals Ltd., T.N. 50.00

27. Khalilabad Sugar Mills (P) Ltd., U.P. ‘ 50.00
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1 2 3
28. Shree Datta SSK Ltd., Asurle- Porle, Mah. 50.00
29. The Coop. Sugars Ltd., Chitur, Kerala 50.00
30. Mansurpur Sugar Mills Ltd., U.P. 50.00
31. Mahalakshmi Sugar Mills Ltd., Igbalpur, U.P. 75.00
32. Akola Zila SSK Ltd., Mah. 50.00
33. Bhaurao Chavan SSK Ltd., Laksmi nagar, Mah. 50.00
34. Jai Bhavani SSK Ltd., Mah. 50.00
35. S.V. Sugar Milis Ltd., Kancheepuram, T.N. 50.00
36. Picadilly Sugar & Allied Industries Ltd., Patran, Punjab. 50.00
37. Jawahar Shetkari SSK Ltd., Hupari-Yaigud, Mah. 44.99
38. Picadilly Agro Industries Ltd., Bhadson, Haryana. 49.077
39. Nadippwai Pulavar K.R. Ramaswamy Coop. Sugar Mills Ltd., T.N. 50.00
40. Mula Shetkari SSK Ltd.,, Newasa, Mah. 45.00
41. Shri Shankar Shetkari SSK Ltd., Mangrul, Mah. 49.50
42. Morinda Coop. Sugar Mills Ltd., Punjab. 50.00
43. Sahyadri SSK Ltd., Yashwantnagar, Mah. 80.00
44, Chopda Shetkari SSK Ltd.,, Mah. 44.82
45, The Nizamabad Coop. Sugar Factory Ltd., Sarangpur, A.P. 50.00
46. Yeshwant Shetkari SSK Ltd., Theur, Mah. 50.00
47. Purna SSK Ltd., Basmathnagar, Mah. 50.00
48, Bajaj Hindustan Ltd., Golagokarnath, U.P. 100.00
49, Palwal Coop. Sugar Mills Ltd., Haryana. 50.00
50. Shree Maroli Vibhag Khand Udyog Mandli Ltd., Gujarat. 45.225
51. Thiru Arooran Sugars Ltd., Kallumangudi, T.N. 45.00
52. Vasant SSK Ltd., Kasoda, Mah. 50.00
53. Jai Jawan Jai Kisan SSK Ltd., Nalegaon, Mah. 49.05
54. Kannad SSK Ltd., Mah. 45.765
55. Shri Hiranyakeshi Sakkar Karkhana Niyamit, Mah. 75.00
56. Shree Datta SSK Ltd., Shirol, Mah. 90.00
57. DSM Sugar (Kashipur), U.P. 50.00
58. Sahakar Maharshi Shankarrao Mohite Patil SSK Ltd., Mah. 100.00
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1 2 3
59. Thiru Arooran Sugars Ltd., Tirumandankudi, T.N. 50.00
60. Chittoor Coop. Sugars Ltd., A.P. 50.00
61. Kumbhi Kesari SSK Ltd., Kolhapur, Mah. 67.473
62. Shri Sant Damaji SSK Ltd., Mah. 45.00
63. Sonepat Coop. Sugar Mills Ltd., Haryana. 50.00
64. Shree Talala Taluka Sahakari Khand Udyog Mandli Ltd., Guj. 49.50
65. The Ajnala Coop. Sugar Mills Ltd., Punjab 50.00
66. Godavari Manar SSK Ltd., Shankarnagar, Mah. 49.50
67. Kitply Industries Ltd. (Sugar Unit), U.P. 50.00
68. Shree Ajudhia Sugar Mills Ltd., U.P. 50.00
69. Pushpawati SSK Ltd., Pusad Mah. 45.00
70. Jeypore Sugar Co. Ltd., A.P. 100.00
71. Ravalgaon Sugar Farms Ltd.,, Ravalgaon, Mah. 50.00
72. Ashok SSK Ltd., Ashoknagar, Mah. 75.00
73. Narsimha SSK Ltd., Mah. 49.50
74. Vasantdada Shetkari SSK Ltd., Miraj, Mah. 100.00
75. Narmada Khand Udyog Sahakari Mandli Ltd., Gujarat 46.957
76. Tulsipur Sugar Co. Ltd., Tulsipur, U.P. 49.533
77. Davangere Sugar Co. Ltd., Karnataka. 49.95
78. Sangamner Bhag SSK Ltd., Mah. 74.727
79. NCS Gayatri Sugars Ltd., A.P. 45.00
80. Manganga SSK Ltd., Atpadi, Mah. §0.00
81. The Godavari Sugar Mills Ltd., Sameerwadi, Kamataka. 100.00
82. The Tasgaon Taluka SSK Ltd., Mah. 67.50
83. Etikoppaka Coop. Agri. & Indl. Ltd., A.P. 49.50
84. Andhra Sugar Ltd., A.P. 50.00
85.  Kamataka SSK Ltd., Haver, Karnataka. 45.00
86. Meham Coop. Sugar Mills Ltd., Haryana. 49.878
87. Vighnahar SSK Ltd., Junnar, Mah. 45.045
88. Karnal Coop. Sugar Mills Ltd., Haryana. 50.00
89. Bajaj Hindustan Ltd., Paliakalan, U.P.

50.00
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1 2 3
90. Chengalrayan Coop. Sugar Mills Ltd., T.N. 69.05
91. Righa Sugar Co. Ltd., Bihar. 50.00
92. Bagheswari SSK Ltd., Mah. 49.59
93. Basti Sugar Mills Co. Ltd., Basti, U.P. 50.00
94, Govindnagar Sugar Ltd., Walterganj, U.P. 45.00
95. Tirupattur Coop. Sugar Mills Ltd., T.N. 50.00
96. Thandava Coop. Sugars Ltd., A.P. 50.00
97. Jath Taluka SSSK Ltd., Jath Mah. 50.00

%98. Amboor Coop. Sugar Mills Ltd.,, T.N. 49.603

é99. Shree Doodhganga Vedganga SSK Ltd., Bidri, Mah. 65.916
100. The Mewar Sugar Mills Ltd., (Raj.) 45.00
101. Dwarikesh Sugar Ind. Ltd., (U.P) 49.50
102. Majalgaon SSK Ltd., Sundernagar, Mah. 49.50
| 103. Amadalavalasa Coop. Sugars Ltd., (A.P) 49.05
104. Gwalior Sugar Co. Ltd.,, (M.P) 50.00
105. Ajinkyatara SSK Ltd., Maharashtra. 50.00
106. West Godavari Coop. Sugars Ltd., (A.P) 50.00
107. Rahuri SSK Ltd., Mah. 75.00
108. Shree Chhatrapati Sahu SSK Ltd., Kayal, Mah. 49.59
109. EID Parry (India) Ltd., T.N. 100.00
110. Niphad SSK Ltd., Mah. 75.00
111, Shri Vrideshwar SSK Ltd., Mah. 50.00
12 Bhima SSK Ltd., Patas, Mah. 90.063
113. Yeshwant SSK Ltd., Khanpur, Mah. 50.00
114, Ajra Shetkari SSK Ltd., Mah. 45.045
115. L.H. Sugar Factory Ltd., Pilibhit, U.P. 50.00
116. The Kanoria Sugar & Gen. Manufacturing Co. Ltd., U.P. 75.00
117. Ganpati Sugar Industries Ltd., A.P. 50.00
118. Shri Bhogawati SSK Lid., Shahunagar, Mah. 50.00
119, The Panavapura SSK Niyamit, Kamataka. 50.00

120. National Coop. Sugar Mills Ltd., (T.N.) 49.50
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121, Western Orissa Sugars Ltd., Orissa, 45.00
122. Hutatma Kisan Ahir SSK Ltd., Mah. 50.00
123. Ganga Kisan Sah. Chini Mills Ltd. U.P. 46.36
124. Shree Chalthan Vibhag Khand Udyog Sah. Mandii Ltd., Guijrat 100.00
125. Hanuman Coop. Sugar Ltd., A.P. 50.00
126. Kisan Sahaakri Chini Mills Ltd., Sampurnanagar, U.P. 46.36
127. Gangeshwar Ltd., Ramkola, U.P. 45.00
128. Triveni Engg. & Industries Ltd., Khatauli, UP 150.00
129. Subramaniya Coop. Sugar Mills Ltd., T.N. 50.00
130. Vishwasrao Naik SSK Ltd., Mah. 49.959
131. Ponni Sugars & Chemicals Ltd., Cauvery, T.N. 50.00
132. Nahar Sugar & Allied Industries Ltd., Punjab 45.00
133. Dhuriapar Kisan Sahkari Chini Mills Ltd., Gorakhpur, U.P. 46.36
134. Kisan Sahkari Chini Mills Ltd., Mahmudabad, U.P. 46.36
135. Ramgarh Chini Mills, Ramgarh, U.P. 49.50
136. Rai Bahadur Narain Singh Sugar Mills Ltd., U.P. 75.00
137. Girdhari Lal Sugar & Allied Indl. Ltd., M.P. 50.00
138. Kisan Sahkari Chini Mills Ltd., Gadarpur, U.P. 46,36
139. Kallakurichi Coop. Sugar Mills Ltd., T.N. 45.00
140. Shree Doodhganga Krishna SSK Nlyamit, Chikodi, Karnataka. 72.890
141. Pushpandanteshwar SSK Ltd., Samsherpur, Mah. 44.775
142. Kisan Sah. Chini Mills Ltd., Ballia. U.P. 46.36
143. Kisan Sah. Chini Mills Ltd., Nanpara, U.P. 46.36
144, Haryana Coop. Sugar Mills L}d.. Rohtak, Haryana. 50.00
145, Aska Coop. Sugar Industries Ltd., Orissa 50.00
146. Nizam Sugars Ltd., Vizianagaram, A.P. §0.00
147. Vishnu Sugar Mills Ltd., Bihar. §0.00
148. Agauta Sugars & Chemicals Ltd., U.P. 50.00
149, New Phaltan Sugar Works., Mah. 45.00
150. Sri Sarvaraya Sugars Ltd., AP 50.00
151. J.K. Sugar Lid., U.P. t

50.00
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—;‘— 1999-2000

152. Balasaheb Desai SSK Ltd., Daulatnagar, Mah. 45.00
isa Shri Dnyaneshwar SSK Ltd., Mah. 67.50
154 Shrigonda SSK Ltd., Mah. 49.50
‘?65 Kaithal Coop. Sugar Mills Ltd., Haryana. 49.50
1556 Kisan Coop. Sugar Factory Ltd., Sarsa\;va. U.P. 46.36
'l57 Kisan Coop. Sahkari Chini Mills Ltd., Nadehi, U.P. 46.36
iSa Sri Vijayarama Gajpathy Sugar Lt&.. AP 50.00
1%9 Gangeswar Ltd., Deoband, U.P. 150.00
1’60 Kisan Sahkari Chini Mills Ltd., Kaimganj, U.P. 46.36
1:61 Kisan Sahkari Chini Mills Ltd., Ghosi, U.P. 46.36
ﬁsz Rudra Bilas Sahkari Chini Mills Ltd., Bilaspur, U.P. 46.36
163 Kisan Sahkari Chini Mills Ltd., Najibabad, U.P. 46.36
%4 Cheyyar Coop. Sugar Mills Ltd., T.N. 50.00
1;‘:65 Kisan Sahkari Chini Mills Ltd., Anoopshahr, U.P. 46.36
566 Amravathi Coop. Sugar Mills Ltd., T.N. 45.00
J?(57 Kisan Sahkari Chini Mills Ltd., Satha, U.P. 46.36
:568 Kisan Sahkari Chini Mills Ltd., Puranpur, U.P. 46.36
169 M.R. Krishnamurthy Coop. Sugar Mills Ltd., Sethithope, T.N. 50.00
“70 Dakshina Kannada SSK Ltd., Brahmavar, Mah. 50.00
§71 MAC Agro Industries Ltd., T.N. 75.00
é72 Indapur SSK Ltd., Mah. 50.00
;* 73. Chodavaram Coop. Sugars Ltd., A.P. 46.17
974, Kashi Sankari Chini Mills Ltd., Aurai, UP 46.36
375 Shetkari SSK Ltd., Killari, Mah. 45.27
576 Dharmapuri Distt. Coop. Sugar Mills Ltd., T. 45.00
~.177 Kakatiya Cement Sugar & Industries Ltd., AP. 45.00
2000-2001

:178 Naraingarh Sugar Mills Ltd., Banondi, Haryana. 50.00
m79 Salern Coop. Sugar Mills Ltd., Mohanur TN. 49.95
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FI's Investment in Share Market

4850. SHR!I PRAVIN RASHTRAPAL : Will the Minister
of FINANCE be pleased to state :

(a) whether RBI has supervised Financial
Institutions (Fils) who have invested in shares of
companies viz. Ranbaxy, .Sounkh Technologies, Silverline,
Satyam Pentamedia and Cinevista Communications and
other listed companies;

(b) if so, the details thereof during the last three
years;

(c) the quantum of money lost by Fls by way of
large quantity of shares purchased,;

(d) whether any probe has been ordered to know
the nexus between the Fis and these companies;

(e) if so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I BALASAHEB VIKHE PATIL) : (a) to (f) The
information is being collected and will be laid on the table
of the House.

Customs Duty on Soda Ash

4851. SHRI Y.S. VIVEKANANDA REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether the Union Government has decided
recently to reduce the customs duty on imported soda ash
from 35 to 20 percent; and

(b) if so, the reasons for the same and its impact
on soda ash manufacturers?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) Yes
Sir.

(b) The rate of customs duty on soda ash was
reduced during the Budget for the year 2001-2002
taking into account factors such as the domestic
demand-supply position, comparative prices of indigenous
and imported soda ash and the status and composition
of the domestic manufacturing and user industries. No clear
impact on soda ash manufacturers is discernible at this
stage. *

AUGUST 24, 2001

to Questions 148

Production of Coffee

4852. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of COMMERCE AND INDUSTRY be pleased
o state :

(a) whether coffee production in the country is likely
to touch 3,17,000 tonnes in this fiscal year;

(b) whether this production would be the largest
production for any year in the coffee sector in India;

(c) the cause for this increase in the production of
coffee;

(d) whether there is an adedquate market for this;

(e) whether any efforts have been made to grow
such coffee which is having an export demand; and

) if so, the steps taken in this direction?

THE MINISTER OF STATE IN THE. MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH) :
(a) to (c) Yes, Sir. Due to sustained research and
developmental activities being carried out by the Gowt. of
India through Coffee Board, the production of coffee in the
country has been increasing year after year. The production
of coffee in the country during the current year is estimated
at 3.17 lakh tonnes, which is the highest ever production
of coffee in the country.

(d) Yes, Sir.

(e) and (f) Over 80% of India's coffee praduction is
exported to over 40 countries of the world. The Coffee
Board has been operating several plan schemes aimed at
increasing productivity of coffee and also improving quality
of the product to achieve competitiveness in the
international markets. The Board is also encouraging the
large growers to produce specialty coffees which fetches
attractive premiums in developed countries like USA and
European Union.

The Board is also implementing a medium-term export
strategy to sustain and gain market share in the
key markets and also to improve the competitiveness
of Indian Coffee in the global markets over the next five
years.

Audit of Banks

4853. SHRI SHEESH RAM SINGH RAVI : Will the
Minister of FINANCE be pleased to state :
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e

5 (a) whether any prescribed procedure has been
specified to appoint an auditor for the bank (Public and

i#rivate Sector),

(b) if so, the details thereof;

C” (c)  whether any penalty has also been prescribed
fgot the auditors for deficiency in audit of these banks;
b} (d) it so, the details thereof; and

B

¢ (e) the action against such auditors/penalty im-
;’ylosed during the last three years?
%

oos

; THE MINISTER OF STATE IN THE MINISTRY OF

INANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
Reserve Bank of India (RBI) has prescribed detailed
yrocedure for appointment of statutory auditors for public
t jector banks as well as private sector banks RBI
@as constituted Standing Advisory Committee (SAC) on
anks Audit as well as Sub-Committee (Audit) of Board
$or Financial Supervision, for the purpose of making
:uitable recommendations for appointments of statutory
guditors for public sector banks. The eligibility norms for
pmpanelment as Statutory Central Auditors (SCAs) of
#ublic Sector Banks are prescribed by the Sub-Committee
BAudit) of the Board for Financial Supervision and advised
%o the Institute of Chartered Accountants of India (ICAI),
fvho publish these in their journal to enable the Chartered
Bccountants to make an application to the Office of the
omptroller and Auditor General of India (C and AG) for
@mpanelment. Based on the applications received by the
Pffice of C and AG they fumish to RBI a list of eligible
Birms fulfilling the prescribed norms. Thereafter, RBI
rutinizes the said list and prepares a panel of firms
pligible for appointment as SCAs. This panel is placed
pefore the SAC for consideration and recommendation.
BAC's recommendations are examined by RBI and
fhereafter allotment of auditors for public sector banks are
fnade by the competent authority.

. As regards appointment of statutory auditors for
Bhe branches of public sector banks every year, a
panel is received by RBI from the ICAI, which is examined
nd the appointments are finalized after approval by the

As regards appointment of statutory auditors for private

ector banks, a panel ot three audit firms is submitted by

pach of these banks to RBI, who examine the panel and

Vonvey approval for such appointments in terms of section
0(1A) of the Banking Regulation Act 1949.

BHADRA 2, 1923 (Saka)

to Questions 150

(c) and {d) RBi has reported that no specific penalty
has been prescribed under the Banking Regulation Act,
1949 for the statutory auditors for their wrong audit.
However wherever instances of negligence on the part of
the statutory auditors comes to/brought to RBI's notice the
full details thereof are collected from the concerned banks
and the matter is considered by the Sub-Committee (Audit)
of Board of Financial Supervision and, wherever neces-
sary, penalty of denial of statutory audit is awarded to the
erring audit firms. In terms of Section 21 of the Chartered
Accountants Act, 1949, the ICAI is the competent authority
to take action against the erring auditors and are advised
to report about the lapses of the auditors to it so as to
enable it to take appropriate action against the erring
auditors.

(e) RBI has reported that during the recent past, in’
the case of statutory auditors of a private sector bank, they
have denied statutory audit of commercial banks to them
for a period of 4 years for their lapses.

Co-Operation of Banks in Rural
Development Schemes

4854. SHRI NARESH PUGLIA : Will the Minister of
FINANCE be pleased to state :

(a) whether the success of the functioning of the
rural self-help groups, poverty alleviation programme and
employment generation programme, Swarnajayanti Gram
Swarojgar Yojana (SGSY) depends on the cooperation of
banks;

(b) it so, the position in this regard,

(c) whether it has come to the notice of the
Government that the banks are not co-operation in this
matter and the applicants received/pending for loan under
the scheme are being harassed; and

(d) the details of the remedy proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
Yes, Sir. Raserve Bank of India (RBI) has reported that the
success of rural Selt Help Groups (SHGs), poverty
alleviation and employment generation programmes under
Swarnajayanti Gram Swarojgar Yojana (SGSY) scheme
does depend on the cooperation of the banks. As per the
guidelines of the SGSY scheme, credit is the major
element of the Scheme. The banks are closely associated
and involved in preparing the project reports for the key
activities identifiod under the scheme, 80 as 10 avoiq
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delays in sanctioning of loans and to ensure edequacy
of financing and also in identification and selection of
Swarozgaris.

(c) and (d) It is not true that banks are not
co-operating in the implementation of Government
sponsored schemes. However, whenever some

complaints relating to procedural delay in sanction

and disbursement of loans are received, remedial
action is taken to rectify the complaint. RBI has
issued instructions prescribing a time frame within
which cases are required to be disposed off. Progress
under the scheme is regularly reviewed and is
discussed in fora like State Level Bankers Committee,
District Level Regional Committee, etc. and the
concerned Lead Banks are advised to take all efforts
for the smooth implementation of the various
Poverty Alleviation Programmes. Banks are also
advised to sanction and dispose off the applications
within the prescribed time period so as to minimize
the gap between sanction and disbursements.

Harassment of Employees

4855. SHRI AJOY CHAKRABORTY :
SHRI ANANDRAO VITHOBA ADSUL :

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state :

(a) whether the Government are aware of the
harassment and various disciplinary actions being taken
against the employees of Maruti Udyog Ltd. .since the
settlement of the prolonged agitation in the begining of
the year. and

(b) it so. the details thereof alongwith the action
taken by the Government to stop harassment of
employees and create a peaceful atmosphere in the
company?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(DR. VALLABHBHAI KATHIRIA) : (a) and (b) Maruti
Udyog Limited (MUL) is a non-Government Board
managed Company. Government has received represen-
tations from employees Unions of MUL alleging harass-
ment which were forwarded 1o MUL. According to the
management of MUL, in accordance with the settlement
dated 8th January. 2001 reached between the manage-
ment of MUL and the employees union, the workers
joined work trom 9th January, 2001. The management of
MUL has denied allegations of harassment and stated

AUGUST 24, 2001

to Questions 152

that the work is going on normally in a peaceful atmosphere i
in the company. 3

4856. DR. MANDA JAGANNATH : Will the Minister of @
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 3
be pleased to state : 4

(a)

action to improve the operational efficiency of the Food
Corporation of India for food procurement;

(b)
(©)

foodgrains procurement work in view of bumper crop :

Operational Efficiency of F.C.l. i

i

whether the Union Government have initiated any

TAL G SRR R AL A

if so, the details thereof, and

L1 YK BT LTS

the details of the other steps taken to enlarge

~

production?

THE

MINISTER OF STATE IN THE MINISTRY OF?l;

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION !
(SHRI SHRIRAM CHAUHANY : (a) and (b) The Foodj
Corporation of India has been procuring foodgrains:,f
efficiently. To facilitate procurement, FCI and the State§
Agencies opened about 7990 purchase centers in procuring 1
States of Punjab, Haryana, Rajastha, Uttar Pradesh, Bihar

and Madhya Pradesh dufing the Rabi Marketing Season :

2001-02.

(c)

1

i
i

The following steps have been taken to enlarge |

foodgrains procurement work in view of bumper crop“
production:- '

(i)

(i)

(i)

(iv)

v)

The locations of purchase centers have been
decided mutually by the State Governments and
FCI.

Adequate cash credit facilities have been ar-
ranged by FCI to ensure prompt payment for their
produce.

Transport arrangements for movements of
foodgrain stocks from mandies to the depots etc.
have also been finalized.

Adequate number of Quality control Staff has
been posted in the purchase centres/mandies for
analysis of the wheat which is being offered in
order to ensure that it is as per quality
specification fixed by the Government of India.

In order to closely monitor the Minimum Support
Price Scheme, Special Control Rooms are set up
in the FCI at their Headquarters as well as
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4

regional offices to collect and compile daily
procurement figures from the State Govern-
ments and other procuring agencies. These
Control Rooms work on 24 hours basis during
the peak procurement season.

(vi) Due care is taken to avoid distress sale by the
farmers below the support prices.

House Building Advance

4857. SHRI R.S.PATIL :
SHRI G. PUTTASWAMY GOWDA :

Will the Minister of FINANCE be pleased to state :

(a) whether State Bank of India and other
nationalized banks have enhanced or likely to enhance
the amount of House Building Advance for its
employees;

(b) if so, the details thereof;

() whether the HBA amount would be enhanced
for Central Government employees keeping in view the
increase in construction cost;

(d) if so, the details thereof, and
(e) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
Public Sector Banks have been issued guidelines on 7th
March, 2001 to modify the limits for House Building
Advance to employees as under :

Pre-revised Limit Revised Limit
Officers Rs.5.0 lacs Rs.7.5 lacs
Clerical Stalff Rs.3.0 lacs Rs.4.5 lacs
Subordinate Staff Rs.2.0 lacs Rs.3.0. lacs

(c) to (e) Keeping in view the recommendations of
the Fifth Pay Commission and other relevant factors
including the increase in cost of construction, the ceiling
of House Building Advance for Central Government
employees was revised on 16.12.97. At present, there is
no proposal for further enhancement of House Building

Advance to Central Government employees.
Package for Dabhol Power Project

4858. SHRI PRAKASH V. PATIL : Will the Minister of
FINANCE be pleased to state :
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(a) whether the Government have directed the
Indian financial Institutions to work out a package for saving
the Dabhol Power Project;

{b) if so, the details thereof, and

(c) the details of response received by the Govern-
ment from the financial institution in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
Financial Institutions are presently discussing among
themselves various alternatives for restructuring the Dabhol
Power Project. In this regard, IDBI being the lead institution,
is also in touch with all concerned viz. the sponsors, Dabhol
Power Company, Mahrashtra State Electricity Board,
Government of Maharashtra, Government of india alongwith
Indian and foreign lenders in order to work out an
acceptable package. All the lenders including the indian
Financial Institutions have constituted a Steering Committee
to discuss various options available and make recommen-
dations to the broad lender group for resolving the current
impasse.

[Translation]

Quota of Foreign Exchange
for going Abroad

4859. SHRI SADASHIVRAO DADOBA MANDLIK : Will
the Minister of FINANCE be pleased to state :

(a) the present quota of foreign exchange to be
provided to a person for a foreign visit;

(b) whether the Government have made any review
regarding the ceiling of foreign exchange to be spent by
a person during the foreign visits;

(¢) whether the proposal in regard to increase the
quota of foreign exchange to be provided to a person for
foreign visits is pending with the Government for a long time;

(d) if so, the details thereof and if not, the reasons
therefore; and

(e) the time by which a decision in this ‘regard 1s
likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b) The
quota has been raised under Foreign Exchange Manage-
ment Act. 1999 which has come into force from 1st June,
2000. The quota has been increased upto US$ 5,000/
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per calendar year for travel abroad and US$ 25,000/~ for
business travel etc. If the amount of foreign exchange
exceeds the above limits prior approval of Reserve Bank
of India is necessary as indicated in Schedule Ill of Foreign
Exchange Management (Current Account Transaction)
Rules.

() No, Sir.
(d) and (e) Question does not arise.
[English]
Closure of Bank Branches

4860. SHRIMATI MINATI SEN : Will the Minister of
FINANCE be pleased to state .

(a) whether it is a fact that many branches including
Regional Offices of United Bank, Indian Bank and United
Commercial Banks have been closed during the last three
years;
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(b) if so, the number thereof, State-wise and bank-
wise; and

(c) the reasons therefore, bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c) The
State-wise number of branches/offices of United Bank of
India, Indian Bank and United Commercial Bank rational-
ized/merged during 1998-99, 1999-2000, 2000-2001 is
given at the statement. These banks have also removed/
rationalized the existing tier structure for streamlining and
expediting decision making process. The Indian Bank and
United Bank of India have removed one tier of zonal offices
while UCO Bank has rationalized its three regional offices.
The merger of branches including regional offices has
been undertaken by these banks as a part of restructuring
exercises.

Statement

Branches/Offices of Commercial Banks Rationalized/Merged/
Converted during 1.4.1998 to 31.3.2001

Bank Name/ 1998-1909 1999-2000 2000-2001
State Name

Branches  Offices Total Branches  Offices Total Branches Offices Total
1 2 3 4 6 7 8 9 10
United Bank of India
Assam - - - - - 2 - 2
Bihar - - - - - 2 - 2
Gujarat - - - - - ;2 - 2
Manipur - 7 - 7
West Bengal - - - - 2 5 - 5
Bank Total - - - - 2 18 - 18
Indian Bank
Andhra Pradesh - - - - - 2 - 2
Delhi - - - - - 1 - 1
Jammu & Kashmir - - - - 9 - _ _
Karnataka - - - 1 1 1 _ 1

Kerala - - -
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1 2 3 4 5 6 7 8 9 10
Maharashtra - - - - - - 1 - 1
Punjab - - - - - - 2 - 2
Rajasthan - - - - - 1 - 1
Tamil Nadu - 1 1 3 1 4 22 - 22
Bank Total - 1 1 4 3 7 30 - 30
UCO Bank

Andhra Pradesh - - - 3 - 3 3 - 3
Assam - - - 1 - 1 - - -
Bihar 1 - 1 3 - 3 - - -
Delhi - 1 1 - - - - - -
Gujarat - - - 1 - 1 1 - 1
Karnataka - 1 1 1 - 1 - 1 1
Madhya Pradesh - - - 3 - 3 1 - 1
Maharashtra - - - 2 - 2 3 - 3
Manipur - - - 1 - 1 - - -
Nagaland - - - 1 - 1 - - -
Orissa - 1 1 2 - 2 2 - 2
Rajasthan - 1 1 1 - 1 - - -
Tamil Nadu * - 1 1 - - - - - -
West Bengal - 1 1 - = - = - -
Bank Total 1 6 7 29 - 29 10 1 "
Grand Total 1 7 8 35 3 38 58 1 59

Export of Wheat

4861. SHRI G. MALLIKARJUNAPPA : Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Union Government's decision to
reduce the price of wheat supplied to exporters has slowed
down exports;

(b) if so, whether prospective overseas buyers are

reluctant to buy Indian wheat at current prices;

(c) it so, the details thereof,

(d) ‘whether the exporters are disappointed with the
frequent changes in prices and policies that have created
uncertainty in the minds of overseas buyers;

(e) if so, whether any concrete action plan is being
considered by the Union Government in this regard; and

) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) Instead of slowing
down, reduction of price of wheat is likely to boost exports.

{b) and (c) Thus the questions do not arise.
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(d) Policy and prices are dynamic instruments.
There is no report of any disappointment and uncertainty
relating to overseas buyers with the Government.

(e) and (f) Thus the questions do not arise.

Transparency in Disinvestment
of PSU’s

4862. SHRI SURESH KURUP : Will the Minister of
DISINVESTMENT be pleased to state :

(a) whether the Government have formulated any
new policy to ensure transparency while disinvesting
public sector units; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN
THE MINISTRY OF "STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE DEPART-
MENT OF ADMINISTRATIVE REFORMS AND PUBLIC
GRIEVANCES OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN
SHOURIE) : (a) and (b) The Government of India is carrying
out disinvestment in its public sector undertakings (PSUs)
in accordance with the prescribed procedure that ensures
complete transparency. The procedure is reviewed from
time to time and modified with a view to accelerate the
process further. At present, to disinvest equity in PSUs
through the strategic sale method, the following broad
procedure is followed:

- Proposals for disinvestment in any PSU, based
on the recommendations of the Disinvestment
Commission or in accordance with the declared
Disinvestment Policy of the Government, are
examined by the Core Group of Secretaries on
Disinvestment (CGD). Thereafter, with the recom-
mendations of the CGD, the proposals are
placed tor consideration of the Cabinet Commit-
tee on Disinvestment (CCD).

- Atter CCD clears the disinvestment proposal,
selection of the Advisors for assisting in
the implementation of the disinvestment
decision, is done through a competitive bidding
process.

- The Advisors assist the Government in prepa-
ration and issue of advertisement in leading
‘ H
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newspapers, for inviting Expression of Interest
(EOI) from prospective strategic partners. In
cases of urgency, EOIl is prepared by Depart-
ment of Disinvestment and issued after approval
of Inter-Ministerial Group (IMG)

After receipt of the EOI, Prospective Bidders are
short-listed, based on objective screening in the
light of the announced pre-qualification criteria/
requirements.

The Advisors, after due diligence of the
PSU, prepare the Information Memorandum in
consultation with the concerned PSU. This
is given to the short-listed Prospective Bidders,
who have entered into a Confidentiality
Agreement.

The draft Share Purchase Agreement or the
Shareholder Agreement are also prepared by
the Advisors, with the help of the Legal Advisors,
and given to the Prospective Bidders for eliciting
their reaction.

The Prospective Bidders undertake due dili-
gence of the PSU and hold discussions with the
Advisors/the Government/ the representatives of
the PSU for any clarifications.

Concurrently, the task of valuation of the PSU
is undertaken in accordance with the standard
national and international practices.

Based on the reactions received from the
Prospective Bidders, the Share Purchase Agree-
ment and Shareholders Agreement are finalised
and after vetting by the Ministry of Law, they are
approved by the Government. Thereafter, they
are sent to the prospective Bidders for inviting
the final binding bids.

After examination, analysis and evaluation of the
bids, the recommendations of the Inter-Ministe-
rial Group (IMG) are placed before the CGD/
CCD for a final decision regarding selection of
the Strategic Partner, signing of the Share
Purchase or Shareholders Agreements and
other ancillary issues.

In the disinvestment process mentioned above,
Department of Disinvestment is assisted at
each stage by an Inter-Ministerial Group (IMG)
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comprising officers from the Ministry of Finance,
Department of Public Enterprises, Department
of Legal Affairs, Department of Company
Affairs, Controller General of Accounts,
the Administrative Ministry/Department
controlling the PSU, apart from the officers
of the Department of Disinvestment and the
Advisors.

- After the transaction is completed, all papers
and documents relating to it are turned over
to the Comptroller and Auditor General of
India for CAG to prepare an evaluation for
sending to Parliament and releasing to the
public

- Recently guidelines have also been issued on
qualifications criteria for Advisors and Bidders,
which would add to the transparency of the
disinvestment process.

Excess Tobacco Production
in Karnataka

4863. SHRI K.E.KRISHNAMURTHY : Will the Minister
of COMMERCE AND INDUSTRY be pleased to state :

(a) whether farmers of Karnataka produced 9
million kilo more tobacco than the allocation in
1999-2000 and 16 million kilo more in 2000-20001,
and

(b) the action proposed by the Tobacco Board to
purchase the entire excess produce?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH) :

(a) and (b) The farmers of Karnataka produced 8.02
- million kilograms of excess tobacco in the 1999-2000
' season and 18.25 million kilograms in the 2000-01 season.
, Permission was granted by Government for the sale of
f.-this excess tobacco on the auction platforms of the
; Tobacco Board, subject to a penalty of 5% and an extra
ffee of Rs. 2 per kilogram. In addition, prosecution action
-is being initiated against growers who have produced
itobacco in excess of the authorised quantity and
unregistered growers who have produced tobacco
 unauthorisedly
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Training to Workers Who
Opt for VRS

4864. SHRI P.S.GADHAVI : Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to
state :

(a) whether the Government have introduced
programmes for counselling training and rehabititation of
workers, who had opted for Voluntary Retirement Scheme
(VRS);

(b) if s0, the detalls of the programme;

(c) whether the Government have been providing
some financial assistance/loan to these workers;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(DR. VALLABHBHAI KATHIRIA) : (a) to (e) Yes, Sir. The
present scheme on Counselling, Retraining and Redeploy-
ment of workers / employees who opt for Voluntary
Retirement Scheme aims at counselling and training for
self-employment. Government provides funds for imparting
such training to them. The trainees would also be assisted
in availing of financial assistance/loans under different
schemes being operated by the commercial banks/financial
inslitutions etc. as applicable, by following the due
procedure.

[Translation)
Programmes on Environment

4865. SHRI JASWANT SINGH BISHNOI : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) the programmes being telecast on various
channels on environment protection all over the
country;

{b) whether the Government propose to screen the
documentary filmed on 363 men-women belonging to
Bishnoi Community in the year 1730 for the protection of

trees;
(c) if so, when; and

(d) if not, the reasons therefor?
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THE MINISTER OF I[INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ) : (a) to
(d) The information is being collected and will be laid on
the Table of the House.

Financial Institution's Investment

4866. DR. SUSHIL KUMAR INDORA :
SHRI RAMJI LAL SUMAN :

Will the Minister of FINANCE be pleased to state :

(a) whether capital is invested in the Private as well
as Govemment companies by the financial institutions
under the control and supervision of the Government;

(b) .+ if so, the extent to which these institutions have
invested 'their capital in the Government as well as private
compaq&s during each of the last three years;

(c) whether guidelines have been laid down for
investing ,capital by these financial institutions; and

(d) it so, the details thereof and names of the
financial institutions who had ignored these guidelines
during the aforesaid period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) and (b)
The information is being collected and will be laid on the
Table of the House to the extent available.

(¢) and (d) There are no specific guidelines for
investment of funds raised by financial institutions from
various sources except in case of infrastructure bonds (Tax
Saving under Section 88 of IT Act) where the amount
borrowed has to be invested in Infrastructure Sector within
three years. IDBI and ICICI have followed the guidelines
in respect of infrastructure bonds by investing the full
amount raised in intrastructure bonds in infrastructure
sector.

Sale of Goods at Higher Prices
by Super Bazar

4867. SHRI RAMDAS ATHAWALE : Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a)  whether the goods in Super Bazars are being
sold at higher rates than the market rates;

(b) if so, the details thereof alongwith the reasons
therefor:
L
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(c)  the steps being taken/proposed to be taken by
the Union Government to bring the rates of these goods
at par with the market rates; and

(d) the number of complaints received by the Super
Bazar in regard to selling of goods at higher rates?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI V. SREENIVASA PRASAD) : (a) and (b) No
Sir.

(c) In view of the above, no steps are required to
be taken by the Union Government.

(d) The Super Bazar has reported that only one
complaint regarding selling of goods at higher rates is
received during the current financial year.

[English]
Overseas ‘Borrowings

4868. SHRI ANNASAHEB M.K. PATIL : Will the Minister
of FINANCE be pleased o state :

(a) whether the automatic approval norms for
overseas borrowings up to $ 50 million are being misused
by the corporates;

(b) if so, the details thereof;

(c) whether the Government propose to change
these norms; and

(d) if so, the details thereof

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! BALASAHEB VIKHE PATIL) : (a) to (d)
The information is being collected and will be laid on the
Table of the House.

Amendments in Narcotics Drugs and Psychotropic
Substances Act, 1985

4869. SHRI SURESH RAMRAO JADHAV : Will the
Minister of FINANCE be pleased to state :

(a) whether the Narcotics Central Board (NCB)
has suggested certain major structurai amendments in
the Narcotics Drugs and Psychotropic Substances Act.
1985;

(b) it so, the details thereof; and

(c) the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) to
(c) The Narcotic Drugs and Psychotropic Substances Act,
1985 was recently amended by the Narcotic Drugs and
Psychotropic Substances (Amendment) Act, 2001 notified
on 9.5.2001.

The Narcotic Drugs and Psychotropic Substances
(Amendment) Act, 2001 has (a) rationalized the existing
sentence structure so as to ensure that drug traffickers who
traffic in significant quantities of drugs are punished with
oeterrent sentences, the addict and others who commit less
serious offences are awarded less serious punishment
(b) restricted the application of strict bail provisions to
those offenders who indulged in serious offences
(c) removed the inadequacies relating to power of
entry, search, seizure, forfeiture of illegally acquired
property etc. and (d) addressed certain obligations specially
in respect of the concept of controlied delivery arising
from the UN Convention Against lllicit Traffic in Narcotic
Drugs and Psychotropic Substances, 1988 to which
India is a party.

Excise Case against Industries

4870. SHRI BRAHAMAND MANDAL :
SHRI NIKHIL KUMAR CHOUDHARY :
SHRI PRAHLAD SINGH PATEL :
SHRI SUBODH MOHITE :

Will the Minister of FINANCE be pleased to
state :

(a) whether the number of cases filed against
different industries by Central Excise Department in indore
(M.P) between 1999 and 2001 regarding evasion of excise
duties;

(b) if so, the details of cases, where amount involves
more than 3 crore;

(c) out of this how many cases were reopened
regarding submission of excise duty of more than 3 crore
as ordered by Excise Department indore (M.P.);

(d) out of this how many cases were taken back;

() whether the Government have received any
complaints regarding above;

0] it so, the details thereof, and

(g) the action taken by the Government on the
complaints?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) and
(b) Yes, Sir. The details of cases involving alleged evasion
of Central Excise duty of more than Rs. 3 crores detected
by officers of Central Excise within the jurisdiction of the
Central Excise Commissionerate, Indore (M.P) @e as

under:
i

Year Number of Amount of duty allegéd to
Cases be evaded (Rs. Crores)

1999 5 58.21

2000 3 24.21

2001 Nil Nil

(c) and (d) After investigation, show cause notices
were issued in all above mentioned cases and they are
at different stages of adjudication/appeal.

(e) to (g) In regard to one case detected during 1999,
which is yet to be adjudicated, some of the Honble
Members of Parliament of this House have written. The
contents of those letters have been noted for appropriate
action.

Money Laundering Scam

4871. SHRI VINAY KUMAR SORAKE : Will the Minister
of FINANCE be pleased to state :

(@) whether a massive money laundering scam has
been unearthed involving Indian Overseas Bank at Port
Blair in the name of celebrities and VIPs.

(b) if so, whether any investigation was conducted
by the Central Bureau of Investigation; and

(c) if so, the findings thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
Central Bureau of Investigation (CBI) has reported that a
case has been registered by the CBI against some officials
of Indian Overseas Bank, Port Blair branch and one private
person who are alleged to have conspired amongst
themselves and opened accounts in the names of fictitious
persons for depositing illegally eamed money to the tune
of Rs. 7 crores. They also issued banks drafts in the names
of fictitious persons including some celebrities to create
Fixed Deposit Receipts of over Rs. 2 crores by abusing
official position.
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[Translation)
Allocation of Foodgrains

4872. DR. BALIRAM : Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state :

(a) the quantity of foodgrains allocated to Delhi
and Uttar Pradesh from the Central Pool during 2000-
2001;

(b)  whether there has been an increasing demand
from these regions to increase the allocation of rice and
wheat to them; and

(c) if so, the steps taken so far to increase the
allocation during the financial year 2001-2002?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) The quantity of
foodgrains (rice and wheat) allocated to Delhi and Uttar
Pradesh from the Central Pool during 2000-2001 under
Targeted Public Distribution System (TPDS) for families
below poverty line (BPL) and families above poverty line
(APL) 1s as under:-

(In ‘000 tonnes)

State BPL APL Total

Delhi Rice - 163.320 163.320
Wheat 24.540 487.140 511.680

Uttar Pradesh Rice 741.628 131.812 873.440
Wheat 1537.660 260.916 1798.576

(b)  No, Sir.
(c) Does not arise.

Disinvestment of National
Fertilizer Ltd.

4873. SHRI C.N. SINGH: Will the Minister of
DISINVESTMENT be pleased to state :

(a)  whether attention of the Govemment has been
drawn towards the news-item published in the “Rashtriya
Sahara” on July 17, 2001 under the caption “Chaar Hazaar
Karore rupayee Kee Sampatti Wale Sansthan Ek Hazaar
Crore Rupayee main beche Jane ki Sajish;
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(b) if so, the details thereof and the reasons
therefor;

(¢) whether the Government have evaluated its
assets in the right manner,;

(d) if so, the details thereof,

(e) the details of the companies which have shown
interest in buying the said plant, and

()  the measures being adopted by the Government
to maintain transparency in the process of disinvestment?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN
THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE DEPART-
MENT OF ADMINISTRATIVE REFORMS AND PUBLIC
GRIEVANCES OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN
SHOURIE) : (a) Yes, Sir.

(b) There is no decisidn to sell National Fertilizers
Limited (NFL) at a low price.

(c) and (d) The valuation of NFL has not yet been
completed.

(e) For Government to realize the best price,
competition is desirable. As such, the less a bidder knows
about who and how many rivals he is bidding against, the
better for Government. It would not, therefore, be desirable
to disclose the names of the participants, price bids etc.

in response to the advertisements, before the transaction
is completed.

(f) The process of disinvestment of Government
equity in NFL is being carried out in accordance with the
declared policy and totally transparent procedures of the
Government. The details of the procedure being followed
for disinvestment of PSUs are as under:-

- Proposals for disinvestment in any PSU, based
on the recommendations of the Disinvestment
Commission or in accordance with the declared
Disinvestment Policy of the Government, are
placed for consideration of the Cabinet Commit-
tee on Disinvestment (CCD).

- After CCD clears the disinvestment proposal,
selection of the Advisors for assisting in
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the implementation of the disinvestment
decision, is done through a competitive bidding
process.

The Advisors assist the Government in
preparation and issue of advertisement in
leading newspapers/magazines/journals, for in-
viting Expression of Interest (EOI) from prospec-
tive Strategic Partners. In cases of urgency, EOI
is prepared by Department of Disinvestment and
issued after approval of Inter-Ministerial Group
(IMG).

After receipt of the EOI, Prospective Bidders are
short listed, based on objective screening in the
light of the announced pre-qualification criteria/
requirements. o

The Advisors, after due diligence ot the
PSU, prepare the Information Memorandum
in consultation with the concerned PSU. This
is given to the short listed Prospective
Bidders, who have entered into a Confidentiality
Agreement.

The draft Share Purchase Agreement or the
Shareholders Agreement are also prepared by
the Advisors, with the help of the Legal Advisors,
and given to the Prospective Bidders for eliciting
their reaction.

The Prospective Bidders undertake due diligence
of the PSU and hold discussions with the
Advisors/the Government/the representatives of
the PSU for any clarifications.

Concu,:rrently. the task of valuation of the PSU
is undertaken in accordance with the standard

national and international practices.

Based on the reactions received from the
Prospective Bidders,the Share Purchase
Agreement and Shareholders Agreement are
finalised and after vetting by the Ministry of Law,
they are approved by the Government. Thereat-
tar, they are sent to the Prospective Bidders for
inviting the final binding bids (Technical and
Financial).

After examination, analysis and evaluation of the
bids, the recommendations of the Inter Ministe-
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rial Group (IMG) are placed before the CCD for
a final decision regarding selection of the
Strategic Partner, signing of the Share Purchase
and Shareholders Agreements and other ancil-
lary issues.

- In the disinvestment process mentioned above,
Department of Disinvestment is assisted at
each stage by an Inter Ministerial Group
(IMG) comprising officers from the Ministry of
Finance, Department of Public Enterprises, the
Administrative Ministry/Department controlling
the PSU, the PSU concerned apart from the
officers of the Department of Disinvestment and
the Advisors.

- After the transaction is completed. all papers
and documents relating to it shall be turned
over the Comptroller and Auditor General of
India; the CAG shall prepare an evaluation
for sending to Parllament and releasing to the
public.

Loan from Fis through
Debenture Bonds

4874. SHRI NAWAL KISHORE RAI :
SHRI RAMJI LAL SUMAN :

Will the Minister of FINANCE be pleased to
state :

(a) whether several industrial houses/companies
had taken loans frcm the Government and Non-
Government financial institutions through the debenture
bonds;

(b) it so, the number of industrial houses/compa-
nies, which took loans through debenture bonds during
1998-99, 1999-2000 and 2000-2001, separately,

(c) the names of those companies out of the above,
which even did not pay interest on the loan amount;
and

(d) the total amount of loan on which interest is not
paid during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (d)
The information is being collected and wili be laid on the
Table of the House to the extent available.
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[English]
Scrutiny of PSUs by CAG

4875. COL. (RETD.) SONA RAM CHOUDHARY :
SHRI CHANDRA BHUSHAN SINGH :

Will the Minister of DISINVESTMENT be pleased to
state :

(a) whether the Government have empowered the
CAG to scrutinise all privatisation deals to find out the
irregularities committed in the deal;

(b) it so, the details thereof;

(c) the cases of privatisation referred to CAG for
scrutinisation;

(d) whether CAG has criticised the Government for
the way the valuation of several PSUs as reported in Times
of India dated July 23, 2001,

(e) if so, the details thereof, and
) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN
THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE DEPART-
MENT OF ADMINISTRATIVE REFORMS AND PUBLIC
GRIEVANCES OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN
SHOURIE) : (a) and (b) The Department of Disinvestment
has requested Comptrolier and Auditor General of India
“to analyse and scrutinise every single disinvestment in
Public Sector Undertaking and send the report to the
Parliament.

() The recordsfiles related to disinvestment
in Modern Food Industries (india) Ltd. and Bharat
Aluminium Co. (BALCO) have been referred to CAG for
audit purposes.

(d) and (e) Issues raised in the news item are not new
and are already within the knowledge of the Government,
On 2nd March 2001, the Government received the
preliminary audit observations regarding disinvestment of
Government equity in Modem Food Industries (India) Ltd.
(MFIL). These were replied in detail by the Department of
Disinvestment on 15th March 2001. After considering the
reply,. CAG has sent the Inspection Report on 6th July

3
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2001. After the Inspection Report of CAG has been replied
to, the CAG will prepare its final report, which is to be laid
before the Parliament in accordance with the prescribed
procedure.

f) Based upon the disinvestment experience of
MFIL and BALCO, the Government has put in place a
transparent procedure including standardization of
nationally and internationally accepted valuation
methodologies.

Demand of Sugar, Rice
and Wheat

4876. DR. RAMKRISHNA KUSMARIA : Will the
Minister of CONSUMER AFFAIRS, FOOD 4ND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Union Government have assessed
the demand of sugar, rice and what for PDS in the country
during the current year;

(b) if so, the details thereof and the extent to which
the shortage of sugar, rice and wheat has been estimated;
and

(c) the steps taken by the Government to meet the
requirement of these items?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) to (c) Allocation
of wheat, rice and sugar under PDS is not demand based.
PDS is not a substitute for the open market but only a
supplement to it.

Under the Targetted Public Distribution System (TPDS)
introduced from June, 97, allocation of wheat and rice were
made to the States/UTs for the familie‘s below poverty
line (BPL) to provide 10 kg foodgrains per family per
month. Transitory allocation of foodgrains (wheat and rice)
was also made for families above poverty line (APL)
equal to the difference between the past 10 years’ annual
average lifting of foodgrains by a State /UT and its
requirement of foodgrains for BPL families. Allocation of
foodgrains was doubled from 10 kg to 20 kg per family
per month for BRL families from April, 2000 which has
again been increased to 25 kg per famity per month w.e.f.
July, 2001 while retaining the allocation for APL population

at the same level as was fixed at the time of introduction
of TPDS.
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The allocation of levy sugar under PDS has been
restricted to BPL population based on population projec-
tion as on 1.3.2000 except in NE States/Hilly States/Island
territories where levy sugar is allocated for the entire
population w.e.f 1.2.2001. Government has also increased
the minimum per capita supply of sugar to eligible persons
under PDS from 425 gm to 500 gm per month in all
States/UTs except the NE States, Hilly States and Island
territories where the minimum norm is 700 gm per head
per month.

Irregularities in Tobacco Board

4877. SHRI K. YERRANNAIDU : Will the Minister
of COMMERCE AND INDUSTRY be pleased to

state :

(a) whether the Andhra Pradesh Tobacco Growers
Association has brought to the notice of the Government
about irregularities in Tobacco Board;

(b) if so, the details thereof;, and
(c) the action proposed to get the matter probed?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH) :
(a) and (b) No, Sir. No irregularities have been reported
in the Tobacco Board by the Andhra Pradesh Tobacco
Growers' Association. However, the Virginia Tobacco
Growers' Association, Guntur, has alleged that certain
irregularities took place during the Karnataka auctions of
2000.

(c) Enquiries have already been conducted by the
Tobacco Board into these allegations. These enquiries have
not revealed any evidence of irregularities by Board
officials.

Disinvestment of PSUs in Rajasthan

4878. DR. JASWANT SINGH YADAV : Will the Minister
of DISINVESTMENT be pleased to state :

(a) the number of Public Sector Undertakings
functioning in the country particularly in Rajasthan, which
are under the active consideration of the Disinvestment
Commission for disinvestment; and

(b)  the time by which these PSUs are likely to be
disinvested, State-wise?
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THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE
DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI ARUN SHOURIE) : (a) According to the Public
Enterprises Survey 1999-2000 Vol.-1 there were 240
Central Public Sector Undertakings (PSUs) in differsnt
States/Union Territories as per their registered offices, as
on 31.3.2000. Disinvestment is currently in progress in
about 27 Public Sector Undertakings and their subsidiaries.
Of these, disinvestment action in three PSUs with
registered offices located in Rajasthan, namely, Hindustan
Salts Ltd., Hindustan Zinc Ltd., Instrumentation India Ltd.,
in the State of Rajasthan are under active consideration
of the Government. No PSU, with registered office located
in Rajasthan, is under active consideration of the
Disinvestment Commission.

(b) The disinvestment process is in different stages
of consideration. As the completion of any disinvestment
transaction depends on a number of factors like number
of bidders, time taken by bidders in due-diligence, terms
and conditions of sale, time taken to arrive at the agreed
transaction documents etc., it is not possible to precisely
indicate a time frame for completion of any disinvestment

transaction.

Revival of Public Sector Enterprises

4879. SHRI S.D.N.R. WADIYAR :
SHRI PRABHAT SAMANTRAY :

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state :

(a) whether the proposal to restructure some public
sector enterprises are pending with Government;

(o) if so, the details thereof,

(c)  whether the Hindustan Cables, Hindustan Paper
Corporation Limited and HMT Limited are some of those
PSEs;

(d) it so, what would be the financial implication of
the restructuring plan; and

(e) the steps taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (DR.
VALLABHBHAI KATHIRIA) : (a) to (e) It has been
the constant endeavour of the Government to restructure
and revive the CPSUs.. Under the present arrangements,
BIFR decides the viability and sanctions rehabilitation
plans for revival of sick industrial PSUs under the provisions
of Sick Industrial Cormpanies Act. For other CPSUs,
the concerned administrative Ministries / Departments
explore various options for restructuring of the enterprises
under their control on case to case basis. This is an
ongoing effort. In the specific cases of Hindustan Cables
Ltd. and HMT Ltd., the Government have sanctioned
restructuring plans. Delails of these plans are given in the
statement attached. A restructuring plan for Hindustran
Paper Corporation Ltd. was sanctioned in 1996 and
implemented. A fresh proposal for further restructuring is
under consideration.

Statement

S. PSU Date of Fresh iniusion Write off Conversion

No. sanction of fund (Rs. cr.) of loan
(Rs.Cr.) into equity
(Rs. cr.)
1. HCL Jan. 99 143.00 122.66 167.12
2. HMT July 2000 294.65 12.74 39.70
Non-Taritf Barriers by Japan
4880. SHRI RAMANAIDU DAGGUBATI : Will the

Minister of COMMERCE AND INDUSTRY be pleased to
state .

(@)  whether the Indian Government have urged
Japan to withdraw the 20 per cent withholding tax, which
is hampering software exports from India;

(b) it so, whether the Government have also called
for resolving the issue of non-tariff barriers being imposed

by Japan on Fruits and Vegetables imported from India;
and

{c) if so, the extent to which Japan has agreed to
consider India's request?

THE MINISTER OF STATE IN THE MINISTRY
OF COMMERCE AND INDUSTRY AND MINISTER
OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
DIGVIJAY SINGH) : (a) to (c) Yes, Sir. Both these issues

are being pursued by Govemment ot India for early.

resolution. g
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Export of Chrome Ore
and Iron Ore

4881. SHRI PRABHAT SAMANTRAY :
SHRI ANANTA NAYAK :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the public and private sector agencies, which
are procuring Iron ore, Chrome ore, Manganese and
Bauxite from various States for export purposes;

(b) the total quantum of these minerals procured
by these agencies for export purpose during the Eigth
and Ninth Five Year Plan period so far, agency-wise;
and

(c) the details of exports of these items made by
these agencies during the above period year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH):
(a) MMTC, in the public sector, is the canalizing agency
for export of iron ore, manganese ore and chrome ore. It
procures these ores in the States of Madhya Pradesh.
Chattisgarh, Bihar, Orissa, Karnataka, Goa and Maharashtra.
The major private sector agencies involved in the mining
and procurement of these ores for export purpose are
M/s MSPL Ltd., Hospet, M/s Rungta Mines Ltd., Chaibasa,
M/s Misrilal Mines Pvt. Ltd., Calcutta, M/s Sesa Goa Ltd.,
Panjim, M/s A. Narrain Mines, Chitradurga, M/s Essel
Mining Pvt. Ltd., Calcutta and M/s Sarawagi Mining Pvt.
Ltd., Andhra Pradesh.

(b)  The total quantity of lron ore, Manganese ore
and Chrome ore procured by MMTC, in the public sector,
for export purpose during the Eighth Five Year Plan Period
{1992-93 to 1996-97) is 525.89, 15.90 and 14.73 lakh
metric tonnes, respectively, and during the Ninth Five Year
Plan Period {1997-98 to 2001-02 (upto 31.7.2001)
(provisional)} is 524.27, 12.56 and 13.69 lakh metric tones
respectively. MMTC did not procure Bauxite during
these periods. However, with respect to private sector
agencies, Government of India does not maintain
information on agency-wise procurement of ore/mineral for
export purpose.

(c) The details of export of iron ore, chrome ore,
manganese ore, and bauxite, both by the public and
private sector, are given as under:
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(Quantity in Lakh Metric Tonnes; Value in Rs. in Lakhs)
Iron Ore & Concentrates Chrome Ore Manganese Ore Bauxite
Eighth Plan Qty. Value Qty. Value Qty. Value Qty. Value
1992-93 222 110408 3.9 7886 2.1 3079 25 2527
1993-94 269 137365 3.1 7352 29 3803 2.3 882
1994-95 261 129763 4.9 10273 28 3457 1.0 303
1995-96 317 172166 3.5 16084 2.4 2972 1.5 463
1996-97 276 170644 57 22541 3.1 4808 1.0 504
Ninth Plan
1997-98 295 176966 4.4 14900 2.6 4300 0.9 314
1998-99 223 161550 4.9 17642 1.0 1898 1.0 2414
1999-2000 157 117532 71 17171 0.8 1979 6.0 3027
2000-01 209 162933 6.6 18181 Not Available 5955 12.5 12507

(Provisional)

Disinvestment. of NALCO

4882. SHRI GANTA SREENIVASA RAO : Will the
Minister of DISINVESTMENT be pleased to state :

(@) * whether the Government have a proposal to go
in for the disinvestment of NALCO;

(b) is so, whether the process has been started;
()

(d) the amount expected to be earned from the
disinvestment of NALCO?

if so, the details thereof, and

THE MINISTER OF STATE OF THE
DEPARTMENT OF DISINVESTMENT AND THE MINISTER
OF STATE IN THE MINISTRY OF PLANNING,
MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION,
MINISTER OF STATE IN THE DEPARTMENT
OF ADMINISTRATIVE REFORMS AND PUBLIC GRIEV-
ANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIEY):
(a) No, Sir. No decision about disinvestment in NALCO has
been taken.

(b) to (d) Do not arise.

Restoration of Duty Free Benefit
to India by USA

4883. SHRI VIRENDRA KUMAR .
SHRI A. VENKATESH NAIK :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether United States of America has an-
nounced restoration of duty free benefit for some items
exported from India;

(b) if so, the details thereof and the time by which
duty tree benefits are likely to be restored; and

(c) the total amount of investment involved annually
in these items?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH):
(a) and (b) Yes Sir. United States of America has
announced restoration of duty free benefits for 42 items
exported from India to USA in the jewelry, leather, textiles,
agricultural and other sectors. These benefits will be
restored only after the issuance of formal notification by

USTR.
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(c) The value of Indian export of these items to USA
is around US $ 691.6 million for the year 2000.

Visit of US Trade Representative

4884. SHRI RAMSHETH THAKUR :
SHRI A. VENKATESH NAIK :

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) whether the US Trade Representative Robert
Zoellick had recently visited India;

(b) if so, the details of discussion held with him;
(c) the outcome of the discussion;

(d) whether the Government have discussed the
issue. regarding restrictions on steel and textile imports
imposed by the USA; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH):
(a) to (c) The US Trade Representative (USTR) Mr. Robert
Zoellick has visited India during the period from 8th to
10th August, 2001. The Commerce and Industry Minister
(C&IM) had discussions with the visiting USTR on
various WTO issues in the wake of forthcoming Ministerial
Conference of WTO to be held from 9-13 November,
2001 at Doha, Qatar. During discussions, CIM explained
to USTR the Indian opposition to the inclusion of any
new issues into the agenda of WTO unless there
is a convergence in the views of the WTO membership.
The CIM also exhorted the USTR to take lead in
the resolutin of the implementation related concerns of
the developing countries and not press for the launch
of a ~new round of negotiations. USTR, however,
during discussions said that a new round of negotiations
would be good for developing countries including India
and that India should engage in the process of
the launching of the new round so as to be able to
influence the process. The USTR, offered the US
cooperation on agriculture, services, e-commerce and
environment on which according to him, there was a
broad commonality of approach between India and US.
USTR also said that in view of growing understanding and
the strategic partnership, India and US should continue
their dialogue on WTO issues. +
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(d) and (e During the various formal and informal
discussions, covering bilateral trade relations India had
emphasized the need for giving increased market access
to Indian exports of various items including steel and textile
items. The USTR noted India’s concerns in this regard for
appropriate action.

Double Taxation Treaty
with Austria

4885. SHRI ASHOK N. MOHOL : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government of India and Austria
have signed new Double Taxation Avoidance treaty;

(b) if so, the details thereof;

(c) the time by which the above agreement would
come into existence; and

(d) its likely impact on trade?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI GINGEE N. RAMACHANDRAN) : (a) and
(b) Yes, Sir. The revised Double Taxation Avoidance
Convention (DTAC) between India and Austria was
signed at Government level on 8th November, 1999
in Vienna. The Instruments of Ratification of the revised
DTAC were exchanged on the 6th August, 2001 at
New Delhi.

() The revised DTAC shall enter into force on
the 5th September, 2001 and its provisions shall take
effect in India from ,01.04.2002 and in Austria from
01.01.2002.

(d) The DTAC seeks to provide a fresh impetus to
the mutual flow of investment, technology, trade and
services between the two countries.

Disinvestment of PSU’s
in Orissa

4886. SHRI ANANTA NAYAK : Will the Minister of
DISINVESTMENT be pleased to state :

(a) the details of the Central Sector Public Sector
Undertakings (PSUs) in Orissa which are facing a serious
financial crisis;

(b)  whether the Government have a proposal for the
disinvestment of any of those PSUs; and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, MINISTER OF STATE IN THE DEPART-
MENT OF ADMINISTRATIVE REFORMS AND PUBLIC
GRIEVANCES OF THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS (SHRI ARUN
SHOURIE) : (a) As per Public Enterprise Survey 1999-
2000, the following are the Central Public Sector
Undertakings with their registered offices in the State of
Orissa, which are in loss;

S. Name of PSU Net Profit/Loss

No. for 1999-2000

(Rs. Lakhs)
(i) Paradeep Phosphates Limited - 10525
(i)  Utkal Ashok Hotel Corporation Ltd. - 103
(i) Orissa Drugs and Chemical Ltd. - 97

{b) and (c) Of the three-loss making companies, the
process of disinvestment is in progress in the case of
Paradeep Phosphates Limited. Utkal Ashok Hotel
Corporation Limited is a joint venture of India Tourism and
Development Corporation (ITDC) and Orissa Development
Corporation. The process of disinvestment in this company
has not yet been taken up.

Modernisation of Irrigation Tanks

4887. SHRI G. PUTTA SWAMY GOWDA :
SHRI SUBODH MOHITE :

Will the Minister of FINANCE be pleased to state :

(a) whether some State Governments have re-
quested financial assistance from the National Bank of
Agriculture and Rural Development for modernization of
irrigation tanks;

(b) it so, the details thereof, State-wise;

(c) the number of proposals which have been
cleared and financial assistance provided to State
Governments:

(d) the proposals which are still pending for
clearance; and
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(e) the reasons for their delay?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) to (c)
National Bank for Agriculture and Rural Development
(NABARD) has reported that some State Governments
have requested for financial assistance from it for
modernisation of irrigation tanks. The State-wise details of
the number of proposals received, cleared and the finan-
cial assistance provided by NABARD are given below:

(Rs. In Crores)

S. Name of No. of No.of Amount Amount
No. State Proposals proposals of Loan Dis-
Received Sanc- Sanc- bursed
tioned tioned
1. Andhra Pradesh 127 Nil Nil Nil
2. Tamil Nadu 7 1 13.20 -
3. Karnataka 34 4 1.06 0.78

(d) and (e) NABARD has reported that 127 proposals
of Andhra Pradesh Government, 6 proposals of Tamil Nadu
Government and 30 proposals of Karnataka Government
have been sent for recasting and additional information on
the proposals. These are pending for want of information
on various aspects like registered ayacut, encroachment
status, sections and plans of items proposed for repair/re-
constructions, non-conformity to the norms for modernisation
of tanks, etc.

Audit Committee for Banks

4888. SHRI RAMJEE MANUJHI : Will the Minister of
FINANCE be pleased to state :

(a) whether any instructions have been issued by
RBI to banks to form an Audit Committee of the Board
(ACB) to supervise the internal inspection and audit system
in banks;

(b) if so, the reasons for forming such a Committee;

(c) the number of banks both in public and private
sector who have followed the instructions and formed the

ACB; and

{d) the action the Government propose 10 take
against all such banks who have not yet formed ACB?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Yes
Sir.

(b) The Audit Committees have been formed to
oversee the operation of the total Audit function and to
review internal inspection of the bank and to specially
focus on inter-branch adjustment accounts, unrecanciled
long outstanding entries in inter-bank accounts and
nostro accounts, arrears in balancing of books various
branches, frauds, and all other major areas of house-
keeping.

(c) and (d) The information is being collected and will
be laid on the table of the House.

Dues from Accredited Agencies

4889. SHRI RAGHUNATH JHA : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a)  whether the CAG in its report No. 2 of 1998 for
the year ended 31 March, 1997 in paragraph 11.12
regarding deficiency in the system of billing and monitoring
of the collection of dues for advertisements, telecast by
the accredited agencies and negligence of the Doordarshan
Kendras pointed out crores of rupees remaining delayed
for months;

(b) if so, whether the Government had look into
those matters and taken any action;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ) : (a)
Paragraph No. 11.12 of C&AG Report No. 2 of 1998 is
on the subject of non-recovery of outstanding dues and
delays in payment of dues for advertisements telecast by
accredited agencies and negligence of Doordarshan in
realizing the delayed payments.

(b) and (c) .Prasar Bharati have intimated that
following steps have been initiated for recovery of
oulstanding dues:

1 Decentralisation of payments, viz. respective
kendras have been authorised to receive
payments from agencies. ¥

AUGUST 24, 2001

to Questions 184

2. Bills are being raised by kendras within
a fortnight and vigorous follow-up action is
being taken for recovery of outstanding dues.

3. Agencies with outstandings are being put on
advance payment and are being asked to submit
the payment plan so as to clear the outstandings
in 3-4 instaliments.

4. No fresh programme/extension of programme is
being given to the defaulting agencies.

5. In cases of non-compliance with payment
instructions, programmes to be taken off the air
with measures for suitable action against the
defaulting agency.

(d) Does not arise.
Payment for Imports

4890. SHRI PRABHUNATH SINGH : Will the Minister
of FINANCE be pleased to staté :

(a) whether under the head suspense account for
purchases abroad, in accounts of Government huge
amounts are due from the Importers although
the Government has already made payment for the
importers;

(b) if so, details of the payment outstanding as on
June 30, 2001;-

() by when it is likely to be recovered from the
importers;

(d) the officials responsible for this:

(f) whether any responsibility has been fixed on
them; and

(g) it not, reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Yes, Sir.
In the case of externally aided projects where the donors
pay directly to the foreign suppliers by debiting the loan
account, the Project Implementing Agencies in Central/
State Government autonomous bodies and PSU's are

required to deposit the rupee funds to the credit of
Government of india.

(b) The dues from ditferent Project Implementing
agencies was Rs. 1514.49 crores as on 30th June 2001.
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Details of major amounts-outstanding Project Implementing
agencies-wise, is given in the statement attached.

(c) Rupee deposits by various Project Implement-
ing agencies on:account of direct payment to foreign
suppliers/consultants against external assistance is
a continuous process. In case of non-deposit of
rupee equivalent on the value date of payment to
the foreign suppliers/consultant, Project Implementing
agencies other than those in Central/State Governments
are presently required to pay interest at the rate of 12%
on the amount due for the first 90 days from the date of
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payment to the foreign supplier and 15% thereafter in
respect of dues from various Project Implementing
agencies for the past periods, the matter is being pursued
with all concerned including the administrative Ministries
for expeditious settiement.

(d) to {g) Responsibility for ensuring timely deposit
rests with Project Implementing Agencies. As recovery of
dues is a continues process and is being pursued with
all concerned, no action for fixing responsibility is called
for at this stage.

Statement

Importer dues as on 30-Jun-2001

Sl Importer Name Outstanding
No. (Rs. in Crores)
1 2 3
1. Andhra Pradesh State Electricity Board, AP. 8.79
2. Andhra Pradesh Transmission Co. Ltd. 6.66
3. Deptt. of Agriculture Research and Education, Delhi 34.77
4. Bhilai Steel Plant U.51
5. Banaras Hindu University 5.66
6. Bokaro Steel Plant 0.02
7. Bakreshwar Thermal Power Project, West Bengal 32.42
8 Cancer Institute Adyar, Chennai 0.08
9. Chief Conservator of Forests, AP. 0.02
.04
10. Chief Conservator of Forests (TAP), TN. 0.0
. 1.94
" Central Electricity Authority
0.19
12. Continental Float Glass Ltd. 1
23.39
13 Coal India Limited, (WB)
0.04
14. CMAL. Delhi
0.87
15, CMPDI, Ranchi
i & Sew. Board 18.95
16. Chennai Metropolitan Water Supply .
i i 0.04
17. Commissioner of Fisheries, Gandinagar. Gujarath
: 0.02
18. Commissioner of Fisheries & Aquarium, Mumbai
0.37

19, Cochin Port Trust
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1 2 3
20. Chennai Port Trust 20.06
21 Commissioner of Rural Development, Andhra Pradesh 12.04
22. Delhi Electric Supply Undertaking, Delhi 7.93
23. Government ot India, Dis-investment Commission 1.78
24, Department of lrrigation & Public Heaith 16.98
25. Director of Sericulture Project, MP. 1.77
26. Department of Energy 0.49
27. Department of Tele Communications 2.75
28. District Poverty Initiative Project 1.46
29. Department of Sericulturre 2.69
30. DWSSDU (MCD), Delhi 28.42
31. The Fertilizers & Chemicals Travancore Limited 0.46
32 Min. of Finance (DEA) 3.57
33. Fertilizer Corporation of India ’ 0.20
3. Family Health Support, Maharashtra 0.63
35. Fisheries, State Project Unit, Bihar 10.67
36. Gas Authority of India Limited 0.08
37. Grid Corporation of Orissa Ltd., Orissa 12.19
38. GOVERNMENT OF GUJARAT 0.04
39. Helicopter Corporation of India 67.24
40. HINDUSTAN COPPER LIMITED 2.35
41, Housing Urban Development Corporation 2.64
42. Haryana Vidyut Prasaran Nigam Limited 1.03
43. Indian Bureau of Mines Nagpur 11.89
44, INDIAN COUNCIL OF AGRL. RESEARCH INST. 1.12
45, INDIAN COUNCIL FOR FORESTRY RES. & EDU. EXTN., UP 2.77
46. Institute of Child Health Hospital for Children 0.30
47. Indian Farmers Fertilizer Cooperative Limited 1.40
48. ITI. Naini, Allahabad 0.05
49. J&K Cable Car 0.16
50. Jhanjra Bhilai Steel Plant

0.09
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51. Kerala Forestry Project -KA 0.72
52. Kudankulam Nuclear Power Project 13.45
53. KRIBHCO Rain Farming & Eastern & Western Ghat Project 0.71
54. Karnataka Urban Infra. Dev. Finance Corporation 1.13
55. Lakshadeep Administration 0.57
56. Lady Hardinge Medical College & Associated Hospitals 16.29
57. Mysore Cements Ltd. 0.43
58. Ministry of Health & Family Welfare 0.02
59. Minerals & Metals Trading Corporation 1.44
60. Ministry of Agriculture, Deptt., of A.H.D. 28.33
61. Ministry of Mines & Minerals, Deptt. of Coal 0.02
62. Ministry of Environment & Forests 1.52
63. Ministry of Health & Family Welfare 27.37
64. Ministry of Home Affairs, New Delhi 0.23
65. Ministry ot Power, (IPC-Il) 1.72
66. Ministry of Railways 5.43
67. Ministry of Surface Transport 28.96
68. Ministry of Tourism 8.77
69. Ministry of Water Resources, New Delhi 1.04
70. Mysore Paper Mills Limited 0.91
. Metro Railways, Calcutta 0.10
72. National Aids Contro|10rganisation. MOH & FW 0.47
73. National Highway Authority of India, Delhi 0.79
74. Narmada Water Resources & Water Supply Deptt., 0.26
74, OIL AND NATURAL GAS COMMISSION 6.79
76. Power Grid Corporation of India Ltd. 326.87
77. PHED Manipur 0.31
78. Public Health Engg. Deptt., RJ. 0.63
79. Pawan Hans Ltd. 57.44
80. Finance & Planning (PMU) Deptt., ‘AP. 18.15
81. Pyrites, Phosphates & Chemicals Ld. 24.95
82. Paradip Port Trust 9.00
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83. Public Works Department, Manipur 0.46
84. Road & Building Deptt., Gujarat on
85. Rail Coach Factory Kapurthala 0.19
86. Rural Dev. (PC) Department Kerala 0.80
87. RURAL ELECTRIFICATION CORPORATION 0.45
88. Rashtria Ispat Nigam Ltd. (VSP), Vishakapatnam 0.60
89. Rail Coil Spinning, Sithouli 0.7
90. Rayala Seema Power Project 57.35
91. Sanjay Gandhi Post Graduate Institute of MS-UP 6.07
92. Technology Dev. & Information Company Ltd. 0.07
93. Tamilnadu State Electricity Board 0.51
94. Uttar Pradesh State Electricity Board 22.67
95. Anpara Power Transmission System, UPSEB 28.20
96. VIDESH SANCHAR NIGAM LIMITED-BOMBAY 2.52
97. Vishakhapattanam Steel Plant. 1.10
98. West Bengal Power Dev. Corpn. Ltd., WB 66.80
99. Water Resource Development, Punjab 0.15
100. Others 391.01
Total Du 1514.49

Save Grain Compaign

4891. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a)  whether large quantity of foodgrains are lost at
pre-harvest and post-harvest stages;

(by if so. the factors responsible for the same;

(c) whether Save Grain Campaign (SGC) has
helped to save the foodgrains; -

(d) it so. whether the Union Government propose
to declare the SGC as national programmes;

(e) f so, the details thereof and if not, the reasons
theretor. and

(f) the other remedial measures being taken by the
Government to save grains in pre-harvest and post-harvest
season?

THE MINISTER OF STATE IN THE MINISTRY OF

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION (SHRI SHRIRAM CHAUHAN) : (a) Yes, Sir.

(b)  The foodgrains are lost at pre and post harvest
stages by insects, pests, diseases, rodents, moisture, birds
micro-organisms etc.

(c) Yes, Sir.
(d)  No, Sir.

(e) SGC is having a mini set up at regional level
and has 17 field stations situated in different States. It is
working as a catalytic agem to spread the message of
scientific storage of foodgrains at farm level in close

collaboration with the State Government, NGOs and
corporate offices.

() To save the crops from pre-harvest losses.
a Central Sector Scheme entitled “Promotion of Integrated
Pest Management” (IPM) is being implemented by the
Department of Agriculture and Cooperation. The
main activities of the IPM scheme are pest and disease
moni-toring, production and release of biocontrol
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agents and training of Agricultural Extension Offices and
farmers.

Besides, the Food Corporation of India (FCI) and State
Food Agencies procure the foodgrains and take adequate
measures to minimise losses during handling, storage and
transportation.

Permission to Raise Equity

4892. SHRI PRAVIN RASHTRAPAL : Will the Minister
of FINANCE be pleased to state :

(a) whether the SEBI has given permission to enter-
tainment and media group of companies to raise equity
through book building process at exorbitant prices without
veritying their financial performance and track record;

(b) if so, the names of companies given permission
by SEBI during the last two years;

() the price at which these companies were
allowed to raise equity and state their current price of
share;

(d)  whether small investors have lost huge money
in these companies due to SEBT's nexus with the
promoters of these companies,

(e) if so, whether Government would entrust the
cases of these companies to CBI; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Under
the SEBI Disclosure and Investor Protection guidelines, all
companies including entertainment and media group
companies can avail of the book building process.

Under the normal and the book building processes,
companies car fix the prices and SEBI's approval is not
needed. SEBI only examines for compliance with disclo-
Sure norms.

(b) to (d) The information is being collected and will
be laid on the Table of the House.

(e) and (f) SEBI has intimated that the companies have
complied with the disclosure guidelines and presently
there is no case contemplated for reference to CBL.

Guidelines for Initial Public Offer

4893. PROF. UMMAREDDY VENKATESWARLU : Wil
the Minister ot FINANCE be pleased to state
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(a)  whether there are no guidelines issued by the
RBI for banks to provide financing for IPO;

(b) whether Financial Institutions have been taking
advantage of this lapse; and

(c) if so, the steps taken to formulate some interim
rules for loaning to IPOs?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) In terms
of Reserve Bank of India's (RBI) circular dated May 11,
2001, banks have been permitted to grant maximum
amount of advance of Rs. 10 lakh to an individual for
subscribing to Initial Public Offerings (IPOs). Banks are not
permitted to extend finance to corporates for investment
in IPOs of other companies. These guidelines further
stipulate that banks should not provide finance to NBFCs
for lending to individuals for subscribing to IPOs. Banks
have also been advised to include finance extended for
IPOs as an exposure to cadital market for the purpose of
arriving at 5% ceiling prescribed for banks’s exposure to
capital market.

(b) and (c) RBI has reported that no lapses in
regard to banks' funding of IPOs have come to its notice.
However, RBI have advised banks having exposure to
capital market in excess of 5% ceiling to submit time
bound plan for gradually reducing their excess exposure
to capital market in line with 5% prudential ceiling
prescribed by it.

Disinvestment in BALCO

4894. SHRI VILAS MUTTEMWAR
SHRI GUNIPATI RAMAIAH :
SHRI VINAY KUMAR SORAKE :

Will the Minister of DISINVESTMENT be pleased to
state :

(a) whether the Government have disqualified
Sterlite from bidding for any private sector company
including Hindustan Zinc and Hindustan Copper Ltd:

(b) whether the rejection of Sterlite’s Expression
of Interest is based on the new guidelines framed by
the Cabinet Committee on Disinvestment, which provides
for barring bidders indicated by market regulator:

(c) it so. whether these guidelines were in force
when Sterlite’s bid for BALCO was accepted;

(d) it so, the details thereof. and
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(e) the adverse effect of SEBI's such decision on
videocon’s attempt to bid for Indian Airlines and the
Sterlite’s acquisition of BALCO?

THE MINISTER OF STATE OF THE DEPARTMENT OF
DISINVESTMENT AND THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING. MINISTER OF STATE IN THE
MINISTRY OF STATISTICS AND PROGRAMME IMPLE-
MENTATION, MINISTER QF STATE IN THE DEPARTMENT
OF ADMINISTRATIVE REFORMS AND PUBLIC GRIEV-
ANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE)

(a) and (b) In terms of the “Guidelines for qualification
of Bidders seeking to acquire stakes in Public Sector
Enterprises through the process of disinvestment” issued
on 13.7.2001, and in view of the SEBI's order dated
19.4.2001 against Sterlite Industries (India) Ltd., barring it
from accessing the capital market for a period of two years,
show cause notices were served on Sterlite Industries
(India) Ltd. with reference to its “Expressions of Interest”
for disinvestment in Hindustan Zinc Ltd. and Hindustan
Copper Ltd. (Phase ). Replies of Sterlite Industries (India)
Ltd. to these show cause notices have been received and
these are being examined.

(¢) No. Sir.
(d) Does not arise.

(e) Videocon International Ltd. has withdrawn from
the bidding process of Indian Airlines. The transaction
related to strategic sale of 51% equity in BALCO to Sterlite
Industries (India) Ltd. was completed on 2.3.2001, wel
before SEBI issued its order dated 19.4.2001 against M/
s Sterlite Industries (India) Ltd. Therefore, there can be no
adverse affect of SEBI order on BALCO transaction.

[Translation]
Procurement of Foodgrains By FCI

4895. SHRI RAJO SINGH : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a)  the quantum of rice, wheat and other foodgrains
procured by the Food Corporation of India during the last
three years, year-wise and in the current year, State-wise;

(b) the quantum of foodgrains perished in the
godowns of the Food Corporation of India during each of
the last three years State-wise; and

{c)  the steps taken by the Government to prevent
such loss?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DlSTFllBU-
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TION (SHR!I SHRIRAM CHAUHAN) : (a) The State-wise
procurement of rice, wheat and coarsegrains by the Food
Corporation of India (FCI) during the Marketing years
1997-98 to 2000-02, till 20.8.2001, is given in the
statement attached.

(b) The storage losses in foodgrains (wheat, rice
and paddy in terms of rice) in the godowns of the FCI for
the last three years is as follows:-

(Quantity in Lakh MT)

Year Quantity of loss
1997-98 1.81
1998-99 1.51
1999-2000 1.60

(c) The following measures have been taken by
Government to reduce the losses:-

(i) Adoption of 50 Kg. packing in a phased
manner.

(ii) Improvement in size ‘and quality of gunnies.
(iii) Encouraging machine stitching of bags.

(iv) Double line machine stitching of bags.

(v) Installation of weigh bridges.

(iv) Administrative measures such as tightening of
security at depots, intensifying surprise checks,
ensuring regular stocks verification etc.

(vii) Induction of CISF at vulnerable depots to curb
theft and pilfergge.

(viii) Not to place godowns under the charge of
officials whose antecedents are doubtful.

(ix) Streamlining procedure and documentation for
prompt investigation and .fixing responsibility
Inspection of deposits by Senior Regional
Manager ‘and District Managers.

(x) Speeding up of “write off” cases and fixation of
responsibility wherever called for.,

(xi) Inspectign of deposits by Senior Regional
Manager and District Managers.

(xii) Inspection of weigh bridges by Joint Manager
(Mechanical) and District Manager.

(xiii) Identification of vulnerable points.
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[English]
UGC Programmes

4896. SHRI A. BRAHMANAIAH : Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state :

(a)  whether the Doordarshan is going to drop all
UGC programmes in favour of religious and other
programmes,

(b) whether the UGC and other educational
organisations have been informed of this policy:

(c) if so, their reaction to it

(d) whether any sponsor has been selected for
telecasting educational programmes by Doordarshan;

(e) it not, whether any effort has been made by
Doordarshan to find commercial or otaer sponsors to fund
such activity; and

(f) the other steps taken/ being taken by the
Government to continue the educational programmes on
Doordarshan?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRIMATI SUSHMA SWARAJ) : (a) No, Sir.

(b) and (c) Do not arise.

(d) and (e) No sponsor has, so far, come forward to
commercially fund educational programmes.

H it has been intimated by Prasar Bharati that
Doordarshan has undertaken a restructuring exercise of
its programming on DD-National Channel, with a view to
meeting its n&ndate as a Public Service Broadcaster and
to ensure that it is in a position to generate revenue to
gradually become self-supporting. They are, discussing
with the Ministry of Human Resource Development, the
future telecast arrangements of educational programmes
ot ‘Gyan-Darshan’ Channel produced by various agencies
like UGC. IGNOU, CIET etc.

Non-Plan Expenditure

4897. SHRI J.S.BRAR : Will the Minister of FINANCE
be pleased to state :

(a) the actual non-plan expenditure in 2000-2001;

(b) the estimate of non-plan expenditure during
2000-2002;
b d
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(c) the steps that are being taken to reduce non-
plan expenditure during 2001-2002;

(d) whether non-plan expenditure is monitored on
monthly basis; and

(e) if so, the chances of achieving reduced
expenditure on non-plan expenditure during, 2001-20027

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI BALASAHEB VIKHE PATIL) : (a) Non-plan
expenditure during the year 2000-2001 was Rs. 2,36,142
crore (provisional);

{b) Non-plan expenditure during 2001-2002 is
estimated at Rs. 2,75,123 crore;

(c) Various initiatives to effect economy in non-plan
expenditure have been mentioned in Finance Minister's
budget speech (para 79, 80 and 81) while presenting the
Union Budget for the year 2001-2002;

(d) and (e) Trends in non-plan expenditure are
reviewed every month. All efforts*are being made to ensure
that non-plan expenditure is within the approved budget
estimates.

Antyodaya Yojana

4898. SHRI NARESH PUGLIA :
SHRIMATI SHYAMA SINGH :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-item captioned “States fail to
implement Antyodaya Yojana Scheme” appearing in the
Indian Express dated 27 July, 2001;

(b) if so, the details of the facts reported therein;

(c) whether the State Governments have urged the
Union Government to bear the transportation and distribu-
tion costs for the supply of foodgrains under the scheme,;

(d) if so, the reaction of the Union Government
thereto; and

(e) the time by which a decision is likely to be taken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
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DISTRIBUTION (SHRI SHRIRAM CHAUHAN) : (a) and (b)
Yes, Sir. The news paper report on ‘States fail to implement
Antyodaya Anna Yojana' gives the position of implemen-
tation of Antyodaya Anna Yojana (AAY) in Arunachal
Pradesh, Manipur, Nagaland, Tripura, Assam, Jammu and
Kashmir, Delhi, Meghalaya, Guijarat, Haryana, Maharashtra
and Andaman and Nicobar Islands. The Antyodaya Anna
Yojana has so far been implemented in 15 States and 3
Union Territories. The status of implementation of AAY in
the country as reported by the State Governments is given
in the statement attached.

(c) to (e) Some State Governments have raised the

issue regarding the burden of additional expenses towards -

transportation and dealers margins in respect of foodgrains
distributed under Antyodaya Anna Yojana (AAY). Flexibility
has been given to the States Governments/UT Adminis-
trations in the matter of fixing the margin for the fair price
shops by removing the restriction that the difference
between the Central Issue Prices (CIP) and Retail Issue
Price (RIP) should be within 50 paise per kg. for distribution
of foodgrains to BPL families under TPDS. However, the
States/UTs have been requested to retain the end retail
price for Antyodaya beneficiaries at Rs.2/- a kg for wheat
and Rs.3/- a kg for rice. The Government of India is already
reimbursing road transport cost on actual basis for lifting
of foodgrains from the base depots of FCI to the designated
PDCs under the Hill Transport Subsidy (HTS) scheme for
BPL foodgrains to the North Eastern States and hilly States.
This will also be applicable for foodgrains lifted under AAY
for Antyodaya beneficiaries.

Statement

Status of Implementation of Antyodaya
Anna Yojana
(As on 14.8.2_'001)

1. Andhra Pradesh The State Govt. has identified 6.22
Jakh families and issued ration cards
to them. Allocation under the scheme
has been made w.e.f. March, 2001.

for 2400

2. A and Nicobar Allocation of foodgrains

Islands Antyodaya families identified by the
UT Administration under the scheme

has been made w.e.f July, 2001.
3. Arunachat it has been decided with the app-
Pradesh roval of Chiet Minister that the

scheme will not be implemented
unless transportation and distribu-
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4. Assam

5. Bihar

6. Chandigarh

7. Chattisgarh

8. Dadra and

Nagar Haveli

9. Daman and Diu

10. Delhi

11. Goa

12 Gujarat
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tion cost is borne by the Government
of India.

It has been reported that AAY has
been inaugurated on 15 June 2001
by the Chiet Minister. Assam Govern-
ment is going to ask for allotment of
food-grains for the scheme shortly.

As per the last communication from
the State Government the task of
identification and issue of distinctive
ration cards as to be completed by
June.

UT Administration has intimated that
identification of beneficiaries has
been completed and they are being
issued Antyodaya ration cards.

Identification completed and distinc-
tive ration cards issued to 2,87,400
identified families. Release ot
foodgrains under AAY has been
made w.e.f March, 2001.

Identification completed and distinc:
tive ration cards issued to 2,800
identified beneficiaries. Allocation
under AAY has been w.e.f. March,
2001.

identification completed and distinc-
tive ration cards issued to 600
identified beneficiaries. Allocation of
foodgrains under AAY has been
made from Aril 2001.

The Government of Delhi has in-
formed on telephonic enquiry that
the task of identification of Antyodaya
families is yet to start. However, it is
expected that the task of identifica-
tion of AAY may take 3 months,

The State Government had informed
that the identification and issue of
distinctive ration cards to 7300
Antyodaya families will be com-
pleted by 15th July 2001. Antyodaya
Anna Yojana was inaugurated in
Goa on 10.7.2001.

The State Government has intimated
that scfar 2,60,000 Antyodaya fami-
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13. Haryana

14. Himachal
Pradesh

15.J and K

16. Jharakhand

17. Karnataka

lies out of the estimated 3,25,000
AAY families for the State have been
issued distinctive ration cards. Ac-
cordingly. Foodgrains have been
allotted for 2,60,000 AAY families
from the month of July, 2001 under
the scheme.

State Gowt. has intimated that they
have identified 1,12,679 Antyodaya
families and issued ratiorn cards to
1,01,484 families. Allocation under
AAY has been released for 98,214
families w.e.f. May 2001. The State
Gowvt. has been requested to com-
plete the task of distribution of
pink ration cards for the entire
Antodaya families identified in the
State so that the balance allocation
of the foodgrains is made accord-
ingly.

Allocation of foodgrains under the
AAY has been released w.e.f. March,
2001.

The Antyodaya Anna Yojana stands
implemented in the J and K State
w.e.f. April, 2001. The State Govern-
ment has identified all the (1,12,900)
beneficiaries in the State and issued
distinctive ration cards. Allocation of
foodgrains under AAY has been
made from July 2001.

The State Government has identified
366500 Antyodaya families in the
State and issued the special ration
cards to them. The allocation of
foodgrains to the State has been
made w.ef. 1.6.2001.

The State CGovernment has identified
3.87.155 Antyodaya families in
twenty-six districts out of 4.797 lakhs
estimated Antyodaya families in the
State and issued distinctive cards
prominently stamped as AAY to the
identitied families. Allocation of
foodgrains for 3,87,155 Antyodaya
families has been made w.e.f. Au-

gust, 2001. ¢
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18. Kerala

19. Lakshadweep
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The State Government of Kerala has
identified and issued distinctive ra-
tion cards to all the Antyodaya
beneficiaries and allocation has
been released to the State w.e.lf.
March, 2001.

The scheme is not yet implemented,
as no applications have been re-
ceived. Panchayats, except in few
cases, have not agreed on the list of
beneficiaries.

20. Madhya Pradesh Identification completed and distinc-

21. Maharashtra

22. Manipur

23. Meghalaya

24. Mizoram

tive ration cards issued to 6,32,400
identified families. The Antyodaya
Anna Yojana has been launched in
the State on 6.3.2001.

Identification of AAY families (10,017
lakhs) has been completed. Alloca-
tion under AAY had earlier been
released for 8,49,505 AAY families
w.e.f. May 2001. All the yellow ration
cards have now been stamped.
Allocation under AAY has been
released for 10,01,700 AAY families
w.e.f. July, 2001.

As per the past communication the
identification of beneficiaries was
likely to be completed by end of
March 2001. Implementation of the
Scheme was scheduled to start from
1st April 2001. A proposal has been
sent to Governement of India to
provide margin money and transpor-
tation costs for implementing the
scheme.

The State Government has intimated
that selection of 28,100 AAY benefi-
ciaries as per Government of India
guidelines has been completed in
the State. Special identity cards for
AAY families are being distributed to

" the beneficiaries through the respec-

tive Dy. Commissioners and Sub-
Divisional Officers (Civil).

The work relating to identification of
beneficiaries is complete. The State
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25. Nagaland

26. Orissa

27. Punjab

28, Pondicherry

Government has also completed the
task of distributing the special ration
cards to 10,500 identified beneficia-
ries. Allocation of foodgrains under

AAY has been made w.elt April

2001.

State Government has intimated that
the task of identification of Antyodaya
families numbering 18,900 as per
Government of India estimates has
been completed and distinctive ra-
tion cards have also been distributed
to the identified beneficiaries. The
State Government has proposed to
add 50 paise per kg. on transporta-
tion and 15 paise per kg. for han-
dling charges to make the end price
at Rs. 3.65 per kg. for rice to AAY
beneficiaries. They have asked for
the concurrence of the proposal. The
reply has been issued to State Gov-
ernment to the effect that end retail
price is retained at Rs.2/- per kg for
wheat and Rs.3/- per kg for rice.

The State Food Secretary indicated
during the telephone conversation
with him that Antyodaya Anna Yojana
can be inaugurated by MOS (F and
PD) in the first week of August, 2001
at the convenience of the MOS (F
and PD). It was reported by the State
Government that the task of identifi-
cation has been completed in 12
coastal districts. Over 90% task of
identification has been completed in
six districts. The work is progressing
slowly in the remaining 12 districts.
The State Government has identified
2,88,005 Antyodya families out of
5.055 lakhs.

identification and issue of distinctive
cards to 71,700 identified families is
complete. Allocation of foodgrains
under AAY has been made from May

2001.

Food Secretary, Pondicherry has
intimated that 7666 beneficiaries
under AAY have been identified and
ration cards have been stamped
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29. Rajasthan

30. Sikkim

31. Tamil Nadu

32. Tripura

33. Uttar Pradesh
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accordingly. Since the estimated
number of AAY families for
Pondicherry is 12,800, the State
Government has been requested to
complete the stamping of atleast
80% ration cards and the Govern-
ment of India will release the
foodgrains immediately. The State
Government has identified 12,800
beneficiaries under the AAY.

Identification of families and issue of
distinctive cards to 3,72,600 identi-
fied families is complete. The
Antyodaya Anna Yojana has been
launched in the State on 6.3.2001
and allocation under AAY has been
made w.e.f. March, 2001.

State Government has informed that
the process of identification of AAY
families has been completed. The
State Government has also made all
administrative arrangements includ-
ing photo identity/ration cards to AAY
tamilies. The State Government has
been requested to intimate the
position of issue of distinctive ration
cards to AAY beneficiaries.

Decision on implementation of
Antyodaya scheme will be taken by
the State Government shortly.

State Government has intimated that
the eristing ration cards ct the
identified AAY families have been
stamped pending printing of new
distinctive ration cards. However,
number of familes identified by the
State Government has not been
indicated.

The State Government has identified
12,94,738 beneficiaries out of esti-
mated number of 16.371 lakhs AAY
families under the scheme and
issued distinctive ration cards to
10.28,106 families. Allocation of
foodgrains for 10,28,1068 AAY fami-
lies has been made w.e.f. July 2000.
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34, Uttaranchal State Government has identified all
the (73600) Antyodaya families and
special ration cards are being is-
sued. The State Government
has intimated that implementation of
AAY will be started from August

2001.

35. West Bengal The information regarding identifica-
tion of AAY families is awaited from

the State Government.
[Translation]
Production in Automaobile Industry

4899. DR. SUSHIL KUMAR INDORA
SHRI NAWAL KISHORE RAI :
SHRI RAMJI LAL SUMAN

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state :

(a) the total number of cars, two-wheelers,
trucks and small commercial vehicles manufactured in
the country during 1998-99, 1999-2000 and 2000-
2001;

(b) the number of cars, two-wheelers, trucks and
small commercial vehicles exported during each of the
above year and the total foreign exchange earned
therefrom;

(c) the targets in regard to export of each type of
above vehicles during these years;

AUGUST 24, 2001
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(d) whether the targets were achieved;

(6) if not, the reasons therefor alongwith the
corrective steps taken in this regard; and

) the measures taken to increase the export of
these items in future?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI DIGVIJAY SINGH):
(a) and (b) A statement showing the production of total
number of cars, two-wheelers, trucks and small commercial
vehicles, number of these vehicles exported and export
value of these vehicles during the years 1998-1999,
1999-2000 and 2000-2001 is laid on the Table of the
House.

(c) to (e) Government fixes overall targets for export
of engineering goods, which include cars, two-wheelers
trucks and small commercial vehicles. No specific targets
for different product groups are fixed:

) Promotion of export of engineering goods
including cars, two-wheelers, trucks and small commercial
vehicles has been the constant endeavour of the
Government. The measures taken to increase the export
of engineering goods including the said items consist of
various provisions under the Export-Import Policy includ-
ing, inter alia, Duty Exemption Scheme, Export Promotion
Capital Goods Scheme, Duty Drawback Scheme, Exemp-
tion under Section 80 HHC of Income Tax Act, Assistance
from Market Development Fund etc.

Statement
Name of *Production #Number of Vehicles exported #Value of export
Vehicle (in Rs. Crores)
1998-1999 1999-2000 2000-2001 1998-1999 1999-2000 2000-2001 1998-1999 1999-2000 2000-2001
Cars 390709 577243 504654 24346 21810 20373 508.25 418.71 466.19
Two-wheelers 3374508 3778011 3758466 49523 54379 100417 135.73 133.19 226.34
Trucks 80528 112311 88210 3412 4357 5514 210.72 204.06 385.10
- 5
i:\‘aclila‘C?enhic'es 5363 61213 63869 5213 4970 8393 218.63 208.92 331.92
*Source: SIAM
! # Source: DGCI&S
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Non-Functioning of Air/DD Centres

in Rural Areas 1 2 ® 4 >
4900. SHRI RAMDAS ATHALWALE : WIll the Minister = " °roKnapainam 22042 26738 27865
of INFORMATION AND BROADCASTING be pleased to 3. Kothagudam 8143 7154 10060
state :
4. Warangal 5822 6464 7144

(a) the number of T.V. Relay/AIR centres set up in
the country especially in the tribal districts at present, Arunachai Pradesh
location-wise;

5. Itanagar 16322 20701 25606
(b) the amount of funds spent on these centers _
during each of the last three years, centre-wise; 6. Passighat 8707 10041 9508
(c) the number of relay centres out of them, which 7. Tawang 4665 4619 5761
are not functioni roperi d the
t . .l ing properly and the number out of them 8  Tezu 7395 8133 7991
located in tribal areas;
(d) the details of steps taken to improve their 9. 2o 0 0 408
functioning properly; and Assam
(e) the outcome thereof? 10. Guwahati 44259 65630 66722
THE MINISTER OF INFORMATION AND BROAD- 11. Silchar 14256 16400 19397

CASTING (SHRIMATI SUSHMA SWARAJ) : (a) At present,

208 AIR Stations and 1212 TV Transmitters of varying 12. Dibrugarh 25741 27543 32929
power are functioning in the country. Out of these, 84 AIR
Stations and 391 TV Transmitters are located in Tribal Sub
Plan (TSP) districts as per details in statement-l and 14. Haflong 3665 4349 4583
statement-ll respectively.

13. Jorhat 4322 4368 6150

. 4757 5644 17
(b) The details of expenditure incurred on AIR 15. Nowgong 56

Stations in Tribal areas during last three years is given in 16. Diphu 1760 1507 2630
statement-l. Doordarshan does not maintain centre-wise

expenditure, figures. However, approximate annual expen- 17. Kokrajhar 1260 2975 4175
diture on operation and maintenance of an HPT, LPT, 18. Dhubri 0 0 1076
VLPT/Transposer is to the tune of Rs. 48 lakhs and Rs. '
15 lakhs and Rs. 2 lakhs respectively. 19. Tezpur 0 0 2934
(c) to (e) All AIR Stations and TV Transmitters in the Chhattisgarh
Tribal areas are generally functioning satisfactorily. Faults, .
wherever there occur, are attended to promptly. Monitoring 20. Ambikapur 11573 14597 14942
is done regularly by Prasar Bharati. 21. Jagdalpur 15395 17258 16661
Statement-| 22. Bilaspur 4770 5830 6177
i in thousands of rupees)
(Figures in tho Gujarat
5 1999-  2000-
it, States and Places 13998 2000 2001 23. Vadodra 7531 9165 9723
-1- » 3 4 5 24. Godhra 2855 3079 4793
Andhra Pradesh 25. Surat 4515 5146 5874
1. Adiabad 4754 5230 5539 26. Ahwa 3357 3691 5069
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1 2 3 4 5 1 2 3 4 5
Himachal Pradesh Meghalaya
27. Kinnaur (Kalpa) 0 849 822 §1. Shillong 24455 25754 27435
Jharkhand 52. Tura 11601 10823 11071
28. Ranchi 25968 29561 32277 563. Jowai 2053 2309 3091
29. Jamshedpur 10836 12239 16073 54. Williamnagar 0 0 832
30. Chaibasa 4256 5410 5006 55. Nongstoin 0 0 996
31. Daltonganj 3823 4558 5378 Mizoram
Karnataka 56. Aizawal 17156 20443 21192
32. Mangalore/Udipi 16775 19503 20903 57. Lungleh 4017 5132 5386
33. Mysore 9529 10843 11753 58. Saiha 0 0 785
34. Mercara 6570 7926 7792 Nagaland
Kerala 59. Kohima 22956 28558 30094
35. Trivandrum 46023 53545 50629 . )
" ~ ' 60. Mokokchung 3208 2462 3768
36. Cannanore 8220 10249 9938
61. Mon 0 0 312
37. Idukki (Devikulam) 3936 4947 5426
62. Tuensang 0 0 922
Madhya Pradesh
Orissa
38. Jabalpur 22147 24884 26257
63. Jeypore 18096 20218 19690
39. Khandwa 3849 4640 5298
64. Sambalpur 15983 19687 19658
40. Betul 4266 4912 5688
65. Keonjh
41. Chhindwara 5256 5904 §737 onihar 4168 5600 5742
Maharashtra 66. Baripada 4781 6577 5731
42. Jalgaon 13028 15117 16197 87. Berhampur 4145 3580 5548
43, Pune 27869 32137 31129 68. Bhawanipatna 13104 15111 16155
44, Dhule 3568 4339 5178 69. Rourkela 3661 4498 5283
45. Ahmednagar 4103 5166 6192 Rajasthan
46. Nanded 3883 4647 5232 70. Udaipr 12258 13114 12322
47. Yeotmal 4475 5097 5332 71. Banswara 3663 4259 4616
48. Chandrapur 3812 4994 5455 72. Chittorgarh 3988 4934 5226
49. Nasik 4126 5049 5356 73. Mount Aby 1869 317 2577
Manipur Sikkim
50. Imphal 32245 38140 34801 74. Gangtok 9309 12350 13670
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1 2 3 4 5 1
Tamilnadu LPT Bheemavaram
75. Tiruchirapalli 27875 33856 32079 LPT Bobbili
Tripura LPT Kakinada
76. Agartala 19800 21217 18547 LPT Khammam
77. Belonia 4152 4666 5022 LPT Kothagudam
78. Kialashahar 3945 3952 4954 LPT Mandassa
West Bengal LPT Nirmal
79. Kurseong 13772 16947 19431 LPT Srikakulam
80. Siliguri 20490 21124 24461 LPT Tekkali
81. Murshidabad 3743 4038 6320 LPT Tuni
82. Asansole 0 1461 1416 LPT Visakhapatar:am
Union Territories LPT Warangal
83. Kavaratti 879 " 889 1463 LPT Yellandu
84. Daman 2440 2705 3149 LPT Madhira (DD II)
Statement-il VLPT Chintapalli
State/UT Transmitter VLPT lcchapuram
1 2 VLPT Paderu
A and N Islands  LPT Car Nicobar VLPT Parwatipuram
VLPT Campbel Bay VLPT Seetampetta
VLPT Great Nicobar Assam HPT Dibrugarh
VLPT Katchal HPT Guwabhati
VLPT Nancowry HPT Silchar
Andhra Pradesh  HPT Rajamundary HPT ‘Guwahati (DD 1)
HPT Vishakhapatanam HPT Siichar (DD 1)
LPT Adilabad LPT Bokakhat
LPT Amalapuram LPT Dhubri
LPT Belampally LPT Goalpara
LPT Bhadrachalam LPT Gohpur
LPT Bhainsa LPT Golaghat
LPT - Hatsinghimari

LPT Bheemadolu




215 Written Answers AUGUST 24, 2001 to Questions 216
1 1

LPT Jorhat VLPT Kondagaon
LPT Kokrajhar VLPT Koylibeda
LPT Margherita VLPT Pakhanjore
LPT Nazira VLPT Pathalgaon
LPT North Lakhimpur VLPT Sarangarh
LPT Sonari Daman and Diu LPT Daman
LPT Tezpur Guijarat LPT Ahwa
LPT Tinsukia LPT Ambaiji
LPT Dibrugarh (DD W) LPT Amod
VLPT Digboi LPT Bhabbar
Xser Guwahati LPT Bharuch

Chhattisgarh HPT Jagdalpur LPT Chhota Udaipur
HPT Raipur LPT Dandi
HPT Raipur (DD 1) LPT Dediapara
LPT Ambikapur LPT Deesa
LPT Bailadilla LPT Devgadh-Baria
LPT Bilaspur LPT Dharampur
LPT Champa LPT Dohad
LPT Dungargarh LPT Godhara
LPT Kanker LPT Ider
LPT Korba LPT Jhagadia
LPT Kurasia LPT Kevadia Colony
LPT Manindergarh LPT Kosamba
LPT Narayanpur LPT Lunawada
LPT Pendra Road LPT Mangrol (Surat)
LPT Raigarh LPT Modasa
LPT Rajhara Jharandili LPT Navsari
LPT Sakti LPT Palanpur
VLPT Bijapur LPT Radhanpur
VLPT Jashpurnagar i LPT Rajpipla
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LPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
VLPT
VLPT
' VLPT
Himachal Pradesh  VLPT
VLPT
VLPT
VLPT
VLPT
VLPT
VLPT
VLPT
VLPT
VLPT
Jharkhand HPT
HPT
HPT
HPT

® LPT
LPT
LPT

LPT

Sanjeli
Shamlaji
Songarh

Surat

Tharad
Umargaon
Vadodara
Valsad Karnataka
Vyara
Kakrapar
Netrang
Sagwara
Bharmour
Chamba
Chauri Khas
Holi

Jahalma Kerala
Kalpa
Keylong
Nichar

Tissa

Udaipur
Daltongan;
Ranchi
Ranchi (DD 1)
Jamshedpur
Barharwa
Chaibasa

Dumka

LPT
LPT
LPT
LPT
LPT
VLPT
VLPT
HPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
VLPT
HPT
HPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT
LPT"

Gumla
Lohardaga
Mushabani
Noamundy
Saraikela
Simdega
Garhwa (DD 1I)
Mangalore
Bantwal
Chikmagalur
Medikeri
Mudigere
Mysore

Puttur

Udipi

Sulya
Trivandrum
Trivandrum (DD 1)
Attappadi
Cannanore
Changancherry
Idukki

" Kalpetta
Malappuram
Pala

Palghat
Shoranur
Tellicherry
Thodupuzha

Cannanore (DD i)

Ghatshila
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VLPT Devikolam LPT Singrauli
VLPT Kanjirapalli VLPT Parasia

Madhya Pradesh HPT Jabalpur VLPT Singrauli
HPT Jabalpur (DD 1) Maharashtra HPT Pune
LPT Alirajpur LPT Achalpur
LPT Badwani LPT Aheri
LPT Balaghat LPT Ahmednagar
LPT Betul LPT Amalner
LPT Bijaipur LPT Amravati
LPT Burhanpur LPT Bhusawal
LPT Chhindwara LPT Brahmapuri
LPT Harda LPT Chandrapur
LPT Itarsi LPT Chandur
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